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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
- DEBATES

(PART I —QUESTIONS AND ANSWERS)
Friday, 16tk December, 1949

The Assenibly met in the Assembly Chamber of the Comecil House at a

Quarter tp Eleven of the Clock, Mr. Deputy-Speaker (8hri M. Ananthasayanam
Avyangar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

CARRYING OF MAIL (BY DIFFERENT MEANS OF TRANSPORT)

*663. Shri B. K. Sidhva: (a) Will the Honourable Minister of Communica-
tions be pleased to state the total number of letters and other articles of mail
{raremitted by air from 1st April, 1949, up to date and {he total number of

letters and other articles of mail sent by raillway and other means of transport
during the same period?

fb) What were the weights of the total mail sent by air and that sent by
railway or other reans of transport «uring the same period ?

(c) What are the numes of the airway companies which esrried the airmait
and the amount paid to each company for carrying the same ?

(d) What was the amount paid for carriage of mail. by railway for the same
period ?

(e) What was the number of letters and the weight of other articles of mail
sent by post from India to foreign countries during the period?"

(f) By what means of transport was this mail carried to foreign countries
and what was the smount paid for carrying the same?

The Honourable Mr. Rafi Ahmad Kidwai: (a) to (f). A statement is placed
on the Table of the House. (See Appendiz XVII, annezure No. 1.)

Shri B. K. 8Sidhva: Arising out of answer to (b), may I know what is the

amount paid to the airway companies for the carrying of these maiis, at least
the total amount?

The Honourable Mr. Rafi Ahmad Kidwai: The total amount paid to the air
companies is Rs. 21,70,036/2/6.

Shri R. K. Sidhva: What is the amount paid to the railways for carrying
the mails, arising out of (d).

The Honourable Mr. Rafi Ahmad Kidwai: Rs. 16,67,155/3/-

Sardar Hukam Sin%:P Is the Honourable Minister aware that a postcard

osted from the N.W . took 17 years, 3 months and 27 days to reach
alcutta ?

(497)
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The Honourable Mr. Rafl Ahmad Kidwai: I think it is a credit to the post-
office to have preserved a letter for such a long time and then delivered it to

the addressee.

8hri R. K. 8idhva: Arising out of (f), may I kncw by what transport arrange-
ment mails are carried to foreign countries, besides by air? What companies

carry thess mails?

The Honourable Mr. Rafl Ahmad Kidwai: Pardon?

Mr. Deputy-8peaker: He wants to know by what other means of transport
mails are carried to foreign countries.

The Honourabie Mr. Rafi Abmad Kidwai: By steamers, by surface routes,
sea routes, and whichever ship can deliver the mail to the country, it is sent

by that ship.

8hri R. K. 8idhva: Are there contracts, and if there are, what is the rate
paid?

The Honourable Mr. Bafi Ahmad Kidwal: There are contracts, that is, the
international contract rates are fixed, and we pay at those rates.

8hri R. K, 8idhva: May I know what are the rates for the P. & O. Company
and the B.I1.8.N., Company?

The Honourable Mr. Rafl Ahmad Kidwai: I will require notice.

A MoprerX HoTEL Ix New D=LEI

*ge4. Suri R. K. 8idhva: (a) Will the Honourable Minister of Works, Mines
and I'ower be pleased to state whether the plan for construoting a modern hote}

m New Delhi has materialized?
(b) If so, what stage has it reached ?
(c) What will be the approximate cost of the hotel?
(d) Will it be built by private concerns or by Government?
(e) When is the hotel likely to be completed and has the site been selected

for the purpose?

The Honourable 8hri N. V. Gadgll: (a) to (e). A site measuring about eight
acres has been reserved at Jorbagh, Lodi Road, for the construction of the hotel.
Offers for the lease of the site were invited from private firms, possessing ex-
perience of hotel construction and management, and negotiations for the lease
were undertasken with the firm, from whom the highest offer was received.
This firm has not, however, so far intimated its final acceptance of all the terms

and conditions of the leage.

As the hotel will be built by a private concern, it is not possible tor Govern-
ment to say what will be its approximate cost. Government’s intention is that
the hotel should be constructed, within a period of 18 months from the date on
which the lease agreement is finally concluded.

8hri R. K, 8idhva: The Honourable Minister has said that the final accep-
tance of the terms has not yet been intimated. May I know what are the
reagsons for the delay?

The HonoUrable 8hri ¥. V. Gadgll: The reason,is this. The highest bidder
was the Associated Hotels Limited; but there was some agreement between them
snd the original contractcr wbo built the present Imperial Hotel. ‘o get cut
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of this, another company has been floated called the East India Hotel Limited,
and now negotiations are with this new company, and they have reached a stage
from which it is reasonable to conclude that the negotiations will be completed
very soon.

Shri R. K. Sidhva: May I know whether it is a fact that the proprietors of
the Taj Mahal Hotel also submitted a scheme on the condition that prohibition
will not be allowed to be implemented? '

The Honourable Shri N. V. Gadgil: I will answer it in two parts. The pro-
prietor of the Taj did submit a proposal. As regards the condition that prohi-
bition should not be enforced in that hotel, I should not be understood to say
that that condition was laid down by the Ta) Proprietor alone. There were many
others who wanted an assurance of that kind. But the only assurance that could
be given ;was that the hotel management must respect the law of the land, snd
the only exception that was possible to be made was in the case of foreigners.

Shri B. N. Munavalli: Since how long have these negotiations been going en?
The Honourable Sari N. V. Gadgll: For nearly a year.

Shri Raj Bahadur: What are the financial commitments of the Government,
if any, in this proposal?

The Honourable Shri N. V. @Gadgll: Not even to the extent of a copper coimn.

Shri Mahavir Tyagi: May I know why the Government feels the need for
having a hotel? For what purpose do they want it?

The Honourable Shri N. V. @Gadgil: The Honourable Member is not aware
of the acuteness of the shortage of accommodation in the city. There are nearly
forty embassies, and we have not been able to give them sufficient accommoda-
tion,as we are under an obligation to do. In order to meet that demand, and also
the demand of the general public, it was felt desirable that a hotel of this kind
should be provided.

Shri S. Nagappa: In this hotel which is going to be constructed, may I know
how many people will be accommodated?

The Honourable Shri N. V. Gadgil: Four hundred. ,
Shri S. Nagappa: How many storeys will the building have?
The Honourable Shri N. V. Gadgil: I require notice for that.

Sardar Hukam Singh: May I know what priority the construction of this
building wil} have? May I know whether any preference will be given %o i%
over the construction of houses for refugees?

The Honourable Shri N. V. Gadgil: Priority will be given if the negqtiations
are finalised, for the simple reason that a substantial part of the accommodation
will be requisitioned by Government.

Mr. Tajamul Husain: I understand that this hotel will be in Eureopean style.
May I know whether arrangements will be made for the Indian style ulso, and
particularly for the vegetarian style?

The Honourabie Shri N. V. Gadgil: This will be borne in mind when finalis-
ing the conditions. .

Shri R. K. Sidhva: May I know the price of the land that will be charged
to the person who is going to build the hotel?

The Honourable Shri N. V. Gadgil: As I have already stated in the reply, we
have accepted the highest %offer, and if the Honourable Member wants further
mformation, I require ictice.



500 CONSTTTUENT ASSEMBLY OF INDIA (LEGISLATIVE) [16Tm Dxo. 1940

Shri Brajeshwar Prasad: While drinking facilities are provided for our country-
men in other hotels and restaurants of Delhi, why should there be this invidious
distinction in the case of the proposed new hotel?

The Homourable 8hri N. V. @adgll: I think the Honourable Member has
got fully understood me. My reply was that an assurance was demanded in
advance, and it was stated to them plainly that such an assurance could not be
given and that the management would have to honour the law of the iard then
prevailing.

8bri R. K. 8idhva: What is the amount quoted by the highest bidder?
The Honourable 8hri N. V. @adgil: I require notice.

8hri BR. K. 8idhva: But Sir, the Honourable Minister said that he has received
the highest offer and I want to know how much it is.

The Honourable 8hx{ N. V. @Gadgll: I require notice, Sir.

"Mr. Deputy-S8peaker: He has asked for the approximate cost. Here I would
-appeal to the Honourable Ministers to have full and complete knowledg= of all
relevant matters. I huve been noticing a volley of questions here and a kind of
cross-examination also. I would like Honourable (}\ﬁnist‘ers to have complete
information. They must anticipate all supplementaries. As a matter of fact,
here is 8 question about the approximate cost of the hotel, that is to say, the
cost of the land. I request the Honourable Ministers to take Members into con-
fidence and give them as much information as possible, consistent with public
safety und confidence.

The Honourable Shri N. V. Gadgil: 1 did not understand the question that
wsy, perhaps I may be wrong. I thought the Honourable Member wanted
debnils of all the offers. I might have misunderstood the question. The offer
accepted wans Rs. 70,000 per acre.

At Mwe g oA ¥z 0 T F@ S A AT 94,
Arer U8 Qi B Wfew 778 & v @ g o ?

Shri Gokulbhal Dsulatram Bhatt: Was the plan to construct this hotel
placed before the standing Committee attached to the Ministry of Works, Mines
and Power?

st ot m30 No dzhfrs : ¥4 97 FreABIE ( finalize )

It JF T ATHY |
The Honourable S8hri N. V. Gadgil: This will be done when it ié finalised.

Y MEwt Awam wg 0 341 93 9 o A a5 oag
oA 2t FARX F§ gHT S @ S AR fmr wRIeng
(finalize) 1 dY ?

~ Bhri Gokulbhai Daulatram Bhati: Would it not have been proper if this
scheme had been first placed before the Standing Committee and then finaliznd?

grafam A o Ao WA= : gyd v M w1 o0E

\ﬁﬁaﬂa Ffwewz (finacial commitment) gkar #Y Sav firgr arar 1
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Fifs T80 F1E wAvae Ffrede g § @Ry WAt AT g
argm fF aqr a1 Sw & av Al

The Honourable Shri N. V. Gadgil: This would have been done if this, had
involved any financial commitment by the Government. Because this does nct
involve any financial cemmitment, it will be seen and thought over whether. or
not this course is proper.

N

T MESATE a’\'a\mw wg Wq F9Y, A AT gEAX fBANT &

FH FA ATST F @ AT €, 5 Afa & 381 FET 9%

FET AT g 3

Shri Gokulbhai Daulatram Bhatt: This takes the time of the staff in the
Ministry of Works, Mines and Power, and thus it does have some effoct of:
finances.

aAfas s Tdo dYo dsfaw : &1 Ag A Fga 1 Ny Iw@

T g AR IMEITRE TG IT T Wrag Qe
The Honourable Shri N. V. @adgil: This does not have any effect. Just as
we are doing in other cases, we are doing in this case also.

Shri Deshbandhu Gupta: May I know when these offers were received avd -
finalised ?

The Honourable Shri N. V. Gadgil: The negotiations are at such a stage that
I hope they will be finalised in two months’ time.

Shri Deshbandhu Gupta: When were these offers recelved? Were teuders
invited or was it done by private negotiations?

The Honourable Shri N. V. @Gadgil: Tenders as such were not invited. But
as I stated in my rep]y, those persons who were interested and had considerable
experience in running hotels and most of the leading hotel companies in the
country were communicated with and after that the higest offer has been accepied.

Shri Deshbandhu Gupta: May I know whether it is a fact, that Government
has offered land at the rate of Rs. 1,25.000 per acre to newspapers fer their
presses whereas they are selling it at the rate of Rs. 70,000 per acre for a hotel?

The Honourable Shri N. V. @adgil: The price depends upor many factors,
including the situation of the land.

Shri Deshbandhu Gupta: Is it not a fact that the site for the hotel is far
better from the business point of view than the sites allotted to newspapers?

The Honourable Shri N. V. @Gadgl: It is a matter of cpinion.
Shri B. N. Munavalli: How many offers were received?:
The Honourahle Shri N. V. Gadgil: Half a dozen.

8hri S. V. Kfishnamoorthy R80: Are Government awsare that some -of :the.
best hotels in England are being nationalised? If so, do Govemment propose’
to nationalise gt least some of the hotels in India?

The Honourable Shri N. V. Gaqgil: There is no intention at present ta.
nationalise the hotel mmdustry. ' :
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g5 mfaz g AT faw s aEmaid @ fod ra

A @ @ a@ T I8 73 & & 09 509 fggmm™ AT
¥ g1 S N @I foqd foar mr qr---

Beth Govind Das: So, when only six persons had applied for this and when
the Honourable Minister says that almost all the people in India were addressed
ic thia matéer...............

amfas 5 g o Ao figfrs o soF Cava g |

The Hoaourable 8Shri N. V. Gldgll Those who can live in it.

¥ MR a: NanmggwarIm s fggeara 4 N a1
= ot as § AN gen fas e @1 g

Beth @ovind Das: Then, should it be taken for granted that the number of
persons who are experienced in hotel business in India is six only?

aAtfaw st gFo o Mafrm : e F KT &) AR A@
w2l f6 IR aEE § & N

The Honourable S8hri N. V. Gadgil: Six have submitted tenders. I did not
say that their number is six.

& Mfazr , ‘Taq AN F fegr @y a1 A Faw S F
Zzr ko o

Seth Qovind Das: How many people were addressed and how many have
seot tenders?

Wﬁi&ﬁ’ﬂqa'oﬁo ﬁ!ﬁfﬁ__: ugaﬁﬂﬁfaﬁmélmi‘ﬁw

® Afew Iga g1
‘The Honpurable 8hri N. V. Gadgil: This is going into the details. T require
notice for this.

Sbrl Brajeshwar Prasad: Was any tender received from Jubbulpore?

The Honourable S8hri N. V. Gadg)l: If one comes I am prepared ‘o recon-
sider.

& Mz g : F9r AEART FN AN Frag gw g 5 TR
Fagasn gem g wAfeq qgt & =T ard 1 w57 7@l 35911

8eth Govind Das: Is the Honourable Minister aware of the fact that there
are vey few hotels in Jubbulpore? The question of receiving tenders from that
place, therefore, does not arise.

Mr. Tajamul Homin: Have Government come to any decision as to what
should be the maximum and minimum daily charge, comsidering the fact that
our country is very poor?

The Honourable 8hri N. V., Gadgil: As regards that the Hotel Control Act
of Bombay has been made applicable to Delhi and Néw Delhi. Under the pio-
vigions of that Act the Tariff is prepared by the Deputy Commissioner of Delii
and ls enforced.
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Shri R. K. Sidhva: What was the offer received from the proprietor of the
1aj Hotel?
The Honourable Shri N, V. @Gadgil: 1t is a matter of detail.

QuarrTY oF Foop GRAINS

*665. Shrl R. K. Sidhva: (s) Will the Honourable Minister of ¥Food be
pleased to state whether it is 8 fact that the Government of India issued ins-
tructions to all provmeial goveruments to sce that there is no mixture of
irferior quality grains or any other stuff in foodgrains?

{b) If so, have sll Provincial Governmentg strictly followed the instructiona?
The Honourable Shri Jairamdas Doulatram: (a) Yes.

(b) Yes, so far as the Government of India are aware.

Shri R. K. Sidhva: May I know whether the Government of India has
received complaints from several consumers as regards the very defective
quality and the mixture of grains that are supplied by the ration shops?

The Honourable Shri Jairamdas Donlatram: A number of complaints have
been received. Apart from the question of mixure of grains, there are other
complaints as well about the quality of grains. As Honourable members are
aware Government have appointed 8 committee under the chairmanship of
Pandit Lakshmi Kanta Maitra, which has toured five provinces and gone into
details as to how to improve as also preserve the quality of the grains. Hteps
are being taken to see that conditions improve. I may tell the House frankly
that personally I am not satisfied that proper quality grains are being distri-
buted, apart from the question of mixture of grains. We are taking steps to
improve matters.

Shri H. V. Eamath: Have Government issued instructions to the police cr

other vigilance staff to organise surprise raids on grain shoPs 8o as to catch
offenders against the law?

The Honourable Shri Jairamdas Doulatram: Wee have left the details of
the steps to be taken to the provincial governments. We have asked them to
take all possible steps in the matter.

Shri Ajit Prasad Jain: What machinery do Government maintain to inspect
und check whether any inferior grains are being mixed with other grains®

The Honourable Shri Jairamdas Doulatram: It is the ordinary focd admnini-
stration which, I believe, is handling this question in all the provinces.

Shri Ajit Prasad Jain: Do the Central Government msintain any machinery?

The Homnourable Shri Jairamdas Doulatram: Tt does not maintain any
special machinery in the provinces for this purpose.

Prof. Shibban Lal Saisena: When will the report of the committee be
available?

The Honourable S8hri Jairamdas Doulatram: As I said they have already
toured five provinces. I think the report should be available at the end of
two months. As soon as this session ends they will be able to complete the
other provinces.

Shri H. V. Eamath: What steps are proposed to be taken in the Centrally
Administered Areas to catch offenders?
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The Honourable 8hri Jairamdas Doulatram: If finance permits I am pre-
pared to bave a special staf to deal with the matter but so far finances have
been a dlﬁculty in having additional staff for the purpose of maintaining the
quality in the provinces.

8hri Arun Chandra Guha: How many cases have been detected by the pro-
vincial governments?

The Honourable Shri Jairamdag Doulalram: There must be hundreds of
cases all over the country.

8hri Arun Chandra Guha: Any action taken on them?

The Honourable 8hri Jairamdas Doulatram: I will be able to get the infor-

mation if any specific province is indicated, when I will make enqumes and
give the information. .

8hri Arun Chandra Guba: Have the Government any idea as to in how
many cases there have been convictions?

The Hooourable Shri Jairamdas Doulatram: I would not be able to say
without notice.

8hri H. J. Khandekar: HHave Government mformatlon that fme sand is
collected from rivers and mixed with the grains? :

The Honourable Shri Jairamdas Doulatram: I have no information but if
any specific cases are brought to mv notice I will go into the matter.

8bri BR. K. 8ldhva: The Honourable Minister said that if finances are avail-
able a special steff will be appointed in the Centrally administered area. May
Y know whether he had made any effort to approach the Finance Minister, as it
is o subject which relates to the health of the people, and whether the Fmance
Minister refused?

Mr. Deputy-8peaker: The Honourable Minister need not answer that
question. The Honourable Minister is expected. to have taken all veasonable
steps. Questions as to whether the Honourable Minister approached the proper
authority for finances etc. have no meaning. He said ‘‘if finances permit’’.
From that the inference is tint he has done his best to get the finance from the
quarter responsible and that the finances are not available.

The Homnourable Sbri Jairamdas Doulatram: Thess is Do question of refar-
ring to the Finance Minister..........

Prof. N. G. Ranga: Sir, this is not the first time that an Honourable
Minister has said that he is in favour of various suggestions that are being made
in the House but that unfortunately finance was not available, as if the Fin-
ance Minister is guilty of all these things. In that case it makes no difference
between the Minister concerned and the private members in this House. May
1 suggest that if any answers arc given the Honourable Minister conoermned
may be expected to state what he proposes to do or what he is doing consistently
with the funds that are made available to him.

Mr. Deputly-S8peaker: I agree. But to ask further, after the answer of the
Honourable Minister that finances are not available, as to whether he made

an approach to the Finance Minister or the Standing Finance Committee does
not seem to be proper.

SorxxTIFIC DEVICE POR  PREVERTION OF DERAILMENT
*668. Sbri B. K. 8Sidhva: (u) Will the Honourable Minister of Rallwnys-lie

pleased to state whether any scientific device has betn invented by any indm—
dual or through any institute to prevent derailment of trains?
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(b) If so, what is the device so invented and have Government been approach-
ed to examine the said device?

(¢) If so. have the Railway Board taken advantage ot this device 8nd made
experiment with it and if so, with what result?

(d) What is the decision of Government regarding this?

The Honourable Shkri N. Gopalaswami Ayyangar: (a) A device was brought
to the notice of the Government by Shri J. M. Sharma of Lucknow in March
1949.

(b) This device consisted of a covering for the rail joint to prevent un-
authorised persons from tampering with fishplates and fish bolts. The Govern-
ment were approacked by Shri Sharma to examine the device.

(¢) The arrangement was examined by Railway Technical Authorities at the
Government Technical Institute, Lucknow, but was considered impracticable
for adoption.

(d) The Railway Board reached the decision that this device could not be
economically or usefully adopted on Railways.

Shri R. K. Sidhva: Does the device which the Honourable Minister men-
tioned relate to a scientist in Calcutta?

The Honourable Shri N. Gopalaswami Ayyangar: Ne. It is a person frum
Lucknow.

Shri R. K. Sidhva: Is it a fact that a scientist from Calcutta approached
the Railway Board in this matter and that the Railway Board are makiag
experiments with his device between Howrah and certain stations?

Mr. Deputy-Speaker: I think the other device relates to ticketless travelling.

.The Honourable Shri N. Gopalaswami Ayyangar: This question relates te
the derailment of trains.

Shri R. K. Sidhva: I am also asking in respect of the derailment of trains.

The Honourable S8hri N. Gopalaswami Ayyangar: This refers to a device for
ensuring safety and that relates to a different. mattgr. It does not relate to
this question.

Dr. P. 8. Deshmukh: Has there been any device invented by an engineer
in Bombay and has it been examined?

An Honourable Member: For what?
Dr. P. 8. Desbmukh: For the prevention of derailments.

The Honourable S8hri N. Gopalaswami Ayyangar: I have a vague recollection
that somebody from Bombay did suggest something and that was examined
und found to be impracticable.

Shri H, V. Kamath: From the reports received, have cases of derailment
shown a tendency to increase during the last three yvears?

The Honourable Shri N. Gopalagswami Ayyangar: 1 am not aware of any
increase in derailments during the last three years, one year being compared
with another.

Shri R. K. Sidhva: May I know what is the rcesuit vi the experiment on this.
ticketless travelling?

Mr. Deputy-Speaker: T'he Honourable Member is straying away to nnother
matter. Next question.
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UFDERGROUND RAILWAY

*687. Sixi R. K. 8idhva: (a) Will the Honourable Minister of Railways be

pleased to state whether it is a fact that the Government of India contemplate
laying an underground railway in Calcutta?

(b) If 80, has the scheme been surveyed and what is the total estimated ccst
of such a railway?

{c) Have the Government of India approved of such a scheme?

(d) Has there been any such scheme for the city of Bombay? If so. what
were thé results?

The Honowrable S8hri N. Gopalaswami Ayyangar: (s) No; but the Gevern-
ment of West Bengal are examining such a scheme.

LA scheme for an underground railway was recently prepared by a
Prench concern and is at present under the scrutiny of the West Bengal
tiovernment. The estimated cost of this scheme is not known.

% As the Government of India has not yet had an opportunity of examin-
18 scheme, the question of approval does not arise.

(d) Various schemes for underground Reilways in Bombay have been con-
sidered since 1922-23, but no proposal has yet been approved on account of
the high cost. The latest proposal for an underground Railway between
Bombay Central and Colaba was made in 1947, in connection with the pre-
paration of a Master Plan for the Greater Bombay region, but was not pursued
ae the Government of Bombay wanted to explore other ways for dealing with
the increased traffic. ‘

8hr] B. K. 8idhva: Who is to bear the preliminary expenses of the contemn-
plated West Bengal scheme?

The Honourable Shri N. Gopalaswami Ayyangar: For the time being the
West Bengal Government is bearing it.

Shri R. K. 8idhva: But Railways being a Central subject, even before giving
it to the French eneineering company did they consult the Central Government?

The Honourable Sbri N. Gopalaswam| Ayymgsr' The question whether it is
a Central liability or a provincial liability is still 8 matter for consideration.
Tt cannot be saiG very definitely that the provision of underground sub-way
railway of this description is necessarily a Central liability.

8hri R. K. 8idhva: But is it not a fact that in the Constitution it is definitely
stated that tho railways and trams are subjects of the Union?

The Honourable 8hri N. Gopalaswami Ayyangar: Which Constitution?
8hri R. K. 8idhva: The New Constitution.

The Honourable Shr! N. Gopalaswami Ayyangas: The New Constltutlon has
not come into force yet.

8hri R. K. Sidhva: Certain portions of it have already come into force.
M. Daputy-S8peaber: The question is a8 matter of opinion.

Dr. P. 8. Desbmukh: Has at any time a scheme of underground railway for
Delbi been considered by Government?

The Honourable Shrl N. Gopalaswami Ayyangar: Not that I know of.
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8hri . V. Kamath:  Will $bis matter regarding the provincial liability,
vis-g-vis the Centre be re-examined on January 26th when the Constitution
comes into force?

The Honourable 8hri N. Gopalaswami Ayyangar: It will be examined when
the West Bengal Government do address us after they have examined :the
scheme. '

8hrimati Dakshayani Velayudhan: May I know why the Bengal Government
alone is considering this scheme of underground railway—is it for those who
have gone underground?

The Honourable Shri N. Gopalaswami Ayyangar: I believe the West Bengal

Govemm-ent is perbaps more enterprising than other Provincial Governments.
Sbri Aran Chandra Guha: Wiil this be a provincial or .1 Central matter?
Mr. Deputy-8peaker: He has answered it. It is a8 question of opinion.

TRIBUNAL FOR FIXING RATLwWAY RATES

+*668. S8hri R. K. 8idhva: (a) Will the Honourable Minister of Railways be
pleased to state whether it is a fact that Government have appointed a tribunal
for the purpose of fixing up Railway rates?

(b) If so. what is the composition of the tribuna! and is the tribunal em-
powered to give final decision?

{c) Will the tribunal deal with the scale of railway passenger fares slong
with freight rates? T ‘

The Honourable S8hri K. S8anthanam: (a) Government have set up a statu-
tory Railway Rates Tribunal for considering public complaints against Railways
relating to rates and charges for the carriage of merchandise by goods train
and complaints of undue or unreasonable preference in connection therew-ith.

(b) The Tribunal consists of a President and two other members appointed
by the Central Government and is empowered to give final decisions m matters
within its jurisdiction. »

(¢) The Tribunal will not deal with the scale of railway fares except on a
reference madu bo it by the Central Government.

ENGINEERS SENT TO U_S.A. #OR TRAINING

*889. Dr. Mono Mohon Das: Will the Honourable Minister ot Transport be
pleased to state:

(a) how many engineers have been sent to U.8.A. for intensive and specialis-
€d training in modern methods of High Way Engineering;

(h) from what provinces and states they have been selected; and

{c) the total expenditure incurred by Government on them?

The Honourable 8hri K. S8anthanam: (a) Fifty-two engineers.

{b) These engineers came from all Provinces except Assam, from the States
of Mysore and Hyderabad, and the Unions of Travancore-Cochin, Saurashtra,
and the Patiala and East Punjab States Union.

(¢) The total expenditure incurred amounts to rupees nine lakhs and sixty
thousand in round figuress This includes an expenditure of rupees three lakhs
and forty-seven thousand incurred by the Government of India.

T Answer to this question laid on ¢he Table, the questioner -having exhausted his quota.
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Dr. Mono Mohon Das: May I know what is ‘‘Highway Engineeribg""

Ths Honourable Shri K. Santhanam: Highway engineering is engmeermg i
relation to highways,

Dr. Mono Mohon Das: May I know whether the cost of training of the
engineers in America will be borne by the Provincial Governments or by. the
Centre?

The Honourable Shri K. Santhanam: So far as these deputations are ton-
cerned, part of the cost was borne by the Centre and part by the Provinces
which sent them.

Dr. Mono Mohon Das: May I know what will be the duration of the training
and whether any diploma will be given at the end of the training

The Honoursble Shri K. Banthanam: This is not a regular training as such.
Periodicslly we send them. and the duration of training in [J.5.A. has been fqur
and a half ‘months for each of these deputations.

Shri 8. Nagappa: May I know whether those that were selected and sent to
U.5.A. were in government ssrvice prior to their being sent to forecign coun-
tries or whether they were selected from the colleges?

The Honourable Bhri K. Santhanam: They were all in the Engineesing
Services of the various Provinces or States and the Centre. :

Shri Satla Ohandra Samanta: May T know who selected those engineers and
Ly what method they were seleeted.

The Honourable Shri K. Santhanam: The seclection of candidates was done
in the case of each of the three deputations after nominations were made by the
Provincial and State Governments who had been asked for nominations monphs
in advance. The scheme i well-known to all Provincial Chief Engineers.

Dr. V. Subramaniam: Muy I know: whether all these engineers who have .
been given training abroad will be utiliscd for training further students in their
respective engineering suhjects? .

The Honourable Shri K. Santhanam: They were trained to look after High-
ways administration in each Province in a better manner. )

Dr. V. Subramanlam: Apart from that, @1e they being utilised to train further .
students in highway engineering?

The Honourable Shri K. Santhanam: This is not a case of students’ train-
ing. Presumably these engineers are instructing their subordinates in the baiter
methods of engineering leaint by them.

Mr. Depaty-Speaker: They are not professors.

Prof. N. G. Rapga: Have any of the batches returned to India, aud. if >o,
have they submitted any Report to the Government of India?

The Honourable Shri K. Santhan®m. All these havo returned—one m 1946,
the eecond in 1847 and the third in 1949. The full course of the tr&mmg offered
is published in the bulletin of the Road Congress.

Prof. B. @. Ranga: Have they submitted -any report. to the (rovernmen.b of
India at any tune? .
The Hopourable Shri K. Santhanam: The whole course of trmnmo is pre-

arranged and they undergo training and come back. .

P

Mr. Deputy-Speaker: No special report is called for evtdently. L
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Dr, P. S. Deshmukh: Has this training been found to be of real utility and
worth the money that is spent on it?

The HOncurable Shri K. Santhanam: That is the opinion of our experts.
Shri Raj Bahadur: May I know the number of trainees from each Province?

Mr. Deputy-Speaker: Does the Honourable Member want to exhaust all the
Provinces or confine himself to one Province only? It will ake a long time to
read figures for Province after Province.

Shri Raj Bahadur: What is the number for Rajasthan?
The Honourable Shri K. Santhanam: I don’t find Rajasthan in my list.

Prof. Shibban Lal Saksena: Is this scheme being continued and if so hew
many have been sent this year?

The Honourable Shri K. Santhanam: It will be decided as and wien o¢casion

arises. For this year the scheme is completed and we don't know whether we
shall continue it next year or not.

Shri S. Nagappa: May I know whether the people are selected by the: Centriél
Government or by the Provincial Governments?

The Honcurable Shri K. Santhanam: I have already answerel that question.
CartrLE UTILISATION

~870. Seth Govind Das: Will the Honourable Minister of Agriculture be
plcased to state:

{a) the number of catile Wreeding centres opened in India in 1948-49;
(b) facilities provided for the salvage of dry herd of cattle in big cities; and
(c) results ot artificial insemination for improving the bré€d of cattle?

The Honourable Shri Jairamdas Doulatwram: (a) to (c). A statement on the
basis of information supplied by the Provincial and State Governments is
placed on the Table of the House. (See Appendiz XV II, anneézuré No. 2.)

Twrfaga®m: 3argg qa aw § & w3 g Jgt 9 5 3@
fifsr ®194 ( breeding farms ) ws fFg M@ & @l 39 @ I=
ferar 3 &)

Seth Govind Das: Is it a fact that these breeding farms which were opened
at certain places are now being closed?

sAdfaw Y SraEsE deatn - IR Al R o9 ) g, Sf
wifsfases madm s Rdwm @ &

The Honourable Shri Jairamdas Doulatram: These are not being closed,
but have been handed over to the Provincial Governments.

3 MR I : & 7 waddz w1 widfres aedew § W aw
W Tw ¢ fe @ Afer o B 3¢ awAG s w77
wd qOTE AT |
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8eth Govind Das: Have Government secured a promise from the Provinsial
Governments to the effect that they will not close these breeding farms bug

will run them?
Frifas N s@umzg dwatw: g K& 7 § T@i A am™
g F e T
The Honouradble 8hri Jairamdas Doulatram: Wherever these have beem
made over, it is hoped these will be run.

d& mfaw R g AT JA Tigwr § oM AR
(Grow More Food) #' &% ¥ T faga &) it anfae a0t 7 fear

aqr Fife TEF IE9 aga afyw aw g

8eth Govind Das: I want to know further why this subject has not beem
included in the ‘Grow More Food' scheme since this is very largely connected
with it?

The Hanourabls 8hri Jairamdas Doulatram: Does it arise, Sir?

Mr. Deputy-Speaker: I have not followed the question. I only request thas
go long as I am in the Chair Honourable Members will put their questions in
English.

Seth Govind Das: 1 wanted to ask the Honourable Minister that when this
question has such a great connection with the Grow More Food campaign, why
these breeding farms are not included in their schemee.

The Honourable Shri Jairamdas Doulatram: It cannot form s direct part of
the Grow More Food campaign. If it is eo interpreted then everything will
form a part of the Grow More Food campaign including the growing of fodder
for cattle needed for field work; apart from food, the production of food for
cattle also then becomes part of that Grow More Food campaign.

Shri V. I. Munishwamy Pillay: In view of the cyclone in Andhra Desha will
the Government consider the necessity of opening a cattle breeding centre in
Andhra Desha?

The Homourable Bhri Jairamdag Doulatram: If the Provincial Government
bears a portion of the cost the matter could be considered.

ShA ©. Subramaniam: Do our ehastras sanction artificial insemination?

8bri Ajit Prasad Jain: May I know if there is s cattle breeding farm in
Jubbulpore?

The Hobourable 8hri Jajramdas Doulatram: Yes, we have taken the land
and have a emall herd. but the question of further development is under con-
sideration on account of financial difficulty.

8hn Ajit Prasad Jain: May I know whether they are praciiging artificial
insemination in Jubbulpore farm?

Mr. Deputy-Bpeaker: We are making it a little too provincial,
Shri Balwant Binha Medta: Are the gowskalar included in the breeding

centres ?
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The Honourabie Shri Jairamdas Doulatram: I don't think that ordinarily
gowshalas can be regarded as breeding centres.

Shri Ajit Prasad Jain: On a point of order, will the Chair be in order in
compelling an Honourable Member of this House to break a solemn cath which
he has taken to speak only in Hindi?

Seth Govind Das: I have not taken any solemn oath.

Mr. Deputy-Speaker: There is no point of order. At my request any
Honourable Member can break his vow.

TrreerRAMS W HiNDI

*67r. Seth Govind Das: Will the Honourable Minister of Communications
be pleased to state:

(a) if steps are being taken to provide facilities for sending telegrams in
Hindi: aud

(b) if so, to what areas telegrams in Hindi can be sent, or are proposed to
be sent in the year 1949-50?

The Honoursble Mr. Bafl Ahmad Kidwai: (a) and (b). Facilities for sending
telegrams in Hindi have already been provided at Agra, Allahabad, Benares,
Gaya, Jubbulpore, Kanpur, Nagpur and Patna. The question of extending
the facility to other stations is under examination.

Seth Govind Dag: May I know whether the number of telegrams which are
now being sent from places where these facilities have been offered, is increasing
or is just as it was before?

The Honourable Mr. Rafl Ahmad Kidwai: It is increasing in the U.P., bus
Jubbulpore, Nagpur and Gaya are showing a decrease. -

Seth Govind Das: May I know the reason for this, Sir?

Shri L. Krishnaswami Bharathi: May I know whether it is a fact that the
President of the Hindi Sahitya Sammelan, Mr. Govind Das himself, has been
sending all his telegrams in English and none in Hindi from Jubbulpore?

The Homourable Mr. Rafl Ahmad Kidwai: I would like to know who is the
President of the Sahitya Sammelan,

Mr. Deputy-Speaker: The question is too personal.

Shri M. Tirumala Rao: May I know in what script these Hindi telegrams are
accepted? In Roman script or Devnagri?

The Honourable Mr. Rat Ahmad Kidwai: In Hindi script.

Shri Deshbandhu Gupta: May I know whether facilities are being extended
to Delhi also for booking telegrams in Hindi?

The Honourable Mr. Rafl Ahmad Kidwai: The next stations to be selected
are Delhi and Jaipur. i

Sardar Hukam Singh: After the experiment that has been tried so far, may
I know whether the impression of the Government is that it has been proceed-
ing satisfactorily or not?

The Honourable Mr. "Rafi Ahmad Kidwai: It is not an experiment. it is
the introduction of the national language.
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8byl Mahavir Tyagl: Is it a fact that a telegram in Hindi, aceorciing to the
number of words involved, costs more than a telegram in English?

The Homourable Mr. Bafl Ahmad Kfdwai: That is for the experts in the

language to devise. They cau devise any words and it will be transmitted in
that form.

Shri Malavir Tyagi: What has been the experience of the Departmeht on
this question: do they find that a telegram in Hindi having the same purport
costs more than a telegram in English because more words are used in Hindi?

The Honourable Mr. Rafi Ahmad Kidwai: In some cases less words can be
used, in other cases more words may have to be used.

8eth @ovind Das: Is it under contemplation of Government to increase the
maximum number of words for the same amount charged? 'That is, suppose

a certain number of words are accepted for one rupee in English, then a larger
number would be accepted in Hindi?

The Honourable Mr. Rafl Ahmad Kidwai: 1 will consider this suggestion
when the time comes.

8hri Ajit Prasad Jain: May I know what standard or criterion does the
QGovernment adopt in extending this facility to different towns?

The Honourable Mr. Rafi Ahmad XKidwal: We started it in an area where
the Hindi language is more prevalent than in other parts, therefore most of
the stations were selected in U.P., C.P. and Bihar. Now I find that many
people want to rend telegrams from Delhi to these places and therefore Dclhl
and Jaipur are being selected for the next extension,

8hri Ajit Preasd Jain: May I know whether Delhi is one of these towns
where standard Hindi is not one of the most prevalent languages?

The Honourable Mr. Rafi Ahmad EKidwai: That is true, but many people
from places where standard Hindi is prevalent visit Delhi and I want to extend
to them the facility of cojnmunicating with their families or friends or business-
men in the language that is ‘prevalent there.

8hri 8. V. Krishnamoorthy R80. Has the Depa:tment developed a telegraph
code with Hindi alphabets or is it still using the foreign Morse Code?

The Honourablie Mr. Rafl Ahmad Bidwai: They have developed their own
code.

N e canh ¥ 1 Fme wT 9w g e fedr &
A F,FY TG ® FGF AT &, M gL =97 & qi7 o §, ASw

ford IR a1 3T § f9F A AMHIEY @g ( apostrophe “s” ) %Y
ot 3 o= & a9 frmr ST g gw a@ A qovaw AT §

8hri Mahavir Tyagi: May I know whether the words ‘q and a ete.
occurring in Hindi which are joined with other words, are written separately, or

combined with other words, and counted as one word, just as is done in English
with an apostrophe “‘s’'?

—_—

cAx el S B A0 5 08 da) sk e Jwpl s
A tad, ‘J ¥ L Y wgw ewySn x5y LY
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The Hosourable Mr, Rafl Ahmad Kidwai: It all depends upon the ability
of the writer. If he can drop * "’ and ““ <.’ he can do so.

Mr. Deputy-Speaker: I think the Honourable Members who have spoken
are putting questions to persuade the Honourable Minister to withdraw the
concession. I feel the arguments and supplemenfary questions are directed
towards the non-use of the national language.

A Mgt demm Az AR N D A A Red A g
& I M H20 B orendy Wt | A e d) Tife w8 fRm o ?

Shri Qokulbhai Daulatram Bhatt: May I know whether the facilities for
sending telegrams iu Hindi will also soon be extended to villages also?

e (e ”l AP sy 0 t—“‘-’.ﬁ(‘ :_3-:],\”- ""“'e"ir‘"‘d‘"fi
- Bl s pre itald oyeys  Sfa e LSS S Y

The Homourable Mr. Rafi Abmad Kidwai: We are giving #raining; and as
soon as more people are trained, it will be extended to other stations.

Shri T. A. Ramakngam Ohettiar: Why wit the Minister at least reply in
English?

The Homonrable Mr. Rafi Ahmad Kidwai: I answer in the language in which
the question has been put.

HYDRO-ELEOTRIC POWER

*672. Seth Govind D8s: Will the Honourable Minister of Works, Mines aud
Power be pleased to state the amount of Hydro-electric power genersted during
the vear 1948.49. and what further increase in output is expected during the
year 1949-509

The Honourable Shri N, V. Gadgil: The total Hydro-electric power generated
i the country in 1948-49 is reported te have been 2,391 million K.W. hours.
During the year 1949-50, the Provincial and State Governments concerned
expeet to add another 138 million K.W. hours to it.

Shri H. V. Kamath: Is ii. a fact that the Wain ganga schemes in C.P. has
been or is going to be abandoned?

’The Hopourable Shri N, V. Gadgil: By no stretch of imagination can this
arise out of this question.

Shri V., I. Munishwamy Pillay: May I know whether there is any proposal
to have a further dam in the Nilgiris for storing water and generating
electricity ?

The Honourable Shri N. V. Gadgil: I require notice.

*ft el qrgw |1g : & AT ARar g fs Sody  @dFfefad anw

TR F79 §, 3941 @GS g2 87 IR¥N 519 §, 77 T 7D g7
THIT T N E |
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Shri Laknhminarayan Sabu: May I know whether Government have thought

of any such arrangements by which the entire énergy that is produced is cou-
sumed ?

FAfas 5 QA0 Ao TS : N G1 A § TEE  HATEC
fawre ( demand ) &
The Honomradble 8hri N. V. Gadgil: The demand exceeds the production.

Prof. K. G. Banga: What steps are Government taking to increase the tol.al
power within the next one or two years?

The Honourahle Shyi X. V. Gadgil: Assuming that this is alloed by the
Chair, iy reply is tbat the detailed information has already been published.
What is proposed to generate by way of hydro-electric power and by way of
thermal process—thoee plans are already there. In the course of the. mext
five yeurs, it is proposed that there will be an increase of 80 per vent. over the
power available today.

Shri Baj Behadur: May I know whether any proposals for generating hydro-
electric power from the Chambal river ia under contemplation of Goveroment?

The Homowable 8hri N. V. Gedgll: It is one of the projects approved by
the Madhya Bharat Government.

Shri 8. Nagapps: May I know whether, out of the power generated, any is
supplied for agricultural purposes? If so, in which province and at what rate
per unit?

The Honocursble Shri N.'V. Qadgll: It is very difficult to give a detailed
reply, but in the presidency of Madras there are about 5000 pumps working
on hydro-electric power in rurab districts mainly for agricultural purposes.

Shrl 8. Nagappa: May I know if auy concession is given to these agricul-
turists who make use of electric power?
L}

The Honourable 8hri N. V. Gadgil: i require notice.

Mr. Deputy-8peaker: 1t is well known that it is8 9 pies per unit for agricul-
tural purposes and 3} annas for lighting and industrial purposes.

8eth Qovind Das: Will this increased production of 80 per cent. be from
the existing schemes or will there be any new schemes?

The Hooourable 8hri N. V. Gadgil: Both.

ARl TN A T FE A owaw g fe faadr sdw.
frfedt qar 17 ard &, 72 I IR A @w A G |/FdT §, 39
fBd 3a1 INGr AT Fowfzfad) @ A § TN &, A I
TR e §) 7

8hsi Lakshminarayan 8ahu: Are Government aware that the entire electric

energy that is likely to be produced cannot be utilized in Orissa and caup the
Government of Orissa supply it to others such as the Madras Government?

The Honourable 8hr. N. V. Gadgill: When we plan for increased production.
at the sanie time the factor of utilisation is taken into consideration and then
only the plan is finalised. :
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MiNErar WeALTH AND NEW MINES

*878. Seth Govind Das: Will the Honourable Minister of Works, Mines and
Power be pleased to state;

(8) whether a survey is proposed tu be made of the mineral wealth of the
integrated Indian States; and

(b) whai new mines of great potential value have been discovered during the
year 1948-497

The Honourable Shri N. V. Gadgil: (a) A considerable amount of exploratory
work has been don=z in the past on the mineral deposits of the integrated Indian
States by_the Geological Survey of India, and a number of mineral investiga-
tions in those States are scheduled to be carried out during she current field
season from the beginning of November till: the end of April.

The account of the work already done is given in a mumber of publications
of the Geological Survey of India.

(b) A statement (No. I) is laid on the Table showing the particulars of the
mineral investigations of potential value which were carried out in the States
during 1948.49 (See Appendiz XVII, annezure No. 3.) '

These investigations either revealed new deposits or produced data which
has considerably enlarged the previously known reserves.

1 also place on the Table another statement (No. II) showing the particulars
of investigations intended to be carried out in the States during the current
field season. (See Appendiz XVII, annexure No. 3.)

Seth @ovind Das: In view of the fact that C.P. is considered to be very
rich in regard to mineral resources and particularly Bastar State which has
recently been merged in it, may I know if there is any scheme to ezploit the
Bastar State in particular in the near future?

The Honoarable Shri N. V. Gadgil: Apart from the province of C.P. there
are other areas in the Union which are equally rich in minerals; there.is no

special scheme for Bastar State.

Sjt. Kuladhar Challha: May T know what is the result of the geological
survey in Assam and whether gold has been foun:d?

The Honourable Shri N. V. Gadgil: In 1948-49 the report shows that no
gold has been found, but the prospects of oil are encouraging. For the season
é949-50. it is proposed to direct ihe survey towards clay depcsits in Tripura

tate,

Shri B. L. Sondhi: The questiou relates to [ndian States; where do:s
Assam come in?

FRfas N g o T2him : IFT 9T a1, FAS F A@qW
331 ar, AT gy X A1 A TFN wiy

The Homourable Shr: N. V. Gadgil: A question was asked and had to be
replied. No reply would hgve meant discourtesy.

Shri Balwant Sinha Mehta: May I know whether any mineral wealth ‘has
been discovered in Rajasthan? ‘ O
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The Eamonratle Bhyl X. V. Gadgh: The position in 1948-49 in Rajasthan
is:
Examination ef beryl deposits in Ajmer-Merwara.
Invesligation of limestone occurrences in Chitoorgarh, Mewar State.
Prospecting of g{paum in Juisaimer and Jodhpur States.
Investigation of limestone deposit in Kotah,
Investigation of glaeesand in Bundi State
Examination of the copper areas in Alwar and Jaipur States.
Exan.ination: of the lead-zinc mine at Zawar, Udaipur State.
8hri BMwant Sinha Mehts: Are these publications available to members of
the public and Members of the House?

The Homourable Shri K. V. Qedgll: Yes, Sir.

Batdar Bhopinder Singh Man: Is it a fact that high quality sand is also
svailable in Rajasthan?

The Motonradte 6hri K. V. Gadgill: Yes.
Ereorrio COMPANIBS

*g74. Both Govind Das: Will the Honourable Minister of Works, Mines and
Power be pleased to state:
(a) whether there are any electric companies, head offices of which were

transferred to India from places now in Pakistan, and which sre now practically
defunct; and

(b) whether security deposits have been returned to consumers of energy
and what steps have been taken to safeguard depositors’ interests?

The Honowshie 8hrt N. V. @adgil: (a) The information is being collected
from the Provincial and State Registrars of Joint Stock Companies and the
individual Companies concerned and will be laid on the Table of the House
in due course. :

(b) Government have received no complaints regarding return of security
deposits of consumers vgith electric compunies referred to in (a). 1'he second
part of the question therefore, dves not arise.

BoogsTALL HOLDERS IN RATLWAY STATIONS

*§76, Dr. Mono Mohon Das: Will the Honourable Minister of Railways
be pleased to state the method usually followed in appointing bookstall-
holders in big stations like Delhi Main Junction, Howrah, e#c.?

The Honourabie Shri K. Santhanam: The contract for bookstalls is allotted
on the licensing svstem ns opposed to the tender system, the selection of the
qontractor being made on grounds of reliabilitv, financial soundness, past
experience and satisfactorv service.

Dr. Mono Mohon D&s: May I know, Sir, whether the contracts are given
on a yearly basis or for 8 numbers of years at a time?

The Honourable Shri K. Santhanam: The contracts are usually for a parti-
cular number of vears. subject. to termination at some months’ notice on
cither side.

Dr. Mono Maohon Das: May I know, Sir. what is the designation of the
officer who is in charge of the selection of contractors and whether he has got
the right to rejesv any or all the applications withaut assigning any reasons?

The Honourable Shri XK. Santhanam: T believe officers who are on the eomn-
wargial side of the railway administration are emtrusted with $his work.
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Shri Ramnath QGoenka: Why are not these contracts given on a tender
basis?

The Honourable 8hri K. S8anthanam: The particular subject is not con-
sidered fit to be done on a tender basis, as speculative tenders may be offered
by people without any experience of this trade.

Dr. Mono Mobhon Dae: May I know, Sir, whether it is not a fact that last
vear one of the book seller companies was appointed for the Delhi Main
Junction on a commission of 31 per cent. to Government, whereas the appli-
cation of other companies which were prepared to pay more were rejected ?

The Honourable 8hri K. Santhanam: No, Sir. The royalty which has been
prescribed by the Central Advisory Council for all such contracts is 33 per cent.
The old company was found unsuitable by a Committee of the Central Advisory
Council #2nd on the recomnmendation of the entire Central Advisory Council

a notice of termination was given to the old company.

Shri R. K. Siddva: What is the amount of royaltv recovered from all the
bookstall holders during the last year?

The Honourahle Shri K. 8anthanam: I require notice of that question.
The maximum charged is 33 per cent.

th Goenka: Was the recommendatlon of the Committee of the
Central Advisory Council carried out in toto or only in part?

The Homourable Shei K. Sapthanam: The recommendation of the Com-
mittee was carried out in foto, but unfortunately the old bookstall keeper went
to court and got an injunction and the litigation is. still going on. Until the
litigation ig. cq;npl%ted the Ra,;lwsys will not be able to implement tha recozp-
mendatlon of the Committee tn tofo.

Shn 8atis Chandra 8amanta: May I know whether displaced and uprooted
persons will be shown any preference in the matter of contract for bookstalls?

The Hogoorable Shri K. Santhanam: Sir, in the case of bookstalls the needs
of the passengers and the public bave to be given predominant consideratian.

8hri B. K. 8idhva: May I know, Sir, if within the terms of the contract s
dispute arises, there is an arbitration clause?

The HonouralRe 8hri K. Santhanam: Sir, I would require notice of that
question. But even if there is an arbitration clause, there is nothing to prevent
8 man from going to a court.

Dr. Moo Mphon Nag: Is it not a fact, Sir. that one particular company has
been given the contract for bookstalls 2t all the bigger sjations of India?

The Hopowrsble Shri K. Santhapam: T do not think so. There are other
big campanies, for instance, like the Higgicbotharns in the South. I do not

think there is a single company which has got a monopaly at all the stations.
Tracrors AXpD BULL-DOZERS
*678. Shei Deshdandbu Gppty: Will the Hononrab'e Minister ‘of Argicul-
ture be pleased to state:

(a) the number of tractors and bull.dozers which the Government of
i}r’:dxa Provinces and States possess and the amount spent on the purchase of
e came;

(b} the total acreage of land ploughed by these tractors during the last one
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year and acreage which they should have ploughed on the basis of their
standard average capacity to plough;

(c) the cost of working, ma'ntenance and repair incurred on them during
the period ;

(d) the number of tractors which are at present out of order and the total

working hours for which these tractors remuined out of order during the last one
year;

(e) whether it is a fact that the tractors are not given to private individuals
who have been allotted large plots of land in the United Provinces unless they
deposit the ploughing charges at the rate of Rs. 55/- per acre in advance uor
are facilities given to private individuals to buy tractors of their own on
instalment basis; ‘

(f) whether it is 4 fact that private indiv.duals who do not pay something
by way of illegal gratification to the subordinate officials conpected with the
Tractor Organisation part'cularly in the United Provinces find it hard to get
tractors to plough their land;

(g) if so, what action Government have taken to counteract this evil; and

(h) whether it is a fact ihat the Tarai area in the United Provinces which is
being brought under oultivation is infested with wild animals, ¢.g., tigers, tears
ete., and the Government does not give any facilities to such people who are
doing the pioneering work in reclaiming this area and they find it very difficult
even to get a renewal of their fire-arms licences etc.?

The Honourable Shri Jairamdas Doulstram: (a) to (d). A statement giving
gae ?ailsble information is laid on the Table. (See Appendiz XVII, annexure
o. 4.) .

(e) Yes. The U.P. Government are investigating the possibility of realising
the dues in three instalments in cash or kind from three major crops instead
of taking an advance. 7akavi recoverable in easy instalments is invariably given
to private individuals for the purchase of tractors and implements provided
they hypothecate adequgte security.

(f) and (g). The Central Tractor Organisation is not concerned with any
complaint of illegal gratification as the organisation’ undertakes work only on
such lands as are made available for the purpose by the Provincial or State
Government concerned. Complaints of this nature have been received by the
Governments of Bombay, Madras and U.P. only. A note indicating the action
taken by the Provincial Governments concerned is placed on the Table. (See
Appendiz XV1I, annezure No. 5.)

(h) Yes. U.P. Government have a planned scheme of reclamation which
envisages the erection of wire fencing to keep off wild animals and the appoint-
ment of shikaris to shoot wild animals at sight within the colonisation areas.
The menace is, however. being gradually overcome and no loss to life has so
far been reported. The U.P. scheme also contemplates a more liberal distri-
bution of fire-arms for protection of crops. The settlers are only .ncw being
admitted to land in the Tarsi and licenses for fire-arms will be issued by the
U.P. Government wherever considered necessary.

Shri Deshdandhu Gupta: May I request the Honourable Minister to read
out the replies to part (a) and (b) of my question-—or at least give the total
amount spent on the purchase of the tractors and ¢he total number of tractors
and bull-dozers purchased? My supplementaries can only be hased on that
information. It is not going to take a long time.
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The Honourable Shri Jairamdas Doulatram: It is a very long. statement
containing about 25 items. But I shall give him the number of tractors pos-
sessed by the different provinces.

United Provinces 450, East Punjab 137, Central Tractor @rganisation 253,
Mysore 148, Bihar 80, Assam 31, Bombay 163, Hyderabad 30. C.P. 30, Oris:a
12, Madras 157, Saurashtra 63, Vindhya Pradesh 6, West Bengal 14 and
Travancore 9.

Shri Deshbandhu Gupta: What I wanted to know was the total number
of tractors in India and the States and the amount spent on their purchase.

The Honourable Shri Jairamdas DomMatram: I am afraid the total has not
been struck.

Shri Ramnath Goenka: But the question is about the total nuruber of
tractors purchased and the acreage ploughed by them. I cannot understand
why an answer to that cannot be given.

Mr. Deputy-Speaker: Order, order. The Honourable Minister has not
withheld any information from the House. Instead of giving the total number,
he has given the information province-wise. The Honourable Minister nay
perhaps be able to give the amount 8pent on the purchase of the tractors.

The Honourable Shri Jairamdas Doulatrdm: There also I can give the
amount spent on tractors with the various provinces and the Centre. But, as
1 said, the total has not been made up, because the question was not in that

form. I have no objection to make up the total and supply it to the Hcnourable
Member.

Prof. N. @. Ranga: Are Government maintaining uny engneering section
where they are making experincits with regard to the proper working of these
variops tracters and other muchinery?

The Honourable Shri Jairamdss Doulatram: We are maintaining an engi-
neering section in the Agricultural Research Institute wherg new types of

tractors which come are first tried and the provinces are given the results of
these trials. '

Prof. N. G. Ranga: Has it been strengthened dusing the last one or two
vears?

The Honourable Shr: Jairamdas Doulatram: I do not think there has been

any particular strengthening of it. Perhaps a junior officer may have been
appointed recently.

Shri Deshbandhu Qupta: May I know, Sir, with regard to part (b) of my
question. as to what is the average output which a tractor should give and
what is th= average output we have obtained. That is a very sin-plle question.

The Honourable Shri Jairamdae Doulatram: I have given :ull the dctails
about the various provinces and States in the statement, where the overall
percentage has been worked out.

Mr. Deputy-Speaker: The question is pretty clear—the total acreage of lard
ploughed. What is the good of giving details instead of giving the total number

of tractors as also the area ploughed. I would ask the Honourable Minister
to give that answer.

The Honourable Shri Jairamdas Doulatram: All the details are in this
statement, °
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Bhri Deshbandhu @upta: The question is not in that form. I just want
the total acreage of land ploughed by these tractors—it would be just one

figure.

The Bonourable Shri Jalremdas Dowdatram: I have no objection to give
that figure, but it is not available with me at present. I shali have that figure
supplied to the Honourable Member and the whole House.

Mr. Deputy-Speaker: The question hour is unfortunately over.
Bhri Deshbandhu GQupta: This question, Sir ,

Mr. Depyty-Speaker: But, how can the question hour be extended? We
will proceed with Private Members' legislative business.

Shri Deshbandhu Gupta: I hope, Sir, the Honourable Minister will accept
a short notice question on this subject so that supplementarles can be put, as
the ~subject has not been discussed.

Shri Mahavir Tyagi: We are very anxious, Sir. We are taking big loans
for this purpose and we want a full note of the work of the Tractors.

Mr. Deputy-Speaker: How can I ask any Honourable Member # give an
asgurance in advance?

Shri Desibandhtu Gupta: I request, Sir .

Mr. Deputy-Speaker: Order, order. It is open to any Honourable Member
having regard to the circumstances to put a short notice question.: Then, it
will be sent to the Honourable Minister and then it will be considered. Honour-
able members know fully well the procedure to be adopted.

{b) WRITTEN ANSWERS
StepPINe UP OF Foop PRODUOTION '

#*¢77. Shri Aflt Prasad Jain: (a) Will the Honourable Minister of Agriculture
be pleased to state what progress. if any. has been made in (i) the supply of
agricultural iinplements, (ii) the supply of chemical manure, (iii) encouraging
the use of compost manure. and (iv) minor and major irrigation works
for stepping up productlon since the decision to stop imports at the end of
1951 was taken?

(h) What facilities and concessions, if any, are bemg given to the agricul-
{urists in obtuining supplies of the items referred to in part (a) above and to
what extent are the cultivators availing of those facilities and concessions?

The Honourable Shrl Jairamdas Doulatram: (a) and (b). A statement
giving the required information in detail is i»sid on the Table of the Hause. (See
Appendix XVII, annezure No. 6.)

Pusa Roap CoLony

*§78. Bardar Hukam Simgh: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state how many of the quarters in the Pusa
Rond Colony for displaced persons collapsed during the rains and how many
have been damaged?

(!;1 Have these quarters been reconstructed or repaired? If so, at what
cost !

(c) Has any enquiry been made to find out what led to this collapse so

soon?
(d) Has any action been taken against any persow in this connection?
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The Honourahle 8hri N. V. Gadgl): (a) to (d). The attention of the Honour-
able Member is invited to the answers givea to Starred Questions Nos. 108 and
424, ansWered on the 30th November and the 8th December, 1949 respectively.

OrissA PosTaL CIRCLE

*@79. Bhri Yodhisbthir Mighrs: Wil' the Honourable Minisier of Communi-
cations be pleased te stute when the Orissa Pastal Circle  was completely
separated from Bihar and what steps have been taken to organise the new
(lircle on a proper and sound basis?

The Pooourabye Mr. Rafl Ahmad Kidwai: Orders for the formation of an
independent Post and Telegraph Circle for Orissa were issued on the 15th
September, 1949, and its headguarters have since shifted from Puri to Cuttack.
A full fledged Circle for Orissa bas thus come into being.

New TELEGRAPR OFFIORS (ORIssA PosTAL CIROLE}

“680. Shri Yudhishthir Mishra: Will the Honourable Minister of Communi.
cations e pleased to state whether Government are aware of the demand of
the public for opening telegraph offices at Kantabanji Titilagarh, Nawapara or
Khariar Road, Brajarajnagar and at some places in the integrated States of
Orissn in the Orissa Postal Circle and if so, what steps have so far been taken
to teet the public demand?

The Honourable Mr. Raffi Ahmad Kidwai: Yes. Orders for opening a
"l'elegraph Office at Brajarajnagar have been issued and orders for opening 8
Telegraph Office at Kantabanji will be issued ‘8s soon as a guarentee against
the loss involved in working the office is furnished to the Department. As
regards the other places. the matter is under examination by the Director,

Pésts and Telegraphs, Orissa.
SaLoons FOrR RAILWAY OFFICERS (AssAM RAILWaY)

“681, 8jt. Kuladhar Chaliha: (a) Will the Honourable Minister of Railways
oe pleased to state how many saloons are there at pyesent in the use of officers
of the Assam Railway?

(b) What was the number in use in the year 1948?

() Have any of the saloons been converted into 3rd c'ass compariments
and if so, how many?

The Honourable Shri N. Gopalaswami Ayyangar: (a) Fortv.
(b) Forty-eight.
{c) None have been converted.

RuSTAURANT CARS ON THE RAILWAYS
*682, Sjt. Kuladhar Chaliha: Wil! the Honourable Minister of Railways
be rleased to state:

(a) whether the Restaurant Cars of E. I. Railways have been inspected
recently by any supervising officer of the Railway;

_(-b) whether Government are aware that the quality of food served is
rapidly deteriorating ;
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(c) what steps are going to be taken to improve the quality of food, cleanli-
ness, and service in the Restaurant Cars of E. I. Railways; and

(d) whether Government will be pleased to consider the advisability of
running 8rd class Restaurant Cars on different Railways of India?

The Honourable Sbri K. Santh8nam: (a) Yes.

(b) The quality of foodstuffs supplied has not deteriorated except %o the

extent to which the general quality of food materials in the country has de-
teriorated.

(¢) Periodicul inspections of the Restaurant Cars are conducted at regular

intervals by the Railway and, wherever necessary, acfion is taken to bring
about such improvements as may be possible.

(d) So long as senting accommodation continues to be insufficiend, it is
not possible to run more restaurant cars but the provision of adequate cater-
ing ’acilities at stations is given special attention.

Wazat FrOoM U.S.A.

*683. Pandit Mukut Bihari Lal Bhargava (1) Will che Honourable Minister
of Food be pleased to state whether any negotiations are going on with the
Government of United States of America for import of one mi:lion ton of wheat

to build up a reserve at the Centre and if so, is it proposed to import the same
on barter basis or cash basis?

(b) How will the devaluation of the rupee in terms of do'lar affect this deal?

The Homourable 8bri Jairamdas Doulatram: (a) and (b). Yes. As the
negotiations have not yvet conc'uded, it would not be in the public interest
to say anything more on this matter at this stage.

PROCUBEMEXT OF FooDp GRAINS

*884. Pandit Mukat Biharl Lal Bhargava: Will the Honou able M nis‘er
of Food bu pleased to state:

(a) what target is fixed for prosurement of food grains in the Kharif rind
Rabi orops in different provinces, states and Union of States, and what is the
total quantity of food grains actually procured by the different provinces and
State Governments in both the crops, and how far the actual procurement or
the expected quantity to be procured compare with the target figures;

(b) whether the Government of India have evolved a uniform policy in

respect of the procurenient of food grains in al! the provinces, States or
Union of States;

(c) whether it is the policy of the Government to insist on compulsory pro-
curement from both the deficit and the surplus areas, and in which ¢f the

provinces, States or State Unions the policy of compulsory procurement is
be'ng enforced and with what results;

(d) in which provinces, States or Union of States the policy of imposing a
levy on the yield of food grains is being pursued and whether this is being
done by the provinces or State Governments concermed on their own initiative

and responsibility or is it being done under the direction of the Governmeut
of India;

{e) whether Government are awsre that the said ,imposition of oompulsory
levy and forcible realsation of the seme has been and is being resented by
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the peasantry concerned and that it has also lead to untoward incidents ind
if so, in which provinces and States and whether the Govermment of India
intend to revise their policy in respect of such areas?

The Honourable Shri Jairamdas Douletram: (a) A statement giving the
required information is placed on the Table of the House. (S8ee Appendi®
XVII, annexure No. 7.)

(b) to (d). The system of procurement conforms to the local circums-
tances and is designed to yield best results under those circumstances. The
Central Goverament exercises general powers of direction and superintendence.
A note indicating the systems of procurement obtaining in each Province/State
is also placed on the Table of the House. (See Appendiz XVII, annezurs No.
8).

(e) Government are aware that in certain areas the cultivators are opposed
te Government procurement but with its policy of maximizing procurement

within the country in the coming years, there is no alternative but to procure
surplus food grains from the cultivators in a manner which yields best results.

HiRARUD DaM PROJECT

*@85. Shri Laishminarayan Sahu: (a) Wi'l the Honourable Minister of
Works, Mines and Power be pleased to make a statement about the Hirakud:
Dam project as regards its progress in different directions?

(b) How many people have been appointed in the Hirakud Dam project?

(c) What is the number of people appointed in bigher posts, carrying a
pay of Rs. 200 per month and upward? -

The Homourable Shri N. V. Gadgil: (a) A note iudicating the up-to-date
progress on the Hirakud Dam Project is laid on the Table of the House. (See-
dAppendiz XV]II, annexure No. 9.) '

_ 2(})% The total number of persons appointed on the Hirakud Dam Project
is 1.

(c) The number of persons appointed to posts carrying a pay of Rs. 200 per
mensem or more is 57.

WHEAT AND OTHER CBREALS

*686. Sardar Bhopinder Singh Man: (s) Will the Honourable Minister of
Food be pleased to state whether it is a fact that wheat and other cereals

were allowed to rot in open rain in Delhi in the second or the third week of
July 1949?

(b) If so, what was the total weight of this wheat and how much of it was
spoiled? 3

(c) Who was responsible for allowing this wheat ‘to rot. outside?

(d) Has any inquiry been instituted and if not, why not?

The Hopourabde Shri Jajramdas Doulatram: (a) In the month of Ju'y, 1949,
owing to permanent storage accommodation of food zrains available with the
Delhi Administration prbving insufficient due to heavy arrivals of food grains.
at that time, some quantity were kept in the open for lack of storage space.
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(b) About 3,500 bags in all got wet but out of this only 18 baga were
seriously ‘damaged,
(c) and (d). Yes, an inquiry was instituted and the finding was that the

Director af Civil Buppligs of Delhi Province bagd fajled to take sepious steps to
secure additional accowpodetion iy time, - -

WHEAT

*687. Bardsr Bhopinder Singh Man: Will the Honourable Minister of ¥ood
be pleased to state if Government have any estimate of the tetal amount. of
wheat spoiled during the year 1948-49 while lying in Government stores?

The Honourable Shri Jairamdas Doulatram: 248 tons in Central Govern-
ment godowns and 635 tons in Provincial Governments’ godowns.

TraoroB CULTIVATION

+088. Bhri V. 0. Hessva Beo: (a) Will the Henourable Minister of Agri-
culture be pleased to state what is the ares under tractor cultivation in India
at present?

(b) What is the target figure for such cultivation during 1949-50?

(c) What is the assistance that is being givem to private individuals for
bringiog new areus under cultivation with the help of the tractor?

The Honewrabls Onri Jairamdds Noulstram: (a) According to the reports

received from mokt of the provinces and states an area of 517,957 acres was
under tractor cultivation in 1945-50.

(b} 5,78.100. ‘

{¢) A statemeut showing the assistance given by the various Provincial
Governrents is placed on the Table. (See Appsndiz XVII, anneaure No. 10.)

So fur as the Central Government is concerned assistance is being given
in the following forins:

(i) Priority 1(h) fogx movement of machinery. ete. required for ‘Grow
More Food' campaign.

(ii) At the stance of government the Oil Companies have agreed to
meet the private individuals requirements of fuel oils for agri-
cultuwnl purposes in full provided the demands are certified ss
genuine by the District Magistrates.

(iii) Tractors are nllowed to be imported free of duty.
EQUIPMENT ¥OR RAILWAYS

*889. Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Rail-
ways he pleased to state what equipment has been purchased from the loan
sanctioned by the World Monetary Fund for the development of Railways?

(b) WWhat are the wpecial items for which this loan would be utilised?

The Honourable Shri N. Gopalaswami Ayyangar: (a) and (b). The Honour-
able Member is presumably- referring to the loan of 84 million dollars obtained
from the Interpational Bank for Reconstruction and Development for financ-
ing partly the purchase of 418 locomotives. 80 boilers and spares for these
locos. from the U'.S.A. and Canada. By 8lst October,1949, 162 of these locos,
bad been received in India and another 195 had been shipped.
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HrAxUp Dam Prosecr

~ *690, Shri Imhmiﬁmm 8ahu: Will the Honourable Minister of Works,
Mirnes and Power de pleased ‘to state:

(») whether Government have started any work of rehabilitating the persons
whose lands have beea acguired for the Hirgkud Dam Project;

(b) if the answer to part (a) above be in the affirmative, since when suekb
work was started;

(¢) how Tauy actes of cultivable but un:réclaimed land have been reclaim-
ed for re-settlement of persons, whose lands hdve bben acquired or are to be ac-
quired for the Hirakud Dam Project;

(d) out of the area in part (c) above how many acres have been actuslly
made ready for cultivation;

(6) out of the area in part (d) above how many acres have been ectualy
cultiveddd this year; and

(f) whether the persons whose houses have been acquired have been pro-
vided with houses elsewhere ?

The Honourable Shri N. V. Gadgil: (a) Yes.
(b) Since February 1949.

(c) 800 acres.

(d) 200 acres.

.(e) As no village has so far been displaced, no villagers have come forward
to take up cultivation in the reclaimed area. As an experiment about 6 acres
have been put under cultivation departmentally. -~

(f) The question of the villagers taking over other lands has not so far
arisen as the villagers continue to cultivate their own land under acquisition.
The responsibility for acquisition of land and for resettlement of the displaced
population in the case of the Hirakud Dam Project rests with the Gavernment
of Oriesa. The answers which are being given to this question and Unstarred
Questions Nos. 21 to 24 are based on information supplied by that Govern-
ment. I would, however, suggest that questions of this rature might more
protitably be addressed to that Government in future,

BEARRA AND NaNcarL ProJects

*891, Giani Gurtaukh Singh Musafir: Will the Honourable Miuister of
Works, Mines and Fower be pleased to state:

(a) when the Bhakra and Nangal projects will be completed; and

(b) what steps Government have taken to expedite it?

The Bonéurable Shri N. V. @adgil: (a) According to the programme framed
by the East Punjab Government, the projects should be completed by the
end of 1955-56. The work on the project may, however, have fo he slowed
down on account of financial stringency.

(b) All possible assistance has hitherto been rendered @nd will continue
1o be rendered 6o the East Punjab Government. The extent of this assistance
Will, of course, depend upon the financial situation from time to time.
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MANEXDRAGARH AXD CEBIRIMIRI RAILWAY 8TATIONS

*692, Shri R. L. Malviya: (a) Will the Honourable Minister of Railways
e pleased to state whether Government are aware that _the Railway yards at
Manendragarh and Chirimiri Railway stations are heavily congested due to
Coal trafic and the public and staff are put to great mconvenience while pas-
ving over the lines?

(b) 1f so, do Government propose to consider the advisability of finalising
the construction scheme of an over-bridge at Manendragarh and an overbridge

and an approach road at Chirimiri?
(c) How long do Government expect to take for the oompletion of the
scheme?

The Honourable 8hri N. Gopalasvami Ayysngar: (a) and (b). Though

coal tratiic is heavy, there is no congestion in the station yards at Manendra-
garh and Chirimiri. At Manendragarh the station is sited on the same side
a8 the town and the public do not have to cross the line to any great extent.
but the Railway staff whose quarters are situated on the off-side do so to some
extent. Since a level crossing exists near the home signal, an over bridge is
not considered necessary for the present. At Chirimiri, however, where both
the public and the staff have to cross the line to reach the station, the pro-
vision of an over bridge and approach road is under consideration.

() In view of the difficult steel proourement position, the over bridge at
Chirimiri is not expected to be provided be‘ore the end of 1951.

Ran.way BoARD’s OFFICE

*¢93. Ch. Ranbir 8mgh: Will the Honourable Minister of Raiways be
pleased to refer to the reply given to my starred question No. 1188 on 18th
March 1949 and state when a decision in the matter of fixation of permanent
strength of Railway Boarc}'s Oftice will be arrived at?

The Honourable 8hri N. Qopalaswami Ayyangar: The question of the fixa-
tion of the permanent strength in the Railway Board’s Office is associated
with the scheme for the reorganisation of the Railway Board's ministerial ser.
vices. The details of the scheme are under preparation and will be fina'ised

very shortly.

BroAD GAUGE SYSTEM ON THE RAILWAYS

*694. Pandit Thakur Dag Bhargava: Willi the Honourable Minister of Rail-
ways be pleased to state whether it is a fact that a proposal is under the con-
sideration of Government to replace the present Metre GQauge line from Delhi
to Fazilka via Rewari, Hissar and Bhatinda by Broad Gauge line?

The H®ourable Shri N. Gopalaawami Ayyangar: There is no proposal under
consideration at present for the conversion of the entire Metre Gauge line

from Delhi to Fazika mto Broad Gauge. The question of converting the
Delhi-Rewari section was considered recently, but the proposal has since been
dropped. The question of dismantling the existing Metre (Gauge line between
Bhatinda and Kot Kapura and converting the Metre Gauge section between
Fazilka and Kot Kapura into Broad Gauge is at present nnder consideration.

f
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New Mixes

*695, Dr. Bakbshi Tek Ohaund: Will the Honourable Minister of Works,
Mines and Power be pleased to state: ’

_(a) whether it is a fact that oil exists in the area round about Jwala Mukhi
(Kangra District, East Punjab);

(b) whether it is a fact that there are extensive iron ores in Mandi State
(now Himachal Pradesh);

(c) whether it is a fact that coal and sulphur deposits exist in Cbamba State
(now Himachal Pradesh);

(d) swhedher it is a fact that there is a silver mine at Rupi in Kulu Valley;

(e)'if the replies to parts (8) to (d) above be in the affirmative, whether any
survey has been made with regard to all or any of these; and

(f) if so, with what results?

The Honourable Shri N. V. @adgil: (a) This has not vet been established.

(b) Scattered iron ores do exist there, but no large concentrated masses
capable of exploitation on a large seale have so far been located.

(c) A small but unworkable quantity of poor grade coal occurs in the Ter-
tiary rock formation there. No deposits of sulphur bave so far been disco-
vered there.

(d) Yes.

» (e) Yes, the survey of the areas mentioned in parts (a) and (b) above was
carried out during 1948-49 and is still in progress. The area mentioned in
part (c) was visited in 1947 and that mentioned in part (d) _during 1948-49.

(f) Copies of the reports regarding (a) and (c) are laid on the 'Table. (Copy
placed in the Library. See Nos. P-42/49 fo P-44/49)

Reports regarding (b) and (d) are at present undgr preparation by the Direc-
tor, Geological Survey of India, and wi'l be placed in the Library oi the Legis-
lature as soon as they become available.

DamagEe To CROPS IN RAJASTHAN BY PHADKAS

*696. Shri Balwant Sinha Mehta: (a) Will the Honourable Minister of Agri-
culture be pleased to state whether it is a fact that the arca covering about
82,000 acres of khariff crop, yielding at jeast one and a half lakhs of mgunds
worth about Rs. 20 Jakhs in a single district of Udaipur in Rajasthan was
damaged by Phadka this year?

(b) Is it a fact that Rajasthan Government wshed IManl D’rolection Adviser,
Government of India, for help and protection against Phadka on the 30th July.
1949, but the help reazhed the affected area on the 31st September, 1949 when
it wos oo late? '

(c) Has any Technical Officer of Plant Protection calculated the damage
to crops?

_ {d) What measures are being taken to guard against such damage by Phadka
in future?
L]
The Honourable Shri Jalramdas Doulatram: (a) Government of India have
no precise information regarding the exfent of the damage.
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(b) The information was received by the Plant Protection Adviser, Govern-
ment of India, near aboub the 30th July, 1949, when the pest had already
taken a violent fortn and bead attacked the caltivated fields. A Technical Offi-
cer, with five dusting machines and some poison, was sent to the infested area
on 7th August, 1949, and an Assistant Director on 10th August, 1949. Im-
mediate orders were placed for the supply of more poison and dusting machines. °
Fight tons of insecticides were despatched from Caloutta on the 10th August
and another ten toms from Bombay on the 19th August but their delivery was
delayed because the consigninents had to be transhipped from broad to metre
gauge. Moreover, one consignment intended for Deogarh in Udaipur was
wrongly despatched to Deogarh (South India).

(c) No. ;

(d) The Rajasthan Government has been asked to set up a Plant Protection
Organisation. Until this is done, the Government of India’s Plant Protection
Directorate will render all possible help as soon as information is received.

INSTITUTES FOR TRANSING BN AGRICULTURE

*697. S8hri Randkishore Das: (a) Will the Honourable Minister of Agricul-
ture be pleased to state the number and names of Institutes for impnrting
training in Agriculture run by the Government of India in Delhi and outside

(b) Do Governmeént propose té abolish any of these Institutes as an eco-
nomj meéasure and ¢ 8o, which are *key?

The Homourable 8hri Jairamdas Doulatram: (a) One. The Central College
of agriculture at Delhi.

(b) It is proposed tu continue the college for three years.

UNSTARRED QUESTIONS AND ANSWERS

Grow MoRE Foop CaMPAIGN

20. 8hri Upendranath Barman: Will the Honourable Minister of Agricul-
ture be pleased to state:

(a) the details of loans and grants sanctioned to Provincial Governments
and local administrations during the years 194849 and 1949-50 for ‘‘Grow More
Food Campaign’';

(b) the subsidies granted to Provinces and States on account of imported
foodgrains and procurement bonuses during the same period; and

(o) the total area under cultivation and yield of cereals in the year 1948-49?

Tie Honouralfe Shri Jaitamdas Doulatram: (a) to (c) Five statements

giving the required mformation sre placed on the Table of the House.
Appendiz XVII, annezure No. 11.) P e House. (See

‘On account of the Grow More Food schemes spormsored by various Provin.
cial/State Governments an additional production according to these Govern-
ments of 7°28 lakh tons was achieved during the vear 1948-49.



UNSTARRBED QUESTION AND ANSWERS 22
RaivaTt Lanp v Onissa (Hmaxep Dam Prosecr)

21, 8hri Laksbminarayan Sahu: Will the Honourable Minister of Wirks,
Mmes and Power be pleased to state:

a) whether it is a fact that in and prior to 1939, market rate for raiyeti
land in the district of Sambalpur (Orissa) was calculated at 192 (one hundred
and ninefy two) times the deduced rent;

(b) whether it is a fact that the Government of Orissa have i8sued a circular
to the effect that compensation for rdiyati land acquired in the distriot of S8am-
balpur for the Hirakud Dam Project should vary bebween 288 to 500 times the
deduced.rent of the iand;

(c) whether Government have fixed five hundred tiines the deduced rent

as the maximum limit of coinpensntiou payable for raiyati land to be acquired
for the Hirakud Dam Project;

(d) if the answer to part (c) above be in the affirmative, the reasom for
fixing such a maximum limit; and

(e) the maximum limit of multiple of deduced rent at wbich compeneation
for raiyati land aoquired for the Hirakud Dam Project has been paid so far?

The Honourable 8hri N. V. Gadgil: (a) Yes. 'This is reported to have been
the normal rate.

(b) to (d). This is a mutter for the Government of Orissa who have report-
cd that compensation for land acquired for the Hirakud Project is settled
under Section 7 of the Orissa Development of Industries, Irrigation, Agricul-
ture, Capital Construction and Resettlement oi Displaced Iersons (Land Acqui-
sition) Act, 1948. The minimum compensiation payable is she value of land
in 1939 plus 50 per cent. to provide for the snbsequent increase in price. ‘The
compeusation so payable is reported to work out 288 times the deduced rent
for the lands acquired. Efforts are generaliy made to fix compensation by
inutual agreement. »

(e) The maximum compensation paid so far is reported to work out to 374
times the deduced rent. The Govermnent of Orissa have reported that eases
of payment at still higher rates are under thcir consideration.

CoMrENSATION,FOR FRUIT TREES (C.W.LN.C.}

22. 8hrt Takshminarayan 8ahu: Will the Honourable Minister of Worxs,
Minés and Power be pleased to state:

(a) whether ib is a fact that thousands of fruitbearing trees in the district
of Sambalpur have been cut down or otherwise acquired for the Central Water
Power, Irrigation and Navigation Commission;

(b) whether any compensation has been paid for the trees and if so, at
what rates;

(c) whether there is any scientific basis for holding tha$ mango, mahua,
tamarind and Jammun trees give fruit for eight yesss only; and

(d) whether there is discontent among the people over the rate of payment
of compensation?

The Homourable Shri W. V. Gadgll: (a) Yes. Some fruit trees have been
cut for purposes of Hirakud Dam Project of the Government of Orissa.

(b) Yes. Information with regard to the actual rates paid for the trees,
has been called for from the Government of Orissa and will be intimated to
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(c) The question has been referred to the Governinent of Orissa and scien-

tific experte; their views wiil be intimated to the Honourable Member im due
course,

(d) I'he Governmeut of Orissa has reported that majority of the owners are

acoepting the compensation as fixed by mutual agreement;' they therefore
think that there is no reason for any discontent on this account.

CoMPENSATION FOR Lanp (H1IBAEUD Dam PBOJECT)

45. Shri Lababminarayan Sahu: Will the Honourable Minister of Works,
Minvs and Power be pleased to state:

(u) the amount of compensation paid for land acquired for the Hiakud Dam
Project;

(b) the area in respect of which such compensation has been paid;

(c) she average amount of compensation actually paid per atre of laud
acquired so far;

(d) whether in one village Jamda one man has been paid three annas only
for one decimal of cultivated land acquired from him and another man has
been paid six annas only for two decimals of cultivated land; and

(e) whether Government are aware that there is discontent among the peo-
ple over the rate of compensation offered or paid to them?

The Hooourable 8hri N. V. Gadgil: (a) Iis. 3,39,121/14/3.
(b) 2,600 acres.

(c) The average price paid for paddy growing land is reported to be Rs. 242
per acre and that for dry land, Rs. 90 per acre.

(d). No.
(e) Governwment of Qrissi have intimated that the compensation paid for
the land acquired is fixed by mutual agreement. In view of this, the Provin-

cial Government think there is no reason to believe that there is discontent on
this account.

CoMPENSATION FOR Lanp (Hiragxup DaM ProJect)

24. Shri lakshminarayan Sahu: Will the Honourable Minister of Works,
Miues and Power be pleased to state:

(8) the area for which compensation for land aoquired for the Hirakud
- Dam Project has been fixed by Government; and

{b) whether it is a fact that for land acquired in the year 1946, the com-
ensation has not been paid or offered a8 yet and in some 0ages, compensation
Eas not even been fized by QGovernment?

The Honourable 8hri N. V. Gadgil: (a) About 4,000 acres.
(b) No land was soquired in 1948 for the Hirakud Project.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(FarT I1-—PROCEEDINGS OTHER THAN QUESTIONS AN, ANSWBRS)
Friday, 16th Docember, 1949

The Assembly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. Deputy-Speaker (Shri M. Anantbasayanam
Ayyangar) in the Chair.

1

QUESTIONS AND ANSWERS
(8ee Part )

11.46 A M,
INDIAN JUDICIAL YROCEDURE BILL

Pandit Thakor Das Bhargava (Esst Punjab: Geoewsl): Sir, I beg to move:

“That. leave be granted to withdraw tbe Bill w clarify and mwodify the law in
bitberto followed in Criminsl applications for special leave to appeal 1o His Majeaty is
Conncil for Criminal cases decided by the Indian Courts, a# reported by the Beloct Committes.’”

Mr. Deputy-Speader: The questiou is: .

“That leave be granted to withdraw the Bill to clatify and modify the law in Rractice
bithorto followed in Criminsl applicationas for special leave to appeal to His Majesty im
Council for Criminal cases decided by the Indian 6, 88 by the Selert Cammitioe.”

The motion was adopted.

=T
WORKERS' PROVIDEXT FUND BILL

Sbri R. K. Sidbva (C.P. und Beror: Genersl): Sir. I beg to move:

“That the Bill to provide for the estadlishment and graot of Provident Fuad to aeriaiz
classes of workers by tbeir employera be referr:d to a Select Committee gomsioting of the
hon. Shri Jagjivsan Ram, Sbri M. Ananthasayanam Ayyaogsr, B8bri ‘Kbandublai K.
Dosai, Shri Moban Lal Gantam, Prof. N. G, Raoga, Shrimati Q. Durgabaj, 8hrimati Renuka
Bay, Shri Bstis Chandra Samante, 8bri H. V. , Prof. K. T. Shah, 8jt. Kaladbar
Chaliha, Shri Sitaram 8. Jajoo, Sazdar Suchet Singh, Shri Raj Bahadur, Ch. bir Singh,
Mr, Naziroddin Akoad, Papdit Thakor Dss Bhaegava and the 3fover, with inatructions to
report on or before the lash day of the first week of the Budget 8easion. 1650, and that the
number of Members whose presemce shall be nccessary to conatitute a meeting of the Conl.
mitlee shall be iva'"

Sir, this is a Bill which was moved by me in the First Beading on 1lth
February 1949. T moved that the Bill be sent to & Select Committee. But, ab
the insténce of the Government, the bon. the Minister stated that the Bill be
circulated for the purpose of eliciting public opinion by 30th June 1948. The
Bill has been sent for eliciting public opinion. Many opinions have been received.
Before giving you the resuit of these opinions, T would only give 8 brief history
of this %ill which was moved in the last session.

Sir, the principle of this Bill has heen accepted by_this House and this Bill
envigages that all workere who draw s salary of over Rs. 20 should be entitled
100 L.AD.
(6R7)
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to a provident fund from his contribution as well as contribution ffom the
employers. . From experience, it hes been seen, Sir, that the Pension Fund is
not so adventsgeous to the employees as is the Provident Fund. Genevslly
speaking, after retirement, tiie employee enjoys the Pension Fund only for
five or six years, whereas he gets a betier advantage from the Provident
Fund. He makes a certain provision for his family after his retirement. As I
stated in the last session when I moved this Bill, there is a Provident -Fund
Act of 1925; but its scope is very limited. It does not enable every one to

gke advantege of this Act. From that point of view, I have brought in this
ill.

Sir, it is an established fuct thut a Provident Fund. should be infroduced in
all establishments and the Goverriment have dlso aecepted that policy. There
is a restriction and discrimination. @nly certain employees get the benefit of
this Provident Fund and not all. It is therefore desirable that all the employees
should get the benefit of this scheme. In all modern countriex and civilised
eountries, this Provident Fund has been introduced. ‘In all private aud Gevern-
ment establishments and otfices this Provident Fund Act must de exlended.
1 want this Act to be introduced cven to all Trusts including Societies,
Charitable Institutions, Factories, Shops, residential hotels, restaurants, places
of entertainments, commercial firms, docks, jetties, tramways and Bus workera.
It is very essential that theze men who are working in the commercial esta-
blishments, and who have no advantage of any kind of Provident Fund should
be enabled to have a Trovident Fund. I ask, Sir, is it fair that these men who
toil for a number of years, 30 or 35 years, should not get any benefit or ad-
vantage after retirement. Ae I stated before, it is therefore a recognised policy
of all civilised Governments {hat there should be a measuré enacted for the
bénefit of this class of people, which does not exist in this ceuntry. It is aleo
felt that if there is a Provident Fund, the relations between the emploree and
the employer will be cordial. It is very necessary that the woriers should have
a living house and some kind of provision after retirement. The employee
sayns, 1 am prepared to pay; let the employers also pay something towards the
fund, Not only that; he is making a saving for himself; it is the country’s
savings; it is & national savings. The amount. that would be accumulated will
be invested in Government gilt edged securities. From this point of view, it
is not only a henefit to the employers and employees, it is a benefit to the
State. From this point of view also, I feel that nobody should object to such
a measure. I was very glad, Sir, that in the last session, the House accepted
the principle and sent it for eliciting public opinion.

I shall now give u synopsis of the various opinions received from the various
provinces. ®ne hundred and sixteen opinions have been received: 9¢ for, 21
against; five of the provincial Governments have stated that it should we a
Government measure. Almost all provincial Governments have stated tbat the
smeasure is desirable; they have stated that instead of this being a Private
Member's Bill, it should be & Government 1ill.

Sir, out of 90 ¢pinions received, 20 have come from the United Provinces.
The United Provinces Government have stated that this should be a Govern-
ment Bill. Four have opposed this Bill. I will not go into the details, Liecause
all these opinions have been circulated to the hon. Members. I would onl

_ refer to sume of the opinions. Some have said that the Bill must be accepted,
but there should be certain modifications. Various iustitutions either of
workers or of employers, or of Government officials have suggested various
amendments to this Bill. Most ¢f them, or rather I should ssy, all, have
accepted the principle of the Bill and there is no_question about it. I do fecl
=Qat there is sow ‘ustification for amending this Bill and therefore I have pro
posed a reference to a Selsct Committee. Some Workers' Unions have suggested
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-even furtBer than what I have stated. They bave stated ‘why have you restrict-
ed to Re. 20 only? It should be applicable to everyone. A man drawing
Rs. 10 why should he be deprived of this Provident Fund.’ I onmly bring it to
the notice of you, Bir, and the hon. House that the workers are anxious not
only that the Provident Fund should be deducted from persons drawing Rs, 20
and over but even from persons drawing salaries under Rs. 20. You can see
the anxiety of the workers that despite their small salaries they are prepared
to pay from their pocket certain amount for reserving towards their Provident
Fund for their future bepefit. From this point of view the House will see
whbat great necessity this Bill is to be enacted into an Act.

Then from Bombay 8 are in favour—the Government have preferred that it
should be a Government Bill—8 are against. The Bombay Trade Union Con-
gress has stated that it should be extended to employees drawing Rs. 20 and
under. C.P. is 1:1. Bengal 6 in faveur and 5 against. Bengal Government
also feel that it should be a Government measure and they feel that there are
small fsctories aud it is just possible that in small factories there will be great.
difficulty and therefore small factories should be excluded from the provisions of
this Bill. Assam Govermnment says it is a wholesome measure and should he
epacted. Madras 10 sre in favour, 2 against. Advocate-General says ‘Should
be extended to Madras—it is a good measure’. Tamil Nad Congress Committee
8ays ‘It is a wholesome measure, should be extended to Plantation.’ They say
“They are suggestions worthy of consideration’. Bar Council of Madras say that
they are entirely in favour of this bill. In Punjab 2 are in favour and they
recommend the extension to the trade employvees also. That mesns some of
“the small commercial establishments which I may bave omitted in my Bill. I
'only want to draw the attention of the hon. Minister in charge of this Portfolio
1o realize how the workers are keen and some have suggested that it should be
a Goverument measure. I would like to know what are their views about this?

Then the Chief Commissioner of Andaman and Nicobar says, ‘‘it is a ladu-
:able

The Honourabie Shri Jagjivan Ram tMinister of Labour): Is there any labonr
there?

ShriR. B. 8idkva: T will give it to you. The Chief Commissioner of Ajmer-
Merwara says 'this.must he inirnduced’. Bar Assooiation says '‘Bill is in the
right direction’’. T.abour Ufficer says ‘Desirable and necessary’. What more do
you want, I ask the hon. Minister? I am coming to his own province of Bibar.
I am very glad to say his province has given a very encoursaging reply, com-
pared with ‘all other provinces. 15 have stated for.  Government says—‘It
should be a Government Bill.” Two have stated that they are 'mot in favour'.
Tin Plates of India Ltd.——it is a manufacturer remember—says—‘'For the sake
of industrial peace in the country, this Bill must be passed and is welcome'’.
He realizes—this inan is the real emplover who krows the situation—that if this
“Bill is passed, his industry «iil always work satisfactorily. He realizes that-—
which others Jo not. The Deputy Collector of Hazaribagh says ‘Bill is a step in
the right direction and will remove 2 long-felt want.’ Provincial Motor Workers
Union, Bihar, says ‘I like the bill" the President of it says ‘it should come into
force immediately.” Tata Workers Union, Jamshedpur says 'As I find the
scheme is hetter, I have nothing more to sav.’ The District Magistrate, Patpa,
says—'This enactaent is essential for the betterment of, eniployers and employees
and theirfamilies.’ This is the opinion of my friend the hon. Mr. Jagjivan Ram'e
-own constituency, whom he has the honour to: repreeent n:id the whole of India’s
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labour which he has the honour te repres:nt in this Country. Coorg District Magis-
trate says ‘Absolutely in favour of it’. Orissa—there are six opinions in favour.

Revenue Commissioner says—‘I{e ia entirely in favour’. District
12 Noow. Magistrate, Cuttack is entirely in favour. District Magistmte, Bala

sure, is entirely in favour. Then there are 6 individual opinions who are
interested in the welfare of the workers who have also expressed their opinion in
favour of the Bill and also stated that it should be extended to other clagses for
which the Bill does not provide. ¥rom this you will be pleased o observe the
opinion for this Bill in the country. I am very glad that this Bill was ser$ for
public opinion. The hon. Minister has seen what is the opinion of the people.
No doubt many have suggested modifications. I don’t claim to be 8 good drafés-
man—7 am not a draftsman. I have prepared this Bill to the best of my ability,
it may be defective and I don’t dispute that. There are some good suggestions
made by various people. 1 am glad it has gone to the public and they have given
their suggestion. herefore I feel that a measure of this kind, the pricciple of
which has been accepted by this House in the last Session, should go to s
Select Committee who may curtail or expand it-—whatever it think fit in the
interegt of this country. I might quote this—on behalf of Government—what
the hon. Minister of State stated when I pressed this Bill for sending it to Seleot
Committee. The hon. Shri Setyanarayan Sinha said:

*“8ir 1 move : ‘That the Bill he circulated for the purpose of eliciting opiniion thereon
by the 3Uth June 1949°.”

He further said:

“I am g]ld to mfonn the House that the Government has already, as an experimentsl
D d the in one of the very big labour areas and the Government is
anxmusl\ watching ite result. It ll quite hkely t.hnt the Govermment itsslf may sponsor a
Bili of this nature in the next session. In view of this. I wonld requsst Ty hon, friend
Uce. Sidbva to agree to my amendment. He has w agree formally. On behalf of the Govern-
ment, I can assure the House that the Government hse gone mto question and as I bave
said, it ie quite likely that the Government itself will bring a Bill of this natare in the
Dext eeasion.”

This next session should have met ordinarily in the month of August but as
we already knew we were so busy with the framing of the Constitution that
we could not meet in August. Though the Government have made a promise,
there is no Bill introduced in this session as promised by the hon. Minister
of State. Therefore I had been compelled to move this motion for referring
it to Select Committee again. If the hon. Minister states even now that the
Government are going to bring the measure, I have certainly no objection but I
‘want a statement of that kind from the hon. Minister. Does the Government
want to go back upon the statement of the hon. Ministér of State on behalf
of the Government as I read out from the proceedings? But for the request
of the Minister of State then. and my acceptance of his suggestion to refer for
public opinion the house would have passeg it then. Even if the Bill is not
presented in this session if the House has any kind of assurance that the
Provident Fund 13ill is goine to be sponsored by Government, I shall certainly
bave no objection in withdrawing mv motion but I want @ kind of assurance
because T do not want to mislead tbe public after inviting public opinion. T
do not want the public to misunderstand my Government that we were at one
time of this view and at another time of a different view. On the contrary to
ircrease the prestige of the Government I do desire that while the principle
is accepted, something substantial must come from Government and if the
Government says so, I will have no objection to withdraw my motion for
sending it to Select Committee. I move, Sir.

Mr. Deputy-Speaker: I need not formally put it %o the House: Mav 1 kuow
the reaction of the Minister ?
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The Honourable Shri Jagjlvan Bam: $ir I am glad that my friend Mr.
Bidhva has made a very good offer. I would have besn more glad if he had
not moved, this motion at all. %

Shri R. K. Sidhva: How it would have looked to people if X had not moved
is?

The Honourable Shri Jagjivan Ram: I do not propose at this stage to
examine the merite and demerits of the Bill, of my friend Mr. Sidhva. Of
course I can assure the House that Government stand by the assurance given
by the Minister of State at the time when the motion for rirculation of the Bill
was made.

As Mr. Sidhva has himself dealt with the various opinions, I do not propose
to do that. But'one thing has been very clear from what he has stated, that
there is more or less, unanimous suppoit so far as the provision of provident
fund for workers is concerned. Many of those who have expressed any opinion
on this Bill have clearly stated that there should be some provision for pro-
wvideut fund for the workers. ‘f'he attitude of the Goverament, as has been
indicated on more thau enc eccasion, is that we oursslves ulso frel that we
should make some provision for granting provident funds for the employees,
not only in industrial undertakings, but also in commercial and other establish-
ments. But before we intrcduce any legislation in this respect, the whole
Question has to be very carcfully examined from different peints of view, and
the most important of them being the actuarial examinatiou of the whole question.
That we are going to do.

On the last occasion I hacl indicated to iny friend Mr. Sidhva—I am not
sure whether it was in this House or somewhers else—that we ure ourselves
angious tc introduce a Bill to this effect. But one should not ignore the eco-
nomic condition that the country iz facing to-day. To-day, Sir, we are faced
with largescale retrenchment, and the primary concern of the government
either in the Centre or in the Provinces, has been how to check large-scale
retrenchment and how te minimise the miseries and hardships svorkers are put
to when unemployed. So in the near future, before we can embark upon any
scheme of large-scale provident fund, we will be conccutrating our attention
Yowards minimising the effect of largescale unemployment. But this - does
not mean, that I am trying to shelve this issue. As I have stated, I am
myself very anxious that some provision should be made for the
workers for their old-age, and so long as the economy of the ocountry does
Dot permit the introduction of unemployment and oldage benefits, this {as got
to be provided with by the introduction of provident fund. 8ir, T do not want
to dilate upon this subject. I can g.ve the assurance to my friend aud to the
House, Sir, that during the course of the next year, some time in 1958,
Government will try to bricg in a comprehensive messure for the introduction
of proviclent fund fer all categories of employees. and the scheme will be such
that it will enbrace also the smaller units. By the introduction of a provident
fund scheme on an industry.cum-regional basis, th'e employees in smaller units
which by themselves may not be able to maintain or undertake the administma-
$ive expenditure necessary for the maintenance of provident fund schemes in
those units may not be deprived of the benefits of provident fund. I hope,
Sir, my friend Mr. Sidhva will be pleased to withdraw his Bill and give the
Governuient the opportunity of bringing in a comprehensive measure in this
respect. ¢

Shrl R. K. Sidhtva: Sir, m view of the assurance of the hon. Minister I beg
leave of the House to withdraw.

Mr. pepuiy-Speaker: Do you withdraw the Bill itself?
Shri R. K. Sidhva: Yes, Sir,
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Mr. Deputy-Speaker: Has the hon. Member leave of the House to withdraw
the Bili? i

4
i

The Bill was, by leave of the Assembdly, withdrawn.

PREVENTION OF FREE OR FORCED OR COMPULSORY LABOUR BiLL.
Shri R. K. Sidhva (C.P. and Berar: General): Sir, I beg to move:

“That the Bill to provide punishment for free or forced or compulsory labour, be referred
to a Select Committee conosisting of the hon. Shri Jagjivan Ram, Shri A. V. Thakkar,
Shrimati Purnima Sanerji, Dr. V. Subramaniam, Slhiimati Awxmu Swaminadh:n, Prof,
Shibban Lal Saksepa. Mr. Jasimuddin Ahmed, Shri S. V. Krishuamoorthy Rao, Sbri B. Das,
Shri Satis Chandra Ssmanta, Shri Mahavir Tyagi, Shri Harihar Nath Shastri, Dr. Mono
Mohon Das, Shri Upendranath Barman and the Mover, with instructions to report on sr
beforo the last day of the first week of the Budget Session, 1950, and thst the mamber of
:le.!é,bern whose presence shall be necessary o constitute a meeting of the Clommittee shalk
e five '’

8ir, this Bill also was moved by me at the same time, immediatly after
I moved the Provident Fund Bill, and it was also circuilated for public opinion;
and before I come to give you the report of what the public opinion is, I may
say that everybody accepts that free or forced or compulsory labuvur without
payment of money should he stepped as it is a disgrace to society. It has
been admitted so in the Interiational Labour Conference in 1930, snd it was
admitted by this Government also which was a party to that conference. Article
1 passed at that Conference said thut each member of the International Labour
Organisation which ratifies the present convention should undertake to sup-
press the use of forced or vompulsory labour in all its forms. It further stated:

“Where such forced or compulsory labour for the benefit of private individaals, companies,
of other entities than the community existe at the date on which a Member's ratification
of the present convention is registered by the Secrvetary-General of the League of Nations
such forced or compujsory labour shall he completely suppressed within a leriod of three
years from the said date of registration of ratification.*

There is no doubt that our Government was a member of the I.eague of
Nations and it was bound to abolish forced lsbour. Sir, I will not go into
the detuils of this Bill or state what happened during the last sessior. I need
only say that Member nfter Member spoke on this Bill and expressed his
strong resentment at the continusnee of forcad or compulsory ishour. In all
five Members took part and not a single one of them opposed this Bill or even
stated that it should ba sent for public opinion. But the hon. Minister of
State again intervened and appealed to me, but he was confronted by the hon.
House which s8id, ‘“No, this Bill muat be passed.”” Tben at the request of
the Govermment I was obliged again to send this Bill for public opinion, such
was the strength of opinion on this measure. I need not enter into the details.
of the discussions that took place then, but I will read out only two paragraphs
{rom the speech made by Shri A. V. Thakkar, I mean Thakkar Bapa. .He, as
we know, Sir, is an expert on this subject, und he has aleo travelled all over
the country and snen conditions of forced labour himself. I shall read only
o few paragraphs just to refresh the memory of the House, and also for the
benefit of the hon. Minister for Labour who was not present on that occasion.

Shri Brajeshwazr Prasad (Bihar: General): On 3 point of order, Sir, where
is the necessity fer this Bill, when the Constitution has already baoned forced
labour?

Shri B. K. Sidhva: I am coming to that; please be patient & bit. I know
you get up ofteu, even when there is no point of order.
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Sir, the Indian Penal (ode daes not permit anybody tu employ free ot
forced or compulsory labour, but see what Thakkar Bupa says: This is what
Thakkar Bapa said on that occasion: ~

» =

“8ir, I rise to support the Bill introduced by my friend the hon. Member 8hri 8idhva.
Section 374 of the Indian Penal Code exists for the last 89 years since it was enacted in 1860
¥ am sorry that that section has rer.ained a dead letter, a3 mentioned by Shri 8idhva. There
has been only one case of offence nnder that Act and 1 delieve it will remain a dead letter
ootil something very substantial is done to mend the state of things. Those whao move in
villages, those who Zo round in the country side can obssrve this for themselves. This begar
will nut be seen in cities and towns. It cannot be eeen by the people moving in: high sacieties :
it will be seen by people who ge round the villages and go round even the tabail towns and
see thiops for themeelves as social workers. {Pyeif. N. G. Ranye: “'In the hills and the
jungles.”) Tes, in the hills and the jungles as mv friend the hon. Member Prof Raoga re-
mind# nte. In the hills and jungles I have observed it myself since the year 1920, since when
T was working in the Bhil country in Gujerat. I know of a friend who had undertaken the
opposition 1o this kind of begnr by observing it himself and taking the load from the head of
a Bhil and putting it on his head in order to make any exhibition of it—a sort of small
estyagraha That was what he did in order to bring it to the notice of the public.

*““‘Another thing which I wish to say is that I do not noderstand why tha Uovernwment
shonld delay this matter as we have heard from the Honourable Minister 8hri Satyanarayan
Sinha. the Chief Whip. I would like the Honourable 8bri Sinha to say who is thie special
officer who is going tound the whole country in order to get evidence and give a report to
the Government of Indis. I would like to be in touch with him. As a friendly measure I
would like and see what he bas beenable to do and what evidence he has been able to ovllect'’

He has used still stronger language further but [ do not want to teke up
the time of the House with it. I only want to impress upon the hon. Minister
what the feeling of the House was at that time. I will state for the benefit
of the House the names of some «f the hon. Membets who spoke on the occasion—
8hri H. V. Kamath, Thakur Bapa (whom I have just mentioned), Dr.
Ambedkar (who giving his views as a Minister said that he wanted o brin
forward the Bill but at that time the Government did not endorse his views an
therefore it was held over), the Deputy-Speaker and several others.

This is the gist of this Bill. T do not want & go into details because I
know the House is more in sympathy with the Bill tban myself and there is no
necessity to make an appeal to the House.

Sir, 1 know the hon. Minlster's attention has been drawu to section 23 of
the Constitution, which comes into force on the 28th January, 1950. Article
23 reads;

“Traffic in humao beinge and degar and other aumilar forms of forced lsboyr are probibited
land ,ary contravention of this provigion shall be an offence punmishable in accordsnce with
aw,

Altheugh this article has been passed and the Constitution will come into
force on the 26th January 1950, it is the bounden duty of the Government to
enact 8 law beforehand to see that the provisions of this article are strictly
followed. After the 26th January this becomes a fundamental right. When
forced labour is employed the man concerped will go to the supreme court and
tell the court that he has been employed on forced labour without being psid
anything for it. What wiill be the position if there is no Act. If there is an
Ach, the penalty clause will be there, I therefore feel that this Bill is necessary
and should be passed into an Act.

Here I would like to quote what the bon. Minister said on behalf of the
Government, in the last session:

*Mr. Speaker, Sir, I have rotbing more to add to what I have esid while moving the
amendment, but I can assure again this House that there is no intention on the part of the
Govermment to shelve thia Bi)l a¢ remarked by one hom. Member. I have accepted the
;mfl'ment of 8bri 8idhva to my amendment that tbe date ebonld be reduced to the 30th of

ane.” - .
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The hon. Ministewof Sate had suggested September and I proposed the 30tk
of June. The feeling of the Flouse was that it should be earlier andethe hon.
Minister on bebalf of the Government accepted the date I had suggested,
which only shows how strongly the House felt on the matter.

As regards the appointment of a committee of the House the feeling of the
House was that there should be a committee on the matter and not nu officer.
“Thakkar Bapa also suggested it. On this the hon. Minister said:

“As regards the appointment of a cemmittes, I think the Govarnment will censider it—
and this i 1] that I can say now and most likely a committee will be apponted. What
will be the composition of the Committee, I cannot tell you here, hut ceriainly the Don-
officisls will be associated with that Committes. I will aguin appeal to the Mover, he has
already accepted m{ smendment, bul there are other friends who are more loyal thau the
Kigg snd I think t ey ghould not stand in the way of the Mover sccepting the amendment
‘which I bave moved.’

The hon. Minister of State savs that there are other Merr,bers coming in
my way. That shows how kecn they were to have the Bill passed and he is
appealing to me to accept his amendment. I accepted his word but where is
the committee which he promised? 38th of June has pawed nnd no com-
mittee is as yet appointed on bebhalf of the Government. Am I pot therefore
Justified in bringing this measure to draw the attention of the hon. Minister
to his statement regarding the appointment of the committee? If he wants me
to withdraw the Bill on the.ground that he proposes to bring in a comprehen-
sive Bill he must tel? the puiﬁic for the sake of the prestige of the Government.
On such an important and substsntial measure like this with which every body
is i sympathy T cannot say at the outset that I withdraw it. If the bon.
Mirister says that be is going to bring » measure with regard te this I will
withdraw the motion.

I would request my hon. friend Mr. Satyanarayan Sinha to remember what
he said about the appointment of a committee. He has not yet appointed the
.committee. I do not know whether it will come into existence or not. It was
the decision of the House that a committee should be appointed. Tbey did not
‘want nn officer roaming somewhere. That wae also the desire of Thakkar Bapa
who has thirty years experience in this matter. T therefore suggest that if
the Government is going to bring a ecomprehensive Bill I will certainly %ithdraw
my Bill with the permission of the House and you, Sir. At the same time
J wcould suggest that those who are interested in the matter should be taken
into cenfidence before the measure is moved or the committee appointed.

The Honourahle Shri Jagjivan Ram (Minister of Labour): Sir, I just want
to give a brief history of what the Iabour Ministry bas been doing in shis
matter.

The question regarding investigations into the existence of forced labour was
initiated by my predecessor, the hon. Dr. Ambedkar, His idea was to have an
-enquiry committee, whioh will tour round the country and submit its report
and then to take such legislative or administrative action as.may be necessary
in the light of the report of that enquiry corfruittee.

When I assumed charge of ottice I also tock up that question. When the
-question of setking up an enquiry committee was under examination or rather
the final decision was taken on it, as the House is uware, the partition of the
.country came about and conditions in the eountry became unsettled. After
1947 I again tock up this question and I thought that as the incidénce of
forced labour in the Indian States was more than it was in the provinces it
‘would be better to include the States also .within the scope of the enquiry.
But the question of the unsettled condition of the States was taken into con-
sideration and it was thought that it would not be wise to start an enquiry

/
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-either in the States or in the provinces in the unsettled condition of the country.
‘Therefore the idea ot a Committee was postponed. But I thought that as the
matter was very urgent the whole question should not be postponed and some
:action in the matter was necessary. So a Speeial Officer was appointed, not
for the purpose of going round the country but for the purpase of examining
the existing legislation, both Central and provincial, in this regard and fto
‘suggest such amendmsnts as were called for. for doing away with forced or
compulsory labour wherever it has heen permitted by legislation. That Officer
-oxamined a mass of literature and legislation and he has submitted his report.
After we received the report of the Special Officer we thought tbat tke appoint-
ment of a Committee will unnecessarily delay the matter, because on the
‘basis of the material that we have received from the Special Nfficer it is clear
to us that forced labour is prevalent in the country. It ia also clear to us that
mere legislation is not going to eradicate tbis evil. A strong social consciousness
among the people from whom forced labour is taken and also smong the people
who take the forced lahour is neecssary bafore the evil ean be totally eradicuted.
By the way, Sir, I can mention thai there are various pieces of legislation
already existing in the Provinces which ban the taking of forced or compulsory
labsur. But the experience of any social worker or of anv person who has
worked in the rural areas is that in spite ef the existence of these Acts forced
labour is rampant. So, tbe mere enactment of a law is vint going to eradicate
farced labour. But apart from tbat,.in the light of the report that we have
received  frem the Special Officer, we bavo already taken up with the I'ro-
vincial and State {overnments concermed the question of> amendment or
repeal of such legislation as permits the compulsory or forced labour. That is
one action which we have alruady taken. %

The seconé: point is that forced labour in different shapes and forms is
prevalent in various parts of the country. Some of them have legal sanction.
But the forced labour differs in form and shape in different parts of the country.
As the House is aware, we have started an inquiry to investigate into the
condition of the agricultural labour, and in thut inguiry we are collecting detaila
about the extent of forced labour in rural areas. We hope to complete this
Inquiry #uring the couree of the next vear and then we will get some reliable
-and detailed date about the.extent of the prevalence of forced labour in the
tural areas. In the light of that material we will be in a position to decide
‘whether some legislative action will be necessary or whether Hh¥ administrative
action these defects can be removed. Of course the Constitution has provided
that the exaction of ferced labour will he illegal. But.as 1 have alreadv :aid
the mere enactment of a2 law is not going to eradicate forced labour.. And so
the simple provision in the Constitution itself is not going to eradicate forced
labour. Mr. Sidhva says (hst anybody can approach the Supreme Court for
redress. But the people from whom forced labour is taken are mot in a posi-
tion to approach even the police stations. How can thev afford to go to the
‘Supreme Court? Had they been in a position to approach even the police
court (Shri R. K. Sidhve: Their consciousness has now risen) and make theiz
‘voice elfective there, I think this forced ldbour would have been a thing of the
Tast. But what is required today is not a simple provision in the Consti-
‘tution, not an enactmeut. but social consciousness-—a consciousnass among the
people not to submit to forced labour at, any cost. I can assure hon. Members
of this House that if logislation is necessary T wil) bring it. not to ohlige any-
body but to oblige myself. And I can assure my friend Mr, Sidhva that I
am not less enthusiastic in this matter than anyhody else. But I am afraid
-the present Bill is not going to solve the problem. 7Therefore I nm assuring
‘him that as soen.as the Agricultural Libour Inquiry is over and as soon as we
are in possession of the materials we wili take such action as will be deemed
pecesssry in the light oi those materials. 1 hope, Sir, my friend Mr. Sidhva
wwill withdraw -the Bill.
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Shri T. A. Ramalingam Ohettiar (Madras: General): But under the Con-
riitution some penalty will have to be imposed by law.

8hri B. J. Xbandekar (C.P. and Berar: General): On s poind of information,
Sir. The hon. Minister has made a refercnce to ttie Special Officer for Forced
Labour. May J. know from him whether this gentleman who has been appoint-
ed as the Special Officer for Forced Labour is an experierced man or has he
been appointed simply because he belonge $o a particular community?

The Hogourable $hf Jagjivan Bam: There is no Special Officer at present.
The Special Officer was appointed for six months only in the first instance.
After he submitted his report his post has ceased to exist.

Shri H. J. Xhandekar: Whether he is in office today or not, when he was
appointed was he appointed as an expert in labour problems or was he appoint-
ed because he belonged to a particular community or caste?

The Homourable 8hri Jagiivan Ram: Sir, I refute this insinuation. The
nfficer was asked for from the C. P. Government and they gave us this gentle-
man who possessed the neceasary experience and qualification in that respect.

"Che report submitted by him has proved that he was eminently suited for the
work. M

Shri H. J. Khandekar: Were there other names received from the C. F.
Governmunt?

Mr. Deoputy-Speaker: The hon. Member asked for some information and
it has been given. 'There is no use in pursuing this matter, and tbere sbould:
be no insinuations.

Seth Govind Das (C.P. and Berar: General): If the hon. Member is willing to
withdiaw the Bill then let the discussion be s#spped, Sir

Mr, Deputy-S8peaker: I am aware of it. The hon. Minister has made &
statement. The hon. Member said that if a reasonable assurance is given
he is prepared %o withdraw it. But the House as a whole is interested in this.
matter. 8o if one or two pointe of clarification are raised I will allow them,
but it is not intended that there should be a general debate upon a Bill which:
is sought to be withdrawn.

Shri T. A. Bamalingam Chettiar: Under the Constitution some p‘enalty wilt
have to be impoged by law, What is the Government going to do about
i?

The Homouradble 8hri Jaglivan Bam: It will be examined and all necessary
action will be taken.

Prof, K. G. Raaga (Madras: General): Sir, I am glud this question has again
come up for discussion in thie House.

Mr. Deputy-S8peaber: May 1 interrupt the hon. Member? The hon. Mem-
ber just made a motion for reference of the Bill to Select Committee. Inci-
dentally he also said that if the hon. Minister would bring a piece of legislation
of this kind himself and give an assurance to that effect he will withdraw not
only his motion for referring the Bill to Select Committee but the Bill itself.
Now the hon. Minister has given the assurance.

Prof. N. G. Banga: Then I have nothing more to sa).

Shri Sarangdhar Das (Orissa States): May I know if the hon. Minister of
Labour is aware of the fact that in certain billy districts in Orissa and Bengal,
roadbuilding is done by forced labour on payment 6f a smaller amount tham
is done in the plains?
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Mr. Deputy.Speaker: He has said that: he is aware thit foroed labour exists
in various parts of the eouotry.

Shri §arangdhar Das: But my point was that the Government itself......

Mr. Deputy-Speaker: Government knows that there is forced labour, ond
that is why the provision has been introduced in the Constitution. As to when
steps have to be taken and in what form, all that will be considercd bv
Government.

The Honourable Shri Jagjivan Ram: May I give a reply to that question?"
We are aware that under various pieces of legislation forced labour is permit-
ted. That is why { have stated that we have already taken up this question
with the Provincial and States Governmeats concerued to amend or repeal.
those provisions or those Acts.

Shri A. V. Thakkar: rese—

Mr Deputy-Speaker: If the hon. Memher wants to make a speech it is not
appropriate, but if he wants to ask for any information he can do that.

Shri A. V, Thakkar (Saurashtra): Sir, I will ask for some information from
the Labour Minister. Section 374 of the Indiain Penal Code has existed for
the last 89 years. May I know from the Labour Minister for how maoy years
longer will that section or any other legislation made in its place will stand
on the Statute Book before forced labour is really done away with in this
country of India? That is my first question.

Another question is this. I agree with the Labour Minister in observmg
that any Act of Parliament will not do away with forced labour, but it is only
a Committee of this Parliament going round the country that will awakeu
puhlic sentiments and public feelings and public sense of morality. There-
fore, just as Mahatma Gandhi went about the country for twelve months—
to be correct for nine months—and awakened the consciousness of the country
against untouchability, so this Committee suggested by Mr. Sidhva should go-
round the country and awaken the moral conscience of the people. Otherwise -
the thing will never he done by legislation.

Mr. Deputy-Speaker: I am sure the hon. Minister will take all these matters.
into consideration and will take effective steps. The question is:

Some Hanourable Members: Sir, he doesn’t press the motion.

Shr{ R, K. Sidhva: Sir. I don't desire o put thig motion to vote. I stick-
to what I stated earlier. The Honourable Minister has given un assurance,
though it is haiting, that the social workers should do all this. I don’t want
to answer him, but it is unfair to the social service workera that they shonld
be asked to do it. My friend has also stated that an Act {s necessary. In
view of the assurance that he has given that he will hring forward a Bill,
T don't press this motion,

Mr. Deputy-Speaker: I have not put bis motion for reference to Select Com-
mittee to the House because he does not want it, but so far as the Bill is
concerned he would like to withdraw it. Has the hon. Member leave of the
House to withdraw the Bili?

The Bill was, by leave of the Assembly, withdrawn.
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Seth Govind Das (C. P. and Berar: General): Sir, I move:

“That tbe Bill to preserve tbe milch and draught cattle of the country, be taekn into
-considersion.”’

The Honowable Dr. B. R. Ambedkar (Minister of Law): Sir, I would ke
to rise to & point of order. I think this Bill is ultra vires. Looking at the
Statement of Objects and Reasons, the hon. Member has stated two objeots
which underlie this Bill. One is meeting the needs of the cattle, and the
secornd is to increase the supply of milk.

Now, cxamining these objects of the Bill in the light of the different entries
‘which regulate the legislative authority of the Central Legislature as well as
the Provincial Legislature, there cannot be the slightest doubt that this Bill
entirely falls within the purview of the Provincial Legislature. = The first
object which is to meet the needs of the cattle, in my judgment, is covered
by entry 20 in List II. His second object, viz. the increase of supply of milk,
also falls within entry 29 of List II. If one were fo take a different view more
liberal than the one which he has taken, of the objects of the Bill and assume
that the object of the Bill is the supply of milk as part of public health, then
again I submit that the Bill will fall within entry 14 of List II of the Legis-
lative List.

The Bill slso has one more object namely to create any deviation. frem the
law which he proposes to make, an offence. That also would fall within entry
87 of List IL

Having regard, therefore, to all these entries, there can be no doubt that
“this Bill will be ultra vires of the Central Legislature. and I therefore suggest
to my friend that it would be better to withdraw this Bill from the Legislature
-or it be ruled out of order.

Seth Qovind Das: Mey I know why if the hon. Minister thinks that the
Bill is out of order he did not raise this point when the Bill was introduced?

The HEmourable Dr. B. R. Ambedldr: That is a very simple question.

Seth Govind Das: Is it not a fact that many Riils which relate to prosincisl
-subjects are introduced in this Legislature?

The Honouréble Dr. B. R. Ambedkar: It cennot be.

Seth Qovind Das: There is the Department of Agriculture, here, there 18
the Department of Health. May I know from the Agriculture Minister ag
to what is going to be done as far as the Cenirally Administered Areas are
concerned? Is he going to bring in any Bill with respect to this subject so
far as these areas are concerned?

Shri L. Krishnagwami Bharathi {Madras: General): This Bill ie not con-
fined to those areas—it covers the whote country.

Seth Govind Das: I want to know as far as these areas are concerned what
‘he 8 going to do.

Pandit Thakur Das Bhargava (East Punjab: General): Sir, in regard to the
-question of whether the Bill is uitra vires, reference has been made to the
Statement of Objects and Reasons. My humble submission is that the State-
ment of Objects and Reasons alone does not furnish the only basis for con-
sidering whether the Bill is ultra vires or intra vires. In fact, if we look to
the body of the Bill, it seeks to creste an offence of the nature which is to be
found in the Indian Penal Code. Under the Penal Code, maiming or killing
«of certain animals of the value of Rs. 50 or more is a criminal offence and

(678)
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therefore it is not free from doubt whether these entries which have -been
referred to by Drx. Ambedkar will apply to the case or not. These entriea
have sp&cial reference to provincial subjects I know, but at the same time
if this Bill is considered to be one which creates an offence then my humble
submission is that the Provincial as well ‘as the Central Legislature have’ both
got jurisdiction in regard to criminal matters. For ir-stance, entry 1 of List II
relates to such criminal offences and if those criminal offences are such as
are included in the Indian Penal Code, then my humble submission is that
it cannot be esaid absolutely that this is barred. It is a doubtful matter.

Seth @ovind Das: Sir, the hon. Agricuiture Minister was going to say
something. ; :

The Hononrable Dr. B. R.. Ambedkar: He is not concerned.

Mr. Deputy-Speaker: The hon. Member wanis the hon. Agriculture Minis-
ter to reinforece his argument. So far as this particular point is concerped,
it has been ruled on more than one occasion. It is not open to the Chair to.
enter into this vexed question. As a matter of fact, I may refer to a decision
reported on page 32 of the ‘‘Decisions from the Chair'”:

“Duoripg the diacussion on the Malti-Unit Cooperative Societies Bill, Mr. K. C. Neogy
raised a point of order ss to the juriadiction of the Legislative Assembly on subjects mo-
tioped in the Federal and Provincial Legislative liste in the Government of India Act, 1935,
whereupon the Preeident obeerved :

‘....A point of order, generally speaking, relates to matters which condern.the proper-
conduct of the proceedings of the Houose. The guestion whether the Assembly is competent
to entertain a certain provosal for legislation ie of great importance, and in my opinwp, it
ig for the House to cnMe to a conclusion on that point, as well as other pointe eubmitted to the
House on the question whether the Bill should be passed or mot.” **

Certainly it is for the House to tske into consideration the objections that
have been raised tbat it is not competent for the House to consider a legisla-
tion of this ldud. I was a Member of this House when Dr. Deshmukh intro-
troduced a Bill on the subject of succession to property by Hindu widows.
A peint of order was rzised then, It was decided that it is not competent for
the Chair to rule it out on the ground that such a question could not be
legislated upon. Therefore, if the House is willing, it may accept the present
Bi)l; otherwise it may throw it out. It is for the courts to decide whether
this legislature is competent or not competent. I am not in a position to say
at this stage that his is out of order. It is for the hon. Member to take what-
ever decision he thinks fit, having regard to the point of order raised, and if it
ultimately turns out that it is a futile piece of legislation that has been passed.
by this House, he will take the consequences. It is for him to decide.

Seth Govind Das: Then I am not willing to withdraw this Biil and I shall
now make my speech.

Mr. Deputy-Speaker: I am not asking the hon. Member to withdraw. There
is absolutely no such suggestion from the Chair. 1t is for him to do what
he likes. i

The Honourable Shri Jaltamdas Doulatram (Minister of Food and Agricul-
ture): May I make a reply tc some oi the points? 3
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" Mr. Deputy-Speallor: N5. I have alresdy given my ruling on the poiné
-of order. ¢

The Honourable Shri Jairamdag Doulatram: Not on the point of order.
The bhon. Member in charge of this Bill wanted me to make certain things
clesr . . .

Mr. Doputy-Speaker: He should have done it earlier. The hon. Minister
then rose but I found him resuming his seat. I should now ask the hon.
Member to go on with his speech. At this stage, T am not prepared to sllow
any questions to be answered.

8bri L. Krishnaswami Bharathi: Do you mesn to say, Sir, that if the
Chair is not entitled to say, the House is not entitled to say whether the
point of order raised is correct or not? I want o know.

Mr, Deputy-Speaker: Not on the point of order. The Bill will go on if the
hon. Member wane to get on with it. It is open to him to proceed or not to
proceed. If he preceeds, I will put the motion. Then it will be open to
the House to accept the Bill, that 18 to say, to take it into comsideration or
40 reject it.

Prof. N. G. Rangs (Madras: General): That is what you mean.

¥ Mfag 218 . gamla N, 7/ WA F§ waf w1 I®
§UTXT 9T A G 3T agd QT &1 WY g 1 H IW Haw F I ekR3 Fo
FHAF K F<T T /A F AT E, oM femaw H &1 @™
FFTIATH AT FNGS a® 232 F QAT €41 I AT 07 997 93 79 fqa7
F ¥751 €I F Iorar | fI9 GHY TW TAGR 1 W 9 T qHT A7 Faura
9@z & WY @ a0 937 frar ar 5 @R R § ot @ g
# #X T A7 A A R Tg 9T g & qE | GHR A vF FAA
gr ot faafa G faq &1 & W azew @ g AR w9 wRET T W
38 A Ft frwifa A § 5 58 37 F Niaw 798 7= g afed | ww
TEF g A @A F o & IR faara § @ fea ® 9 9w
ST D T E IR AT @R A A TW qEg § FAET TS 97 I@H
famifes & are T faar §T 9T FE TRAT ALY 9 & F 5w fawmw &
W oS! & N TF FTA 77 Agfaar IJRTA & 1

37 Aafag & N1 qTOF § I 9T H HGEH & FEG1 F AT AFIGT
A ARAT § \ T T v ag & 5 aw AT F mMag sad I P
afzd 1 Il aF G F( T4 &, AA0T 4 g0 o 7 79 a7
oy N At & TG oaF FWF oA 1 gFI § T 3@ Afa F¥
FRIXFEE % STFT a9 &% T7 58 W § 900 WS § | 967
# IT9 qg TV ARaT1 & 5 w719 & Oyt &1 av 7 fFavr o, 39 g
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L faw P 1l § €94 923 0§77 9@ @ IF A aTery aman
fagrs, % & | 7Ty I 9 Rl AW @ aR, 3 e # Fes I
& a1 W W Q1 %) TS & FF YTk 39 Aed &1 T 3@ T A
grarg I FW F WA R €
The Bonourable Shri K. Santhanam: On a point of order, the Bill as it
etands cannot be enacted into law, because no amendmen#s have besn tabled

and it is said that it shall come into force on the 1st day of January 1948. Un-
less proper amendments are brought in, this cannot be enacted into law,

Mr. Deputy-Speaker: There is no harm. It is such a small matter. I a
mot prepared to accept this point of order. It is a formal affair, which can
always be modified. If the Bill is to be thrown out, let it be on another point.

Pandit Thakur Das Bhargava: All the same, there is one point which is quite
clear. Even if this Bill is taken into consideration, it is not likely to be passed
in this session. We have passed the Constitution and preservation of cattle
is a provincial subject.  Therefore, the whole of this labour will becorne
infructuous.

M. Deputy-Speaker: It is for the House to decide whether it shall go on
with this Bill or not. How is it a point of order? The House is going on with
many things and they are taking a Tot of time over them, knowing full well

that they will not be passed 4n this session. This will be one along with the
others. -

The Honourable Shri Satyanérayan Sinha: Why not take the opinion of
the House?

Mr. Deputy-Speaker: There is no procedure whereby I can take the opiniex

of the House in any manner I like or as perhaps the hon, Member likes. The
speaker would kindly go on.

&3 M=z a1 - gty ot @t F ag 7g @@ 1 5 47 $9% 4,
FEHAT F HR T AGA § ATHT G TW 0@ FY 397 ey & v 5
g R fAR IGHA FT I NN E FETT FW F g9 & | TIF & <
TR Al & agal @ frate grn & | At Sas geEl W 99 gE TER-
Qqra § £ 37 AR I4F q¢ S4E I MAT T g/ GG 9 g A & 3
FARFAT ¥ |7 & qrr &1

(Interruption)
Mr. Deputy-Speaker: The hon. Member does not give in.
Shri P. T. Cbacko: On a point of order.
‘Mr. Deputy-Speaker: He has raised a point of order, Yes, what is it?

8hri P. T. Chacko: The Member is addressing in Hindi without getting any-
permission from the Chair, while the rule—rule 40--is that the bhusiness of
the Assembly shall be transacted in English, provided that any Member may
address the Assermbly in Hindustani. Under this rule, he can address in

Hindustani, but he is speaking in pure Hindi. May I ask for the ruling af
{be Chair on this point? ’
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Mr_ Depuby-Spoaker: So far as 1 am concerned, Hindi and Hindustani are
one and the same. That is no point of order. ¢

s afez e Wa faar e @0 a9 R 30 @ 9.
g agd B svag s A d

Shri H. J. Knandekar: ‘Khysl’ which the hon. Member is using is an Urdu:
word,

Mr, Deputly-Speaker: Let. us not unnecessarily go into such details.

Shri L. Krishnaswami Bharathi: Does the hon. Member accept that Hindi:
and Hindustani are one and the same?

fenfazaw: AT gFgnmaROEF ovam c aF A sa
e frt T2 & T o 10 M ID ST T AGTHS  @aAv
¢ & % oF o A =TT ¢y AW G WA § A1 A | AR q=HEy
W a1 § TES IS WA qATAT WAV 41, IWQON /ST /7 AV 4 Fq
AT | 7Tg 7T KT AT g A9 AW g3 B 4 FA F99 g9 ¥ |
ST AT I SYAQIT R G o7 A AT qF FHT A OF FVA q9097
frgg s e R AT s s a1 T w A gm
7e 78 | & & gowt ofaw o arfed, vt afew g =fed o1z g
afas &t Tfg@ | o9 W afaw o= SToR A TR T T 9m
3 & Y W agl o7 W Tear § fa T aF dWF 1 g¥EY & zaF T
FIFE T AC ¢ | W TW a@ F AN g F gwrT 3@t % xed
(tractors) 1 M FEW@ § | AT I T o =D &
7Y F | TG T IT F AW F1 forw 9#12 & fonyrors € sv9 3w g7 a®
Z& raar 72 f& s {RU & U FW I° AF AR & | TF I
AT g/ HGAY X AT FT IR FA & fod T arfeq, soila #
FE FR A F@ ! fawed F foF gf dwm Tfed, O @ 7w
ZAFT AT AN IAW FH AAWHFAT AL & | 76 & T gW 4 0 2\S §
fF Sow faar a1 & @ T8 aFdY 1| gER wElersaw  (fertilizers)
# fod It a9r Sfwfor (factories) o ¥ & 1 fage & ¢
T E I AN AL FUTEQAT S AR QTN E | T aFT+
ETeTETq & A 58z 7 g, TS A W AX@ & | T XA F T A
# ag Fea1 T g, % 37 R ) @ & gvaew § fEws) ¥ qoae
&1 Z% 9N Ara § B ot W § I TR FY g 9 3 ofe
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Y & FC A & 1 59 fod afX o o T WENerTd AT & A
@0 acd T8 &g A WM nawwar § g g § foiest | 8%
wANg A g, F& M A NYT F AR 1 I@S fad g7 s qwat w
agmEn

Y A F aw wfaF Ivo w0 fawm § 4 Ned a8 ST TR
g & gd afk o afias Sua 7 giom 7 3% 0 & F7 &9 7 g
FTAT & AY a8 AAUF £ FF g9 39 39 & 0199 Fa% @€ FI 1 I9 Tg F@T
mar § fF G auat & ferw g1 amr § S99 &9 &1, S @A
N A GIA I VA ANG W Fgn AN g s W faqa & o1
ST A g 7 fraem A off 39 FE F fawfd £ § s v wa
A%y § 5 W uF § 9l § @ F o7 g4 MEIAT W eqEr

Fr AfRd
(Engliah translation of the above specech)

Beth Qovind Das: I am feeling a great pleasure in placing this Bill before
this Assembly. I have all along taken interest in this matter ever since 1928
when I was elected as a Member of the Central Assemblv. I raised tbis
question in different forms from time to time both in this Assembly as well
as in the Council of State. After we had achieved independence, I had also
endeavoured in the Constituent Assembly that some provision to this effect
should be made in our Constitution and an Article embodying this was, there-
fore, incorporated in it. The Government set up a Committee of which [
am also a member and that Committee has recommended that cow-slaughter
should be «etally stopped in this country. Now after the attainment of
independence, when an Article to this effect has been adopted in the Constitu-
tion, and after the recommendations of the Committee set up by the Govern-
ment in this connection, there was no other alternative left with me except
that I should present s Bill on this subject before this Assembly.

I would like to draw the attention of the hon, Members of this House to
the various clavses of this Bill. Its main clause is that cow-slaughter should
be totally stopped in this country. So far as Government are concerned, the
bhon. Minister of Agriculture had made an snnoumcement % this effect
thati the Government accept this principie inasmuch as the slaughter  of
useful animals must necessarily be banned. But I wouid like to point out
to him that the legislation has already been passed by the various Pznvipnes
banning the slaughter of useful cattle and Government orders igsued to that
effect. But even after the ensctmnent of this legixlation and the issue of
these orders, we find that it is mostly the useful aaimals which are slaughtered
in this country. ' ’ :

9

The Hamourable Shri E. Santhanam (Minister of State for Transport and
Railways): On a point of order, the Bill ag it stands cannot be epacted into
Jaw, because no smendments have been tabled and it is ssid that it shall
come into force on the lst day of January 1948. Unless proper amendments
are bz‘!o’\ight in, this cannot be enacted into law.
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Mr. Deputy-8peaker: There is no harm. Tt is such a small matter.” 1 am
not prepared te accept this point of order. It isa formal affair, ‘which can
always be modified. If the Bill is te be thrown out, let it be on another
point.

Pandit Thakur Déa Bhargava: All the same, there is one point which is
quite clear. Even if this Bill is taken into consideration, it is not likely %o
be passed in this session. We have passed the Constitution and preservation
of cattle is a provincial subject.  Therefore, the whole of this labour will
become infructuous.

Mr. Deputy-Spesker: It is for the House to decide whether it shall go on
with this Bill or not. How is it a point of order? The House is going on with
many things and they are taking a lot of time over them, knowing full well
that they will not be passed in this session. This will be one along with the
others. E

The Honourable Shri Satyanarayan Sinha (Minister of State for Parliamen
tary Affairs): Why not take the opinion of the House?

Mr. Deputy-Speaker: There is no procedure whereby I cam take the opinion
of the House in any manner I like or a8 perhaps the hon. Member likes. The
_ speaker would kindly go on.

Seth dovind Das: Sir, ¥ was jugt saying that I have personally seen this
with my own eyes in Bombay, Calcutta and other cities that all the animals
which are slaughtered there are useful cattle. The cattle are exported from
Punjab and other places. Thus their calves are sent to the slaughter-houses
and shortly afterwards as soon as these cows become dry, they are also sent
to the slaughter-houses (Intsrruption).

Mr, Deputy-Speaker: The hon. Member does not give in.

Shri P. T. Ohacko (United State of Travancore and Cochin): On a point of
order. :

Mr. DeputySpeaber: He has raised a point of order. Nes, what is it?

shri P. T. Chacko: The Member is addressing in Hindi withoud getting any
permission from the Chair, while the rule—rule 40—is that the busioess of
the Assembly shall be iransacted in English, provided shat apy Member may
address the Assembly in Hindustani. Under this rule, he can addrees in
Hindustani, but he iz speaking in pure Hindi. May I ask for the ruling of
the Chair on this point?

Mr. Deputy-8peakor: So far as I am concerned, Hindi and Hindustani are
one and the same. That is no point of order.

Seth Govind Das: Apart from this, the other thing which draws our atten-
tion is that those above the age of 14 . . . .

Shri H. J. Khandekar (C. P. and Berar: General): Khyal which the honour-
Member is using is an Urdu word.

My. Dephity-Spealer: Let us nat unnecessarily go into such details.

8hri I. Hwrishpaswami Bharatdi: Does the hon. Member accept that Hindi
and Hindustani are one and the same? -



INDIAN CATTLE PRESERVATION BILL = 685

8eth Qovind Das: So I would like to say this that after the age of seven
or eight yébrs, it is impossible even for the best of the experts to find out
whether or not a particular animal has Bttained the age of 14. In our neighbour-
ing country, DBurma, there alveady exists legislation prohibiting the
slaughter of productive animals. But when the Burma Goveroment feit that
such legislation would remain only on the Statute Book and never be implement-
ed, they enacted a law which totally prohibited the cow-slaughter
throughout the country. 8till in this country, we are clamowsng that we
want more food, milk and ghee. When we look to the ‘Grow More Food’
schemes, we find that so far as the bullocks are concerned, they do not find
any place there. I do admit that we also need tracters and I do not mean
that we should not make use of the tractors. But in view of the distribution
of land in our country we have but to own that traciors alone cannot serve
our purpose. If, on the one hand, we need the tractors for tbe reclamation
of our wacte lands and for weeding out shrubs and other wild growth, on the
other hand the necessity of oxen is no less appreciable. Along with this, we.
also see that the production cannot be increased without manure. The Govern-
ment are constructing big fertilizer factories. The Bihar fectory is under
copstruction. Several crores of rupees are tikelv to be spent over it. I am
also not opposed to swch sort of fertilizers. We need these tos. But along
with this, T would like to soy that the expert opinion differs on this type of
manure. Some people hold the opinion that such sort of manure weakens
the vitality of the land in the long run. Therefore, if on ‘the one hand, ws
require the fertilizers, on the other, we also need that kind of manure about
the fertility of which the experts hold a8 unanimous opinion, such as the
manure of cow-dung and the urine of » cow, For tliat purpose, we need the
preservation of these animals. g :

A8 regérds the problem of production of more food, I would like to say
that if we want to implement our ‘Grow More Foed’ plans in a precise Danner,
then it is necessary that we should totally prohibit cow.slaugbter in this
countty. Now it is asked, what arrangement should we make for the food and
preservation of those arnimais which are no longer serviceable? I would jike
to telt yoy that the Committee which was appointed by the Government ’n
this connection have also made recommendations and they hava suggested that
we should establish gaushalas (cow-pens).

Mr. Doputy-Spealer: The hon. Member will contimxe his speech after
Lunch. The House will now stand adjourned til} half past two of the Clock.

The Assembly then adjowrned for Lunch tii Half Past Two of the Clock.



The Assembly re-assernbled after Lunch at Half Past Two of the Clock,
Mr. Deputy-Speaker (Shri M. Ananthaseyanam Ayyenger) in the Chair.

e
TAXATION LAWS (EXTENSION TO MERGED STATES AND AMEND-
MENT) BILL

PrESEXTATiON oF RivorT oF SEBLECT COMMITTEE

The Honourable Dr. John Matthai (Miunister of Finance): Sir, I beg to
present the: report of the Seloct Commitiee on the Bill to exterd certain knvs
relating to taxation on income to certain areas administered as parts of
Governors’ Provinces or as Chief Commissioners’ - Provinces and further to
amend certain laws relating to taxation on income.

_ INDIAN CATTLE FRESERVATI®N BILL—contd.
&% Nfaz zm: maefa fY, 5@ g oW agi § &= @ foa
I3, 99 AWT K ANE IT A F @ 3 fod Fas gq SR
FT-§, TSR @IS FIR B =9 FI QI AT | FHR T A HES
Jrodms e e A, 383 g fewfam & @Y f& @ 39
TW T AR F7 AETFIT aFY | @MW war F@ & FF o oanchwa)
F N @ g fwem, @k ¥8 Sw o w1 faey cem &0 W
AW ag FEE &, SAF IF g qx AF A FETE ¢ ;AT @
FP ATEH QAT §, & MT @ g1 A gEr Ag g et
o &g @1, T A @Y §) I e @var g, T IEE
et @y g1 43 3§ IJ; A UMM ST 0§ WSl # d@0 §, 9
Y F AT g, QT ® I g I™W™ § A F@w g, few
STl § THOT A AW g § &R ardrag gt § §Er W
FETE Ay §, A1 G K qT A g1 3w el N a@ F;
FE Iuar AG glar| | AL ¥ qWER wgl ag AFUEN
FZ AR I TP TR AT, @ FST A il f&7 Ar §wq
g, 37 wEEl # won A fade g1t A @) oag I} N
far fdt momr & e @3y, ok A% @Y, MMT § A @
Zak NN, g @TE T & Gl I Iwf@ F I

¥F TEeAl & §y-ATY WERAT @y F fAg e F awieqt
F1 3@ foar 2, AR A1 a9i & st ww R &, °% wwiew wwfum
fied of &FW | AN 99 FeET.IW ar a9 F A gET §, SO
T I AN I TAEW) X T § @4 W §FW | W
e F fafgm ahmr g faw e dsmaw, 3@ TWEm 0%
quaifzr (self-supporting), e fedl @4 % Tod W |9 )
(686)
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CF qa g 3R TEeAl § SR e wfed f oz agedad
WAzl | Fr Ffa gr e FT F agl 9 g v =& O
wat W & W o7 fade Ak ? @E aq AN qEi H
FAT ¥ I A @ fd oy g N ge dF awd
TOFN, W AT @0 TEIH AQ A @ §, IWE aNR
WHY 98 s wa g & @™ W A v s wwel W
A gl &, 9k JEaF W Mla¥ FAE &% AG T, AR W IR
F T F TaT F) Aatql TG IF R K AIR F AEAT 7 A w4,
9 A% 7 &1 FW ITQET PRI A T F WA, T T W
A AT & IR gFT § |
Aaz W [T F INN W A B gl oA gh IF e o)
W I A FIW T IWH NgT F @ g fang ® fewww
@3 ¢, IQA Fuia RIVA 7 T @Y § T8 T 5w
g A Ia% Al Y ag W@ P € foF W | H R W
®Iq7 A FPMMT F JWET 1 A IT FR AT FaFwal #
mﬁ”@“ﬁﬂﬁﬁwﬁmnmﬁﬁm
g g 5 fo st @ @ ¥ MR H §, w’?ae"‘lkmw-
T At ot e ¥ &/ ) far @ ][ # aw 3@ @
& o TIRE A SR qg R M [N F, IR FIS I}
ST g, SR WAFIHT I g, 9 I M AR &, FS
Wt @AmR @l 7 g I §FR ¥ §Ee 9 g9 A @
vax faors 9@ A% Med & wAW g, @ AW fFE TR
F @Y FoMT wS R AW | TET F I@ T FoN FY
gE AT U F FFT A AR § fEA 9FR w geeor
g A wa & 3w ag Nt W oame # e
A afaw & o A 1 F amFg www § 5 oag [ oA
gfg sma 2w § oz wgi Fw A1 SAfS A aw FH owar g,
J@E 9T AW yfuF I F) A Demd aw@ § & 9
qQraare & ST FT Sq AT 9T &, @gi 9 afk g @
CMgA A R e o5 Ik @ oawE W P W wWH w7, Q@
@ quUR F) Am faal 3@ Fua T g, SUW F4 9T ag
FFar g |
I FER A TR S T § 0F 3 9y 9 9
Hal 30 sAay @ O 3| FT 0 T | W A F 9N A q€ Fy
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[¥s Mfawz 2r)
fr g @y w1 fafa swar an ) T e S e ot A" as F
FFRNST 0 QT & I68F JTAR A9 a7% 770 9 27 & for d7a<
| A8 g | 9T T IF AT B AT T fF J) THLT I9F NFq FA K
T & qFN &, 38 g T AT F NwAl w1 wqfad T A TF TH
¥ Myt A1 ofyg #7F azi @tew o #%, @1 gEEr ag AWST
a1 & A AW A AfeF g & FHAT € | A 3T a9g Ag FHS 3
I F A AT 6 MEEA F1 ENIAT F I AR MEAT & W
anton earfym fre am @1 sfas sy Q1ar ) 38 T =1 3@ ¥R &
frax 3@ X0 & fou, & gy amgm, Raex &) sk W qWTE
A $ P ¥ @ 3 F faarfodl 3 gl #1 s T g & @@
# i FEAT e 1

za &l & feaa 7y § @) 2wt fead T &, 79 2 F feaar gw
s A e g ok W W F fFgar @ fasar &1 g {WM & a==T
# 7 F deqr frar § R @ 2w F frrit & 59 fawml F oiF o
# W awa FE AT ARAT FfF W Gl A A4 furm ofwg § or@r
97 T IT& TgS M 7 9% T IFT § | IT AF H AR T G
ara forg §) amaY & £ 39 7 & fiagw &7 g7 gt ¥ w0 &7 ey €
IAAT 79 39 A & R 2w F A A Y Ao ggi W f@A
TR TEINE I a0 N g9 g & frdy 29 7 &

& | ,

W ag s AR § fF Ma a= v ¥ g Fw feg adr
gar | g & QPR FTATE | TG, NI TGS F E qg F FgAT T@ar
g 9aT & oot M A A FE TH g AW 7 S N FE IR FZ TH
g 5 39 30 & <wat qaai F <1 3 faqr Mam & wA as g A
g TFdY | leT §F TH X X AR AN 2\ E | WA §F NG T F7A
A a FgAT g, MEIA|T FT WA & ATd FgdT g, 781 AQA A1 TWO®
AT T IIT W FTIATE | IT IF TTAT F A F AR TG ZROAT /F
T W AT T qFA | A2 @H Foud ag Fgan ww § Frafe mew
wfea fFgam s squabi sat 1 57 areeAl # /9 frar a7 9k
TEA AT 3T MATERE0 F FIFR ) AT { TGN I g7 A Jes T
FT TR TG T AF g AT §CAT A qHAT § |

zg 2 & GY @Y ThEnsTEl §7 O #9093 @R §, I I q I
Y Mu@d aga x=ot & faad g FH 49 §, FHr oA § AR S E
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qTE YET agd 9 W g, FIT M S FT T I o= on fF g 3w
ﬁﬁg:.ﬂmmﬁmﬁwﬁamsmwﬁa&aﬁ@mémﬂ
T7 TraTeTEl 9 59 AT ATAFAT WIT FATAND IIET FT g | afk g
¥ YFIK § AVaET STfd T E AT qg MRTET A=aT § A9 T (dairy)
ax =9 } =3 N wN (breeding farms) ¥ afafoe #r o
FFA F | SO 3T FAVEN A% W IV O FT W Arversi § g2
N g IS W TFT T} SEW | MArersl § FA FFI§ TW
G TSI AV IAET FTETIAT FXA F W AW A T2\ T 9§ FEA
AT ¢ o ¥@ & ¥ aft A8 sreot vy e il § oY gt A -
arerst 71 & 2 1 aft ag Mared eqnfya 7 9 SEY 1 37 Trares) |
TS agA 7S FATTFT FT0 TEIAT &1 M =g M4 g WM A W@ R §
ag ot 7 frerdY | FgT TS § fr qg qE AYMEF S A B STAAd
FT T T E, T Tg T TET I FZY ¢ fagx 37 ARSI FT A
Tar &, AT IV TR ALY AT § 1 F AT9E FEN q1gAT § HIT qgg A
ZFT FgA AT g & wgt 7% 1A e} #71 59 &, 71 aF 57 -
Tl § M FGH FX NG 7 @@ FA 5 o7 3w aF g TP
frm & 1 3R afz T TFR TrARAY ) enfry ax g g et
FT FFAT % AT qg NS IH W W agd 1 FT GHaV §

e #9S Afcqes § TS AET o & | g QaT AT § ot wfass
It geA AT & miem T &, A oW vy & W =R H g
7T RRFR I 99T § YN ARATE B Al ot w1 e H @ w7
Z8 5 TR 33 1 70 v JAWa A0 €, T 1§37 AT AW & IH
7T Yz fa=mx folt e 7)) @ a1 47 T araee § AT, ST 3 ant
A freax guea fvam & 1 & 33 W F <@ avaew A g1 g ) 4R oW w1 W
FAZFQR F1 W 537 frr € ) Sa A oo @ Fq=N § 9 § 3 faw
F1 AR W 3 F1 faw B aroeime f geed) F1 A4S 91 ) J SRy
W T AT AL | 39 T § Tg @ ) aran 2 e ag fawg avw-
affaw faum § adt i soF) ansrirear Y gfe § A @ Y Tw
@ T g% & AW R smvafedi S azen &, oAt e e e g
fagre ® qF agi 1 I F ) TR A W F 9l 7 o
g8 7 XA T fa, 3o AL @ § AR I I §, 0 o
Yo go @M AT gAX Fito THo To Fo AT, I F ¢ FIRWA A TT
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s difa= T)

aME &, FAF N N AR §, TF o o Tho &F 37‘1'{*5%[@"
TqF, aMS F ¥ G I A7 A F |

TrFET QYo UHo IAAE : F® dTeq fvad & |

Fafazam: FA @ fEsnf o d9 @ & WEA
HTE AT IS § TH AT § FR IqH 0T qESA §, Wo wHo gaA
R oF aTE § Frds e | SRS @y FRA W g ArE §, TwWF F
¢ zE) ® g and §, go Mo F ¢o G & w7 3f g, FrAH e
qASA &, h JS @i, FEHR AT, qEIug FaIg I @i, fweeg@eara
A @, fawe & gdw, fawe qgee o, frex fgrsd sk
qEs) IFHT I | o To & (¢ T I T AT &, IW TF
Yoo &, fret o Qe &7 |

AT ¥ To SV BT T AQF qTAT 93A1 Ar§W | T Ao o @i A

fegR # § I=TH Fa

“I would like to say that eo far as I kiaow, Muslims would welcome such strict legislation
rather than adoption of a backdoor method. This might be misundersiwod by many acd the
propoeed legislation by Gov t mtroducmg only partial prohibition might eventually
prove to e a machine of Mualim oppreasion.’

gaR free wo o wwaTq 7 foram §

“1 will dc needfull in the matter.'” .

faeeT Tqo THo & « fomT &
*'1 fully support the stopping of cow-alaughter.'”
ﬁm 3 Iy a
S q ; E *
“I am in wmp!ece ag'reement with yoor peoposal. It will have my unqualified and
unstinted support.”
Dr. Mono Mohon Das: Is there anybodly who has not supported it?
- i - - a
g Miaez grg: ot 78Y | 39+ a2 fowex gaa + foar § :
“‘The question of cow protectmn has become an article of faith with me, garticularly eince

1920, when I suspended my studies in the Wilson Colloge, Bowbay, During the Non-oo-
cperation movement after hearing a memorable speech of our late revered Bapu, I teok a vow
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mot to touch beef and L have kept up my vow religiovsly all these i'wunty wine years. The
cew, I honestly tell you, is as sacred to me as she is to any Hindu brother of mize.”

| WaF w1 F 99 7L, afosd Mfa qeew o7 St A 43 g4 M-
{9% AW FN TF T F6q( qRT AATE | TR F 9@ A e,
e s2i% ToFr aRaT faar & | '

g% a1g & 9g WY qaewr aga g v gm0
Shrimati G, Durgabai: On a point of information, Sir, I want to know . ,
Seth Govind Das: I am not giviag way, Sir.
Mr. Deputy-Speaker: He is not giving way.
Shrimati G. Durgabai: On a point of order . . .
Mr. Deputy-Speakee: I do not want every point of information to be con-

verted into a point of order. -

Shrimati @, Durgabai: I wanted to know, Sir, whether this Bill was cir-
culated for public opinion. or is the hon. Member reading out, for the benefit
of hon. Members, the opinions sent by individuals to whom the Bill was sent?

Mr. Deputy-Speaker: Yes, evidentty they are letters addressed to him.
An Honourahle Member: Letters?

Seth Govind Das: Yes, letters in suﬁport of this Bill.

Shri B. L, Sondbi: At your instance?

Seth LHovind Das: Of course, I sent them the Bill and they could have said
‘that they did not support it; but they have all supported it.’

A F AGA TaT TASHA ATZAT FT T F T€R  a1€ FEAT A0gAN §
fr T @ s arvfas gfe & o @ ) § | a5 anazifs vy
(AR E | TR a3E AT & £ a8 TaT W & Faed gd 2w ¥ g F) A A
FTN &, T qg AHETIAT T AGN &, § A8 TEAT AGAT F |

77 59 faqu § ux 998 T A & AW Ag 3@ & 5 R MAy a3
I 5 FaT & SR T MrEAl Y e g § SR TS g &
FIQ FH AFR AIK T | 397 T1gat &, 1 0% oA fg v« #Y I13-
ZTFAT GO A% Fgt § WA | WHAL 71 F 7RG £ g W &g
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fawa §' aget ara A7 GF a8 FeAl & FF T9 g 7 N I & F @A
sfes § dca 2 sqrorfei & gt oo @ ot § AR @ 7€ oY, fF
AT ITHT TGS F1 FET AT FT 7w o717 A IT IR € gwF! qat
a9 fas g | 33 I F faar g $79 3o i 59 A & sTed
&N & 9 $9EY SRR T gIH § A 97 IF FHE) 4 @R F OF
fawria & & aite ag fawifar a7 € i 3@ 9929 & speammT a8
T & WY AT AE A AR AAT I AT HAT § AL NG TR F
fean @rd | Maw S AT gU R FaF a6 gATA F fed Exw amar
AT @ BN TR TG F T, T TG FI3 T F& A6 qOA * o4
IR qTFR L 77 359 e Y 5 A A SAA IW A9 EF R
TEAM A IR MBI AN I @ g 7
f51R g7 R AaagcqT TR 48 99 gHFT AT § A 797 4 38qW AR

IS a2 7@ §

Dr, Mono Mohop Das: This levy of a tax for cow protection, is that the:
opinion of the hon. Member or that of his Cow Profection Society?

¥ Mfazerd: @ Fq 9 vg & 6 Tcq + AR AQ e §
TZ T AIWE NF &1, TF a1 37 2T T AT FT 970 H1T g8
M F A | STAAR Fed § 1577 53 ) ) 31 #9 figew fen
# | oY o= TR & 7 wvaew § 7 F ag FEAT ARATE K UF FT @R
AfeTeF & gvaeg § Wifw AT F T4 A7 I FY wqIerar G Agq D)
| @EdY, AT D FT AR TATF T § | T TR W@ T i F
AR Y AT | TAT HIT qFEAeH 37 AR FrF A0 et & afqee aww
& & @ wgm 5 aiaadt aww § 1| fod S d qEe ad e
21 fauat Y 33 77 94 ffwn | F g A ARG T a7 w7
FTERNT g 5 IR 3gT X aF @ AW w7 v T | e W v
AT AZE 3 AT €9 & aar A M 7 faua s gur fagm F miws
FX foar Tm g 1| I ITF TR AW FR WA FIFA & | e Y @ WS
F 9 N FEA I JEI@ &, M@ H MAS F W qA 77 FT JEW@E, 1 3K
# TIH I FEAT ATRAT § & T8 AT K /AQT @qST 7 AF € Y I
T I I F Mg FIE a7 I A F) 76w GTRA 1 @A g
T | T fod gt A § 39 fawa & M oW & a7 a8 Iwwmw
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e fr za foan @ F oF W W wmfan oferm §€ o sg wefaa
dyfea R @ T Na@ar @IS 4 899 ¥ Fgq1 § 9%
q=F raéﬁgg :

(1) Mex FAE AT AT TF A Ag) WA AT IF IUGRN T
& 99 A I FY g aFAr

(3) 9% feq M a1 & o &) |

(3)zﬁmaﬁ%w%a§mﬁvﬁw‘fﬂmm T IR IF
MecTt & T®@ FX Mo & /G AR Afer o 7 afGfaa
T s )

(¥) T ) ) IAfa | 98 <& 75 UF 91 § qER A | -
T A MF HR IFFT 3 aQtagar FES - 9% A 7 A A
7g ITLET AT L E ) A OF g § TET AW & AET F AATF FoFad
TR T TEA1 § | g Fig T qF 977 fawdy se@ F i @

(4) a7 I F Forw AT ST &I FAT § I STT FY =g FIA FT
OF 5avT &1 AR AF R W afk aEza v A1 F T W @ o
sMar J1a faR, G e &, Fhwagy T |

37 Tt F a9 § oywT fae foae & fow o Fvan § | @7 @ Wi
AT T 45T A 39 T yaAF 7g) 740 L T U AT S Ay oA o
TE TGN AR 3 4 IH1 @) T8 AV AT AT A GH Fgal A AF
& FE! @R @ T 7 fow N a7 § qvfea fea foew fov ow
WIS [ag A AW AF GHT IRC AT | | F [|AGAT § @ qEw
§ NG qA FgaT 91 Fg FT 39 T€AT® H] AT qTHA J7GT FEATE ¢

S TFo To @RIFI f@wmm,’ﬁ%grﬁfzazrqaﬂ% =
qBA1 AT § 6 IR T I FT faan 913 @Y qqr A Y o I
1 STt g I g A ?

TR  FTAREOR I g Famgmat 3w &
SR I T AN R A AT R F @ T@ A
ZAF 6T B N AR AL g0 AR THH Wy WA fyewm @w
a1 gk frafa & F70 & *ft ey &Y a=i |
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(Knglish translation of the abouve speech)

Seth @ovind Das: Sir, befere we rose for lunch I was speaking absut the
foundmg of gesadans for those cattle whick we regard as no longér usefu).
The Cattle Preservation Committee which was appointed by the Government
made a recommendation that we should need gosasdans in this country. Some
people are prone te remark, ‘Here are persons who are raising the questiom of
cows at a time when food is not available even for men’. 1 am surprised at
th logic of people who make that remark. It sounds as if the cow eats the
same kind of foed as msn which is not the case. Man does nmot eat gruss
which the cow does. Man eats foodgrains, the cow eats their chaff. In the
course of my teurs in this country I have seen jungles—in my Central
Yrovinces, m Orissa and also in Assam—which abound in grass, which is
either made to dry up and then burnt in the villages or rots away during the
rainy season. The grass that grows in those jungles is not put fo any use.
The gosadans to house the so-called useless cattle can be located in such jungles.
The maintenance of these gosadans will not involve any extraordinary expen-
diture. Grass will be available there for them without any cost while the

munure resulting from their dung and urine will help in the improvement of
the neighbouring fields.

Alongside with these gosadans it will be possible to establish tanneries of the
type brought into vogue by Mahatma Ganthi which are working in Wardhs
even today, so that whenever some cow or bullock dies its hide will be utilised by
the tannery. There is thus a composite plan according to which these gosadans
will be maintained on a self-supporting basis, without any extra expense.

We should make one more provision in regard to these gosadans; stop the
procreation of thess no longer useful cattle, by not keeping any stud-buil
there. I am laying particular emphasis on gosadens and advocating the
imposition of a ban c¢n the slaughtering of unproductive cattle, rci: the reason
thet on the strength of what I have observed in Bombay, Calcutte, Madras
and other big places, I am of the firm opinion tbatin this country it is
invariably the useful type of cattle that come to be slaughtered. ~ Not until
we ban cow-slaughter éntirely and provide for the keeping of that kind of cattle
in such gosadans shall we be able either to protect useful cattle or to improve
their breed. .

Possibly the people of this country are not aware of the fact that even today
the highest income in this country proceeds from its cattle wealth. The experts
who have pursued this subject with a special interest have compiled informa-
tion on that point. From the figures provided by them it is revealed thab
this country bas an annual income of 19 aracbs (19,80 orores) of rupees from
its cattle wealth. I shall not take any more time of this House by reading
oub thoge figures and the opinion of the ezperts but I do want to assert that
the volume of income which accrues to this country from cattle wealth is not
equalled by that from any other business. And, the most remarkable thing
is this that in the case of other businesses, whether it be steel, cloth, sugar
or tea, whatever business it might be, protection is available from the Govern-
ment, while, on the other hand, in so far as cattle wealth is concerned, mstead
of any kind of protection being granted to it, cow-slaughter is going on. Pro-
tection is a far cry. Even though this cabtle business enjoys no protection
of any kinmd from the Goverament still the income resulting from it is very
considerable. I can say with authority that in this country, which is pre-
dominantly an agricultural land, where one hears about agricultural improve-
ments, where various plans are evolved for increasing the produetion of food-
grains and efforts are made to propagate .those plans, if we were to furn our
attention towards our cattle wealth and make some sort of efforb in that direction
‘the income from this business at present available can be very greatly increased.
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Recently the Government appointed a committee in connection with
exports. I was simply stunned by the report of that committee. The Members
of that ccommittee have expressed the opinion that the export of skins
from: this country has diminished to such an extent that it would not be in ths"
interests of this country to ban cow-slaughter as demanded by those carrying
on agitation against 1t. They nave, however, ignored the fact that if we.were
to found such gosaderns and also establish tanneries alongside with them we
could obtain the same or even greater quantity of skins., Thus it would have
begn better for that committee to have, instead, recommended the founding
of gosadars and the establishment of tanneries ulongside with them. The
kind of proposition that has heen made by this committee is, I must say, not
in the interests of this country. I wish to point out that the report ef this
Tixpert Committee has considerably hurt the "Teelix?gs of the peoble of this
country.

What is the number of cattle in other countries and what is the number
here? How much milk do people in other countries get and what is the
quantity available in the case of this country? What is the incidence of
inf:nt mortality in other countries and wbere does it stand in ours? I do
not wish to give you the figures on those subjects at this time, because I
gave them to the Constituent Assembly and even before that I have placed
them before you a number of times. On the basis of those fizures it is proved
that in no other country of the world do people get such a little quantity of
milk as here. No other country of the world has such an appalling rate of infant
mortality as ours. 1 wish to say that our purpose will not be achieved simply by
bunning cowslaughter. I acknowledge this fact. But the banning of cow-
slaughter is the first step in this direction. I wish to say, as I have repeatedly
said in the past also, that without the total babning of cowslaughter the
nreservation of the useful animals of this country cannot be made. That is why
I repeatedly lny stress on this point. But whenever Jstalk about the banning
of cow-slauighter ancl the establishing of cow-pens 1 d¥o0 Iy stress upon the
improvement of the breeds of the cattie. Till the breeds of our cattle are not
iagrproved we cannot achieve our purpose. So I wish to say that if cowpens
are established and tlie unproductive cattle sent therein and if on the other
hand these gaushalas were to enjoy the co-operation and help of the Govern-

ment then these gaushkelas can very easily work to a great extent towarcls the
ireprovement of the breeds. éé

There are uearly 3000 gaushalag jp this country but out of tbe lof nearly
600 are very good. They have enough lands, sufficient buildings and have
some funds also, and you would be surprised to hear that in our comntry neariy
three crores of rupees are spent annually over these gaushalas. At nresent
the major burden on these gaushalas is of un-productive cattle, If the Govern-
ment were. to establish such cow-pens then these gaushalaz ecan be cenverted
into excellent dairy and cattle-breeding forms. No sooner the burden of
these so-called un-productive cattle is shifted from these gaushalas, they will
soon be converted into such farms. . No useful purpose will be served by simply
lrughing and making fun of these gaushalas. No amount of criticism also will
. serve the purpose. I wish to tell vou that if any cows of good hreed are seen

in this country todax then the credit of this should go to these gaushalaz. Had
these gawshelas not been establiched and the task of thie improvement of the
breeds not undertaken jn them fhen even these good breeds of cow that we
s¢e todar in our country could not have been found. It is verv easy to sav
tint all these gaushalar give shelter and protection to maimed and crippled
cattle. But such allegations are made by those persons only who have not
actr. theee goushalaz and have vo experience of them. T wish to tell you with
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all the empbasis at my command that as far as these gaushalas are &oncerned
they have done a lot of good work for the improvement and preservation of
the cattle-wealth of this couniry and if the Government were te help these
.goushalas by establishing similar ones then these gaushalas can serve a very
useful purpose in this country.

Man is governed not by his brain alone, but be is such a ereature who is
acted upon both by the brain and the heart, and so when we discuss such
problems then, I wish to say, we should think over them only after taking
both the aspects of humen nature into consideration. We cannot at the same
time help taking into consideration the public opinion in this respect or what
the country demands us to do in this matter. For the last 26 years I have
incessantly been making all possible efforts -in this direction. I have
towred the whole country in this connection. I have tried to ascertain
tha public opinion also in this respect. I had sent copies of the Bill that
is before the House to the hon. Members of the different Legislatures of the
country, and some opinions on this Bill were also received. It becomes quite.
clea: from the opinions that the matter is not in the least of communal nature,
people do not consider this matter from the communal viewpoint. The mumber
of the opinions received by me from the hon. Members of the different Legisla-
turgs is as follows: From Bihar 29 hon. Members of the Bihar Assembly have
seut their opinions in favour of the Bill, some have not yet sent their opinions,
some are sending and these hon. Members include two Muslims also, onme is
Afr. B. U. Khan and the other is Mr. M. A. Q. Anpsari. From Orissa the
opinions of 18 hon. Members have been received, this number s8lso includes
two Muslims. one is Mr. S. F. Haq and the other is Mr. M. Yusuf. Twenty-
four Members from Bengal have sent their opinions.

Dr. P. S. Deshmaukh (C.P. and Berar: General):What is the total number
<f the hon. Members?

Sett Govind Das: 1 have just told Jou that some hon. Members are sending
their opinions even now. From Madras the opinions of 64 hon. Members in
“the favour of the Bill have been received and this number includes one Muslim
Mr. M. Huszin and one Christian Mrs. Hansman. From Bombay thé opinions
of 24 hon. Members have been received, from Punjab of 21 hon, Members and
from the United Proviness that of 60 Members including eight Muslims, Lutf
Ali Khan, Mohd. Nabi, Mohammad Jamshed Ali Khan. Mr. Sultan Alam
Khan, Mr. Rulm Husain, Me. Mchammad Buleiman, Mr. Nihaluddin and
Bakshi Ahmad Ansari. From Central Provinces the opinions of 18 members
have been received including one Musalim Mr. §. M. Hassan.

Now I would like to read before you the opinions of some of the hon.
Members. Mr. B. U. Eban of Bihar has written:

«I would like to eav that 50 far as I know, Muslims woulkd Welcome such strict legislation
rather than adoption of & backdoor method. Thi# might be misunderstood by meny and the
prop legi=lation by Gover intragducing auly psitial prohl'blclon might eventuaBy
prOVe to be & me:hine of Muslim oppresid.

Another hon. Member Mr. A Q Ansz;ri bas written:
*J wili do needful in the matter.”

Mr. 8. F. Hag has written:

“I fally euppott the stopping of cow-alaughter.”

Mr. . Yusuf has written:

“Ismin complete agreement with your propesal. It Wiil have my unqualified and
unstinted support.”
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Dr. Mono Mohon Das (West Bengal: Genersl): Is there saybody who hea
zot suppnrrted it?

Seth Govind Das: None. Mr. Hessan has further written:

T estion of cow protection has become an stticle of faith with me, iculaily
eince {:x?uwh:n I suawgied my otudies in the Wilson Colieg® Bombay. uru:% the
Non.to.operatios movement after bearing a memorable speech of our tate reverd Oapn,
1 took vow not to touch beef and I have kept up my vow whgmquy all theso twernty
nine yrars. The cow, I honestly tell you, is ap sacred to me as sbe is to any Hindu brether
«f mine.” ;

The Hon. Pandit Govind Ballabh Psnt, the Premier ;# the United
Provinces, has senpa long and lengthy message to my 9% {7
{Cattle Protection Society). I do not want to read out his message wherein

he has supported this proposal. After this I wish to tell you this also that
India... '

Shrimati @. Durgaba) (Madros: General): On a point of information, Sir,
1 wunt to kmow . . .

Seth Govind Das: 1 am not giving way, Sir.
Mr. Depufly SpeaXer: He is not giving way.
8hrimati @. Durgabal: On a point of order

Mr. Deputy-8peaker: 1 do not waant every point of information to be con
verted into a8 point of order.

8hrimaly @. Durgabal: I wanted to know, Sir, whether this Bill was circu.
Iated tor public opinion, or is the hon. Member reading out, for the benefit
of hon. Membess, the opinions sent by individuals to whom the Bill was sent?

Mr. Deputy-8peaker: Yes, evidently they are 13tters sddressed to him.
An Hamurstis Member: Letters?

8eth Govind Das: Yee, letters in support of this Bill
8hri*B. L. Sandhl (Eest Punjab: General): At your instance?

Seatb. Govind Das: Of couree. I gent them the Bill end they could have said
that they did not support it; but they have all supported it.

So after reading out to you the opinions of our Muslim brethren I wish to esy
that we have not thought over this question from the communal point of view
at all. Thie is 'not a communal question. No doubt thia question is of such
a neture whereby we have to setisfy the people of our courtry. I wish to eay
with all emphasis at my command thet this is not at all 8 communal question.

The most ouistanding question in this connection is this that if eow-
alaughter is totalty banned and such cow-pens ere established and the Govern-
ment wish to take upon itself the responsibility of improvioy the breeds of the
milch cattle, then from where the money that would be required for this
purpose would come? I feel this Qifficulty. The first suggestion thet 1 wish
to meke im this connection is that the funds that bave been aliotted to these
goushalae are quite substantial and sometimes theee funds lapse with the
business-men end sre not mede available for this purpose. 1lf these funds
be realized properly by enacting e law to thet efiect then we will be able to
get sufficient funds from these people. Apart from these people. the Pon.
the Minister of Agricultizre will recall the Committee set up by him for this pur
pose heving mede a recomumendstion which leaves sn optinn to tie Govern-
ment for the levy of a new tax in cese they decide to enforce prehibitivn ¢
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cowrslaughter. The people of this country will not react favourably to the
imposition of such a tax side by side with the continuation of cow-slaughter;
they, however, will not be found lagging in paying even a new tax quite
wxlhnglv provided cow-slaughter is barned altogether. ~The Funds required in
this connection, therefore, will be easily availgble to us. [ hsve the least
apprehension in this respect.

Dr, Mono Mohon Das: This levy of a tax for cow protection, is that the
opivion of the hon. Member or that of his Cow Protection Society?’

Seth @ovind Das: So I have to submit that after the attainment of Inde-
pendence two things were of paramount importance to me: firstly the issue
of a national language and secondly this problem of cow protect:ion. People
generally, put it to me how I could mix np the two issues and question the
relevancy of Hindi and cow protection as in between themselyes, I wish
to say that one has bearing on our intellect inasmuch ax without a pruper
development and expansion of knowledge our freedom cannot be cons:dered«
to be an enduring one. The other issue conceros our bod~¥. The body cannot
be preserved till protection is provided to the cow. Both body and. intellect
are very closely inter-linked with those two issues; I will rather go to the
extent to say that fhey are inter-dependent. For that reason 1 bave endea-
voured to realize both these aims in the post-Independence period. I am very
grateful hoth to the Government and the hon. Members of this I.egislature
for the large measure of co-operation they gave us. The question of Hindi
stands almost solved and the cow-protection has been included as one of the
subjects in our Constitution. It is, however, still necessary to go further both
in the matter of Hindi as well as cow profection. 1 desire to eonvey it to
you that the people of Indiu will not be able to understand any meanings of
‘Swaraj’ till cow-slaughter is banned entirely and further efiorts are made lo
improve ifs breed. So after the inclusion of this subject in our Constitution,
I thought it necessary to bring forward a ‘Draft Bill’ in that direction. [ am
doing that now. A gist of all that I have said brieflT so far, consists of these
five points:

(1) That cow-slaughter should be banned entirely. TUnless this *is done,
the serviceable and useful cattle will continue to be slaughtered
along with others.

(2) That, as a step towards that end, cowsheds should be set up.

(8) That the ‘goshaies’ should be relieved of the burden of tlie un:.
productive and of those cattle which are no longer useful. Such
cattle may be kept in separate cow-pens set up for them. The

‘goshalas’ may thereafter be convertcd inte regular dairy and

breeding farms.

(4) That the improvement and developmenit of the local breeds be un-
dertaken. The cattle should not be sent from one Provmoe to
the other where the climate may not suit them resulting in thehr
death ultimately. Such a course is not an appropriate one too.
I want to put an absolute end to this practice of despatching the,
oows frota one Province to the other. The buille may, however,
continue to be sent in order to improve and develop the local
breeds.

{6} That proper arrangements be made to recover all the expenditure
incurred on this account and if there is stil! s deficit, a new tax
may be levied which, I hope, the people will pay. quite willingly.
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With these worda I move my Bill for consideration. I bawe made no
attempt to take much time of this House. Out of that consideration, I have
not read out any facts and figures. an) other things which T might well have
said ‘in support of my view-point. I have dwelt very briefly on a suoject which
required a lecture from morning to evening. But 1 have said in a brief manner
whatever 1 had to say and now I place this Bill before you for congideration.

Shri H. J. Ehandekar: Sir, T will like to know it from Seth Govind Das
AR whether the ban on cow-slaughter will have an adverse or a favour-
“%* able effect on our leather production.

Seth @ovind Das: I have already made it clear to you that once we have
established the cow-sheds in an efficient way all over the country, then I am
of the opinion that shortage of leather will not bet felt. The required quantity
of leather will always be available and their shall be no hold-up in our exzport
trade either.

The Honourable Shri Jaitamdas Doulatram: Sir, I desired to apeak at an
earlier stage but I failed to get an opportunity. Probably if I had had that
opportunity a little time of the House could have been saved.

I bave listeued with great interest to the eloquent speech of my hon.
friend Seth Govind Das. I know his strong feelings in the matter and I also
know that he has devoted many years to the cause in which be believes. But
I would suggest to him that it would on the whole be better if he agrees to
postpone the consideration of the Bill. If I may remind him he had given
notice of this bill some time ago. Subsequent to that notice & number of
steps have been taken by the Government more or less intended to merve at
least part of the purpose of that Bill.

The Government appointed a committee which went very thoroughly into
the question from all points of view. That committee made recommendations
which esn be divided into two parts. One set of recommendations related to
what are termed useful cattle and on thoss recommendations Government
came to a decirion that they should be implemented in the provinces. For
that purpose Government intended to move a Bill in this legislature but they
were advised by their law officers that the Centre had no power to legislate on
the matter and that the best way was to send a mode! Biil to the provincial
Governments for their consideration and eventual enactment in the provincial
all the provincial governments. Some of the provincial govegpments bave
legislated in terms of those recommendations. Before we sent this model Bill
legisiated in terms of those recommendations Before we sent this model Bill-
steps had already been taken in sBome States whiob went: even further than the
recommendations which the Government had sent.

Since then the question of the centrally administered areas hes come up for
the consideration of the Government and as a result of dircussions held with
the hen. Member who hae moved the Bill, as well as a few other friends inter-
ested in this matter Goverament decided to take steps to see that the Centrally
Administered Aress also come under the. purview of the legistation which we
had_ retommended. Since then it has been pointed out to us that there are
a few improvements which could be introduced in the messure which has been
adopted by 80me  provincial governments and which we intended also for the
centrally admml_stered areas. I am prepared to consider improvements, so
$hat whatever difficulties are feared could be remedied, '

There is also & Bill which my hon. fri i 3
. ] Y bon. friend Pandit Thakur Das Bh a h
given notice of for the central'y administered wrems. That Bil sl:ggssib;;'

106LAD
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conwine a few improvements on the origina) draft Bill sent to the provincial
governments. It may be possible that the Bill which is to be introauced b;
Pandit Thakurdas Bhargave might, with such modifications as may be egree
upon become an official Bill. That is & matter which I would like to go into.
I would therefore suggest to my hon. friend that he should agree to postpone
the further discussion on this motion and have it adjourned to a later session.

An Honourable Member: And give him another opportunity to make the
same speech.

The Honourable Shri Jaimamasag Duulstram: And in the meantime see the
effect of the steps taken by the Government and their reaction on public opinion
in various provinces.

H Mg am: o fget & ot a<g & wwwd g |
fro fedt efime: I ARAATE

&5 mfez 2@ 3fy o+ N 77 7 77 @ g 5 1€ fam aw
Ifmomafer e FZ REF RWETFTFR A MTE G0 TR
AT & fas & qrg @ fF a5

M. Deputy Speaker: The hon. Member has no right to make a long
speech.

ésvﬁfazem_; @ A, Ifs 78 1% fao aw Al & g, F9
IW AT @I T €, 78 Forir qH F0E waf g &

(English translation of the abeve)
Seth Govind Das: Sir, I hope you understend Hindi well.
My, Doputy-Speadrer: I understand both.

8eth @ovind Das: The hon. the Minister of Agriculture does not wané this
Bill o be withdrawn. On the other hand he has promised to place $his Bl
before the House along with Pandit Thakur Das Bhargava’s Bill.

Mr. Deputy-Speaker: The hon. Member has no right to make a long speech.

Seth Govind Das: I have. therefore, no objection, as I have no intention %o
withdraw this Bil} and certainly wish to go ahead with it.

Shrl M. Tirumala R2o (Madras: General): On a point of information, 8ir,
is this a matter between the mover of the motion end the Government or the
Houze hsas also a locus standi in it?

Mr. Deputy-Spesker: 1 am going to put the motion to the House. It is
open to any member at the consideration stage to move or not to move his
motion for consideration. That is the stage at which the Bill stands at present.
The hon. Member moved the motion for consideration and I did not put it to
the House but asked the hon. Miniater to speak. If the hon. Member insise
that his motion should be put to the House I will do so and the House wa®
he seimed cf ii.
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Pandit Thakor Das Bhargava: The hon. Member has submitted for your
consideration that the matter may be postponed. It is always open to auy
Member to m®ve for postponement.

Mr. Deputy-Speaker: I will first of all put the original motion te the House
and then the motion for the adjournment of the debate and it is for the House
to accept it or not.

The Honourable Shyi K. Santhanam: The motion itself may be adjourned.

Mr. Deputy-Speaker: Hon. Members will kindly appreciate my difficulty.
The hon. Member has given a motion for the consideration of the Bill. As
has been the practice for some time past I asked the hon. Minister to ezplain
the position o as to avoid spending more time of the House. But when
once a motion is made I must put it to the House. I shall therefore put the
motion to the House and then $he motion for the adjournment of the debate

- a8 well.
Motion moved:
“That the Bill to preserve the milch and draught cattle of the country, be taken into
. eonsideration.”
Now the other motion that the debate be adjourned to some other session
may be moved.
The Honouradle Shri Jairamdas Doulatram: I move:
“Thal further discussion on the motion be postponed.””
Mr. Deputy-Speakes: The question is:
‘“Tha: further discussion en the motion be postpened.”’
The motion was adopted.
. ————
8hri Sarangdbar Dag (Orissa States): On a. point of information, Sir.
Some two weeks ago the hon. the Prime Minister had announced that there
would be a Note on the sugar crisis circulated and a date set apart for a debate
on the matter. I should like to kmow when the Note is coming and on what
date the debate will be held.

Mr, Deputy-Speasker: Advantage camnot be taken of the presence of the
Agriculture Minister to bring in any matter relating to his Ministry for dis.
cussion on a day which is et spart for non-official Bills.

SOCIETIES REGISTRATION (AMENDMENT) BILL

Shri B. K. Sidhva (C.P. and Berar: Genersl): Sir, I beg to move:

*“That the Bill further to axend the Societies Registeation Act, 1860, e taken into
considerat.jon. ™
Sir. this is a wery simple Bill.

The Honourable Dr. B. B. Ambedkar (Minister of Law): Sir, if you will
permit me to make a statement at this stage, probably Mr. Sidbva may ohange
bis smind. With regard to this Bill I have the same objeotion which I bad in
regard o the Bill moved by my friend Seth Govind Das, namely, that this
House is not competent to legislate on this subject. It is true that if the Bill
wss resiricted to the Centrally administered areas then this Legislature would
be competent to pass the Bill, confined as it would be to the Centrslly adminis
tered aress. I am nhot going to say that I am not in sympathy witk the aims
and objects of thé Bill. I think probably there is a case for a Jaw in the terms
proposed by Mr. Sidhva. But what I would suggest is this that. rather than
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move his Bill in the form in which it is framed now which, as 1 said, would
be wltra vires of this Legislature, if he likes I would like to say ¥hat I am pre-
pared to circulate his Bill to the Provinces and ask them to examips whether
there is a cage in their area to pass a Bill of that sort. If the various Provinces
agree to pass a Bill of that sort then I think there would be no difficulty in
the Central Government also undertaking similar legislation so far as the erea
which is directly under their administration is concerned, so that we can have
a uniform law on the subject throughout India.

Mr. Dmty-!puhr:'h this Societies Registration Act, 1860 a Central
Act or a Provincial Act?

The Honourable Dr. B. R. Ambedkar: The subject-matter is purely provin-
cial.

M. Deputy-8peaker: All the same it ia a Central Act.

Tio Hopoarshle Dr. B. B. Ambedlar: The Act is u Central Act, but the -
subject-matter is now transferred to the Provinces.

8hri R. E. Sidhva: Sir. of course on the point of order you have already.
on a previous occasion, decided that this House is competent to discuss...... )

Mr. Deputy-S8peaker: I have not said that this House is competent......

The Homgursble Dr, B. R. Ambedkar: I should like to clear this pnint if T
may. I do not question the ruling that bhas been given that this is not a point
of order. At the same time I think this House must realise that the Constitu-
tien has placed certain limitations upon the legislative authority of the Centre
and the legislative authority of the Provences, and it is the duty of the House
before praceeding upon any legislation to satisfy itself that what it is doing
lies within its purview and within its sphere. If each Legislative Assembly,
both Provincial and Central, were to disregard this rule and trespass upon the
province and legistative field assigned to each, there will be an utter chaos in
the matter of legislation. Therefore, apart from the question whether it is a
point of order or not, it is the duty and function of this Assemh’y to satisfy
itself that it is not knowingly or dehberatelv trespassing upon the “field which
has been assigned to the Provinces It is trne that there are casss where the
field of legislation which is propored is so clearly marked out as being either
provincial or Central that there can be no manner of doubt in the mind of the
"Members of the House. There might be cases which might be regarded as
border-line ecases and it may be that in border.line cages the Legislature raay
take to itself the benefit of doubt and sav ‘‘well. we shall have the law'. But
this is a matter about which there can be no question about the Provinces
being the sulv suthorities entitled to mnke this lJaw. And I do not think that
the ruling which vou have given could he taken advantage of by any Member
to proceed with a measure of legis'ation which is clearly outside the function
of this Legisltture.

Mr. Deputy-8peader: May I know the entry in the Provincial Ldst?

The Honourable Dr., B. B. Ambedkar: Item 83 in List II of the Seventk
Schedule to the Government of India Act, 1935--the last portion of the item.
1t reads:

“The mcorpomtlon, regulation, and winding-up of corporations not being corporations

specified in List 1 or Universities; naincorporated tradlng literary, acientific, relizious and
other societies and associations; co-operative societies ™

Tae Homourable Shri K. Baathanam (Minister of State for Transport and
Rnuilwavs): When a preliminary point is raised. though the Chair may not care
to decide the poimt, I think it is but fair that the preliminary point ma¥ be put
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fo the Houwe. may be dicusred and decided before the Bill is proeceded with.
I think thut will be the best wuy, numely, of deciding the point whether the
House wants Yo proceed witb a question which is said to be beyond ite jurisdic-
tion. Thit prehmlnan point muy be discussed and decided by the House
before the Bill is proceeded with.

8bri R. K. Sidhva: Such a point of order has not been raised by my hon.
friend Dr. Ambedkar. And I am not raising the issue. I only say that the
Central (Government is also functioning here ss a Provincial Government—it has
got the Provinces of Delhi, Ajmer-Merwara, Coorg etc. So the hon. Member
oaumot get away from the fact that this House functions also as a8
Provincial Legicluture, besides making laws for the Centre. But T am not
raising that point also. T am very glad that the hon. Minister has stated that
he sympathises with the aims and objects of the Bill. He is practically in
agreement with what I have stated, but he feels that it is proper that the
opinion of the I'rovinces should be obtained which he definitelr assures to do.
T am very glad that he has shown inclination thet the law does require amend-
ment. T only say that false statemente are sent to the Registear by these
wacicties because the lnw is defective. And for a number of years the names
of the general body nnd executive committee membera who are not actusily
functioning as members are inserted, because the eocieties want to retain
their power. I am very glad the Law Minister realises that the law needs
amendment. And I have no objection to its being sent to the Provinces.

Mr. Deputy-8peaker: The hon. Member hae saved the trouble of the House.
7 have not placed the mntion before the House and there is therefore no need
to withdraw it.

Shri M. Tirumals Rao {Maudras: (eneral). Itz the RBill kept alive on the
agendn lke the other Bill?

My, Depnty-SpeM They have to give further potice for eontinustion and
£0 OD. ; dces the bon. Member worry about it now? We will go to the
next iten o° business.

TNDIAN PENAL CODE (AMENDMENT) BILL
AMENDMERNT oF SBCcTIONS 53, 121, 182, ETC.

8it. Bohin) Kumae Ohsndhuri (4sshm: General): Sir, I beg to move for
leave to introduce s Bill further to amend the Indlsn Penal Code {Amendment
of Sections 53, 121, 132, ete.).

Mr, Deputy-Speaksr: The question is:

“That leave e granted te introduce a Bill further to amend  the Indian Pensi Code
{Amendment of Sections 63, 123, 132 efc.)”

The motion waes adopted.
Sjt. Rohin! Kumar Ohawdkuri: Sir, I introduce the Bill.

LAND ACQUISITION (AMENDMENT) BILL. :

AMEXDMENT op SEcTioxs 11 aFp 23
Sandar Hukam Singh (East Punjab: Sikh): Sir, T beﬁ to move for leave to

iniroduce a Bill further to amend the Land Acquisition Act, 1894 {Amendment
of Qections 11 and 28).
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Mr. Deputy-Speaker: The question is:
‘“That leave be granted to introduce a Bill further to amend the Land Acquisition Act,
1894 (Avacndment of Sections 11 and 23).”° .

The motion was adopted. ¥

Sardar Hukam S8ingh: Sir, I introduce the Bill.

ADVANCED AGE MARRIAGE RESTRAINT BILL.

8eth dovind Das (C.P. agd Berar: General). Sir, I beg to move for leave to
introduce a Bill to introduce certain restrictions regarding the marriages of
males of advanced age.

8hri B. L. Sondht (East Punjab: General): 'What about the females?
Mr. Deputy-Speaker: That is left for the hon. Member to introduce a Bill.

The question is:

*‘That leave be grauted to introduce a Bill to introduce certsin restrictions regarding the
marriagea of r.alee of advanced age’”

Some Honourable Members: No, no.

8S8eth Govind Das: Sir, it bus been a eonvention that at the introduction
stage no Bill is oppesed.

Mr. Deputy-Speaker: No doubt it is a convention but unfortunately the hon.
Member does not seem to have the support of the House. It is equally the
convention that at the introduction stage if any hon. Member raises an objec-
tion, it is open to the mover to make a statement and to the Member objecting
also te make a statement and then without debate the Bill is put te the House
and accepted or rejected. The House is the final arbiter in the matter. I
thought the majority said ‘No’ and I find the strength of the voice of the "Noes’
was greater, So, T would again put the motion te the House to find out if the
‘Aves’ have it or the ‘Noes’.

Sjt. Bohini Kumar Chaudhuri (Assam: General): Sir, this measure being
of such great importance whereby a large section of the willing people will be
prevented from exercising their discretion, the ‘Noes’ ought to be allowed.

Mr, Depnty.ngaker: There is a formel opposition by Mr. Rohini Kumar
Chaudhuri also. Let there be no more debate on this matter. I will put this
motion.

Seth Govind Das: Sir, then I must make a statement before it is put. My
say will at least be on record.

{The Honowsble Shri ¥, GopMaswsmi Ayyanger (Miuiater of Tramsport and
Railways): May I rise to a point of order. I don’t thipk any formal objection
was raiaed by any Member. Sir, you were pleased to put the motion iself to
vote and the ‘Noes' had it according te our understanding of the voices. So I
think we can't go back and give an opporfunity to the mover to make &
statement.

Mr. Deputy-8peaker: 1 agree with the objection raised by Shri Ayyangar.
If the House were in favour I would have liked to have given an opportunity
to the mover but inasmuch as a technical objection is raised, I canmot go back.
I have already put the motion to the House. If any other Member had raised
an objection immediately it would have been open % him # support so tha§
the other Memher may withdraw his ohjection. The matter hag been put to
the House and we can’t go back.

The motion was negatived.
Seth Ouvind Das: Again I shall introduce it in the next session.



PROHIBITION OF MANUFACTURE AND IMPORT OF HYDROGENA-
TED VEGETABLE OILS BILL

Pandlt Thakur Dag Bharagava (East Punjab: General): Sir, I beg to move
for leaye o introduce a Bill to provide for the prohibition of manufacture and
imp'ort of hydrogenated vegatable oils.

Mr. Depuly-Spoaker: A number of motions on the same subject have baen
tabled. They are of a like nature and when they come up I shall ask them
not to be moved.

The question is:

‘“That leave be granted to introduce a Bill to provide for the probibition of menufacture
sad import of hydrogenated vegetable oile.””

The motion was adopted.

Pandit Thakor Dag Bhargava: Sir: I introduce the Bill

PUNISHMENT OF TAX EVADERS AND BLACKMARKETEERS BILL

Prof. X. T. Shah (Bibar: General): 8ir, I beg to move for lesve to
introduce a Bill to provide for the punishment of tex evaders and black-
marketaers.

Mr. Deputy-Speaker: The question is:

“‘That leave be granted to introduce a Bili to provide for the ponisbment of tax evaders
and blackmarketeers’’

The motion was adopted,
Prof. K. T. Shah: Sir, I introduce the Bill.

CHILDREN'S PROTECTION BII.L

Dr. P. 8. Deshmukb (C.P. and Berar: Genersal): Sir, I beg to move for
leave “to introduce a Bill to provide for prosection, maintenance, custody, eduw
crtion and employment of children.

Mr. Deputy-Bpeaker: The question is:

““Fhet leave be granted to intzodace a Bill to provide for protection, maintenance, cuetody,
education and empioyment of children.””

The motion was edopted.
Dr. P. 8. Deshmukh: Sir. I introduce the Bill.

INDIAN PENAL CODE (AMENDMENT) BILL
RerEaL oF Seorion 809

82r{ H. V. KEamath (C.P. and Berar: General): 8ir, I beg to move for leave
to introduce a Bill to amend the Indian Penal Code (Repeal of Sectior 30).

Hir. Deputy-6peakar: The guestion is:

“Thet leave be granted to intrcduce s Bill to amend the Indian Penal Code (Repeal of
Section 300).”*
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Several Hmourable Members: No, no.
8hri B. V. Kamath: Sir, may I make u statement?

Mr. Deputy-Speaker: I am not giving an opportunity to explain. ‘I have
already put it to the House. No individua! had got up and said anything
against it. To avoid ail these diffcultiea, I will firet place the motion before
the House and if any hon. Member wants to oppose the motion then I will ask
the mover to support his motion and then 1 will put it to ‘the House. I bad
thought there may be no difficulty at this stage.

8hri H. V. Ermath: Sir, I have moved for leave to introduce this Bill to
repeal saction 309 of the Indian Penal Code which makes an aftempt to comit
suicide punishable. (4n Honourable Member: You are allowed) I am
very happy to hear from an hon. Member that one’is allowed. I don’t know
what be meant exactly: whether one is allowed to attempt o cornmit auicide
or whether one is allowed to commit suicide. 8o far as the completion of the
act ie conecerned, there is no law standing in the way, because ® pemon who

commits suicide cannot be punished, as he goes beyond the pale of man-made
law.

The present Bil of mine is very limited in its scope. The law as it stands
at present makes au-attempt to commit suicide punishable. There are various
aspects of this inatter to which 1 would earnestly request the House to puy
attention with all the seriousness which they can command. This is not.
& matter to be laughed ut or to be lightly brushed aside. This is a matter, «s
my hon, friend over there said, of life and death, end i% has to be viewed not
merely from the cold legt' aspect of it but also from the higher ethical. philo-
sophical and, may I sey¥, a'so humanitarian aspect.

First of all. coming to the legal aspect of this matter, what do we tnd?

The Indian Penal Code. as the House is well aware, was drafted by Thomas
Babington Macaulay who proceeded mostly on the lines of English law. In
English !'aw, suicide was regarded as 8 moral sin and beinous crime. That is
in accordance with the concepts of Christian religion. But even in Christian
counfries today, the law of suicide is not uniform.

Mr. Daputy-S8peaker: The hon. Member is not entitled to make a long
speech. The rule says that the Speaker in case a motion for leave is objected
to may, if he thinks fit, after permitting a brief explanationary statement from
the hon. Member who moved and the hon. Member who opposed it, without
further debate, put the question. The hon. Member will kindly make a brief

statement as to why he proposes this Bill. But he has started a long speeeh
with various arguments.

Sbri B, V. Kamath: How brief should it be?

Mr, Deputy-Spesker: The time he bas already taken is sufficient to explain.
The hon. Member should know the rule.

8Shri H. V. Xamath: But I did not know how brief that statement should
be. I would only say this much, that even in countries where the Christian
religion is practised by majority of the people, the law on this subject is not
unmform. The Encyglopaedia Britannica says that in some of ‘the American
Btates suicide is not regarded as a heinous crime. Taking the various religions
professed and practised by the Indian people, X can say with regard to the
Hindu religion that it does pot under all circumstances regerd suicide 3 a
crime or a ¢in. 1 wish to nbey your ruling and do not want to quote in ezienso
from various shastras and scriptures. I would only say this, with due defer-
ence to the memory of Mahatma Gandbi, that the various fasts that he under-
400k—T] menu the fasts unto death—were in legal sense all attempts to commit
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suicide. If the House would turn to Pandit Nehru's book, "‘The Discovery
«of India”’—I am sorry I have not got a copy here; I did not expect this dif
cussion to tpke pace here today; otherwise I would have been ready with my
papers and literature on the subject—i{ you would turn to page ¢ of the
“Discovery of India” you will find be bas admitted that in the ultimate resort
suicide is a way of escape from the ills and sufferings that beset us in this
world. It is always open to anybody to commit suicide. Nobody.can stand
in the way. He (Pandit Nebru) does not condemn it as a crime or as some-
thing reprehensible or derogatory to human dignity. T would therefore not go
any further than mentioning these two examples. We are well aware how much
economic distress there is today. If anybody wants to pet out of the world in
thc way he thinks ft and ‘‘Shuffles off this mortal coil”" and if you are going
‘to punish him, I submit that is not the way to set things right.  The correct
way would be to argue with that man, to persuade him, and send him to a
place where you can teach him better wave of iife, a better philosophy. T¢
you punish him. it is abso.wtely wrong. It & n perverted way of reforming
people who have attempted to commit suicide. That remedy is worse than
the disease. It will make the person a worse human being. {t will make his
Tife darker. bleaker and more gloomy. I for one feel that it is absolutely a
wrong and perverted way of looking at things to punish a person who has
gought to commit suicide. The nobler way is to reason with him, to wean
‘him from that path, and persuade him to a better way of life, so that the rest
©f his life he may lead as a saner. 1 wiser human being. My Bi'l therefore
‘seeks to repeal the section which rukes an attempt to commit suicide punish-
‘ab’e under the law. T do not want to encourage suicide. Nothing is farther
from my mind. But 1 do not want attempts t. commit suicide to be punish-
:able under the law. 1 want people who muke such attempte to be led on to
a better. wiser and saner way of life by means other than the infliction of
punishment.

Sit. Rohini Kumar Ohaudhuri (Assam: (ienera): 1 beg to oppose this.
This is un attempt to cevive the Sat: system. Sa# ix :w attempt to commit
suicid2. I am not so much concerned with the person who wante actually to
<ommit suicide. But if you take awav this from the category of offences.
then those who abet the commission of this vffence will also be free from all
sorts of punishment. Indirectly, you are encouraging the abettors of the cown-
migsion of this offence.  That is-one thing.

The other thing is that the idea of suicide is repugnant to the Hindu alto-
gether, We believe that those who commit suicide become ghoste and evii-
spirits. If a Brabman commits suicide, he becomes Brahwmadatiec—he hangs
on 8 tree and troubles you on Saturday nights and full moon nights. The
fear of ghoste is stili there. Therefore. I oppose this.

Shri H. V. Xamath: Have I the right of reply. Sir?
Mr. Deputy-Speader: No.
The question is:

*‘That leave be granted to introduce a Bill to amend the Indian Penel Code {Repial of
Section H08)."

The moation was negatived.
Sbhri H. V. Kamath: ] want a division. I want the number counted.

Mr. Deputy-Speaker: It is open to the (hair to put it in uny form. I have
ascertained the views of the House.

gbn H. V. Eamath: 1 request that the names be recorded.
Mr. Deputy-Speiker: That cannot be done,



COUNCII. OF THE PRESS OF iINDIA BILL

8hri R, K. 8idhva (C.1’. und Berar: General): Sir, I beg to meve ior leave

to introduce a Bill to establish & touncil of the Press of India to safeguard the
freedom of the Press.

Mr. Deputy-S8peaker: The question is; ’

“'That leave be granted to introduce a Bill to establish a Council of the Press of India to
safegnard the freedom of the Presa.”

The motion was adopted.
8bri R. X, 8idbva: Sir, 1 introduce the Bill.

USEFUL CATTLE PRESERVATION BILL

Pandit Thakur Das Bhargava (East Punjab: @enerai): Sir, I beg to move

for leave to introduce a Bill to provide for the preservation of useful cattle in
the centrally administered areas.

Mr. Deputy-8peaker: The Honourable Minister has already given an sesur-

ance in regard to this matter. In view of that is the hon. Member particular
of proceeding with the Biil?

Pandit Thakur Daa Bhargava: I am only interested in introducing the Bill.

If the hon. Minister is of the wview that it need not be proceeded with, I
would not object to it.

Mr. Deputy-8peaker: The question is:

“That leave be granted te mtmduoe a Bill to provide fer the preservation of usefun! cattle
in the centially administerd areas’

The motion was adepted.

Pandit Thakur Das Bhargava: Sir, 1 introduce the Bill.

TRAINING AND EMPLOYMENT BILL

Dr. P, 8. Deshmukh (C. P. and Berar: General): Sir. I beg to move for
leave to intreduce a Bill to make provision for empioyment and training for
employment and to establish a comprehensive youth employment service.

Mr. Doputy-Spesker: The question is:

“That leave lie granted to introduce a Bill to make provision for employment and training
for employment and to establish a comprehensive yooth employment service.

The motion was adopted.

Dr. P, 8. Desdmukh: Sir. I introduce the Bill.

ABDUCTED PERSONS (RECOVERY AND RESTORATION) BILL—Contd.

Mr, Deputy-Speakes: The private members’ business is over. We will
now proceed to Government legislative business. The House will now take

up further consideration of the motion moved by the bon. Shri N. Gopalaswami
Ayyangar:

“*That the Bill to provide, in pur of an agr ¢ with Pakistan, for the recovery
and restoration of abducted persons, be taken inte censideration.’”
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Was any hon. Member on his legs? I understand there was mome. Frof.
Shibban Lal Sakeena.

Si». Rohini Kumar Obaudburi (Assam: General): Sir, I was on my legs
when the House adjourned. &

Mr. Deputy-Speaker: The hon. Member might have i)een standing, but he-
was not called.

Sjt. Bohini Kumar CR3udburi: I caught the eye of Mr. Krishnamoorthy
Rao who was in the Chair.

Mr. DeputySpeaker: That does not mean that the hon. Member was on
his legs. Anyhow he wiil have a chance of speaking. Now Prof. Shibban Lal
Saksena will speak.

Prof. Shibban Lal 8akseaa (U. P.: General): Sir, we heard yesterday a lucid.
exposition ef the objects of this Bill from the hon. the Mover. No one in this
House will question the high motive which has prompted this piece of legisla-
tion and I for one hang my head in shame at the happenings on our side after
partition. I also wish that not a single sister who was abducted should remain
here and that every effort should be made to restore her to her proper
guardians.

But while I commend the spirit in which this Bill has been breught, I
cannot refrain from expressing my deep dissatisfaction at the failure of our
Government to be able to infuse u proper spirit in the other Dominion to restore
eur sisters to us. We saw the figures which the hon. Minister quoted yester-
day and it pains me very much to know that out of 33,008 sisters abducted in
Pakistan hardly 6,000 have been restored to us. This figure does not include
the women sbducted by the raiders from Kashmir and many more. Our Go-
vernient has not done what I think should have been done in this matter.

Sir. our counttry has a tradition. Even now the Ramayana and the Maha.
bharata are revered. For the sake of one womun who was taken away by
Ravana the whole nation took up arme and went to war. And here there are
thousends and the way in which they Tiave been treated was told by the hon.
Minister himeelf. Qur sisters from Kasbmir were actually so'd in the bazars—
and what not was done to them.

And still we have not done anything commensurate with the gravity of
the situation. When there was a dispute with South Africa this Government
imposed economic sanctions, when much stronger action was called for. But
here in this matter we have almost forgotten eur sisters and the matter ia
thought of only when a Bill like this comes up before the House. An agree-
ment with Pakistan, which does not give enough scope to ue to go into this ques—
tion should not have been entered into. It is our right to get our sisters baek,
especially when jt is known that they are in possession of such aod such per-
sen. In fact, there are 2,008 sisters who are in the possession of Pakistan
government servants and yet we are heipless and keep our relations with Pakis--
tan. On economic matters, I am told that we are thinking of cutting off rela-
tions with Pakistan on account of their refusel to send their jute which is al-
ready loaded in larges. But on this matter I do not think our Government.
has taken up a sufficiently strong attitude.

I also support my hon. friend Pandit Thakur Das Bhargava's contention
that when the Cease Fire Agreement with Pakistan was signed, restoration of
our sisters abducted by the raiders should have been put down as a definite
condition. In fact., I am sorry at the manner in which Cease fire was agreed
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to. Even Sheikh Abdulla did not know anything about the ruatter. Qur
armies were winning on ull fronts, but we hud to withdraw. 1 went to'}usn-
mir and had an opportunity of meetiug many of our troops. They were say-
mg thut they were about to drive the raiders and the Pakistan tropops out of
the country. But the Cease Iire was culled and they did not kmow anything
about it. I think, Sir, this should not have been the manner in which action
-ghould have been taken. When sp much was in stake, when we knew that our
-sisters were being paraded in Kabul and other countries, things should not have
been dealt: with in this manner. Our friends suggested yesterday thut we should
not hand over the girls recovered here until our own gir's were restored te ux.
What they said was merely this, not thet they wanted to keep them here, but
that we must have our own sisters restored here, and we roust place Some
pressure in that manner. 1 do not think it is a very worthy method; nor is
that a noble method. But, 1 do wish however that some pressure shou'd be
brought to bear by which our sisters should be restored to ns. J think there
are many cuuses of estrangement between ourselves and Pakistan. But, I per
sonully feel that of zll these causes, the most explosive one is this. 1t may lie
-dormant. for some fime; but an occasion may come when it may flare up and
become the most powerful cause and result in some explosion. 1 would re-
quest the Government to give an assurance to the House, while we all agree
with the purpose of this Bill and commend the high motive behind it, thub
proper steps will be tuken to get our sisters restored from the other Dominivn.
When we know thut even Government officiuls are keeping tbem. at least this
thing should not be allowed to continue. In fact. at an earlier stage, 1 put a
questiou when I pointed out thut some influential Zainindar of Pukistan bacd
‘some ady with him. that she was reeovered and bec:iuse the (fovermment of
Pakistau were not prepared to offeud that Zamingdar. the lady vras sent back
to the Zamindar 1 cun only say that this kind of thing was only shameful.
und should not be allowed to happen. That even Governmeut servunts shou'd
have been nllowed to keep our sisters with them is something which requireg
stronger action, much strenger protest from our Government. 1 think that on
the whole the House feels extremely sorry that iu spite of the fact that two
.gears have elapsed, these sisters are allowed to 'ive a life which might pro-
ably be worse than life in Hell. 1 think that the Govermment will assure us
!thag strong steps wi:l he taken to see that our sisters are brought back to our
and.

. Sjt. Bohini Kumar Ohaudhuri: Sir. there is ubsolutely no doubt in my mind
that this Bill is a vern well-intentioned one und that it hes been drawn up in
‘consonance with the principle which has been adopted by this Government. in
their relations with Puakistan.

The question of retulintion, in my mind. does not arise in a matter like this.
If our Government wanted to retaniate, they had ample opportunity to do so
in the pasf. But. however, our Goverument thought it wiser not to pursue
a policy of retaliation. but to recover our subjects by more salutary methods.
Bo far as that goes, therefore. | submit before the House thut this is a wel-
come measure and the intention and principle of this Bill are fnr from heing
taken exception to.

But. Sir, I submit that this principle has not been followed in drawing up
the Bill itself. The principle underlying the Bili should be this: that we should
be willing to let these persons who want to go hack to Pukistan. and we should
give them ail facilities to go back. If we find that there are persons here who
have been restruined in this Dominion against their will, and if sve also know
that those persong wi:l be better cared for in Pukistan. nil facilities should be
given by this Government to restore thep, For that purpose, the Bill ik a

- very welcome one. Bub. it uppears, Sir, that that principle has been almost
lost sight of. Tt seems ta me that vou usre trying by this Bill to put. as they
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say, somebody into the fire from the frying pan.  Under this Bill, a police offi-
cer empowered in this bebu:f by the Government will be competent to lay hold
on sng woman, whether an nbducted woman or not, and keep her in bis eus-
tody. ~ There is no provision here for release on bail. She may be moat un-
willing to go back; she may not be an zbducted womau ‘4t all; the neighbours
fmow that she is not an abducted womsn. All the ssme, if only a Sub-
Inspector of 1’olice thinks that she is an abducted woman, there is no power on,
earth who can release her from his custody. There is no provision for bail;
there is no provision for taking nny evidence at this stage; she must by force
be taken into custoly by the Inspector of Police and kept there as long as it
is in his opinion necessary. There is of course a provision that she should be
produced as early as possible. But, as early as possible is a very vague term.
1n the ordinary criminal law, we have a provision that an accused person should
be produced before a imnagistrate within 24 hours. There is no such provision.
bere. As soon as possible may mean with the least possible delay. It may
mean 24 hours; it mny mean two or three dnys when the place is nt some dis--

tance,

After taking into custody, the alleged abducted woman is placed in charge:
of a camp officer. We do not know what wi.l be the status of this camp offi-
cer, whether he will be a» Bub-Inspector of Police or Inspector of Police or even.
lowér than thut. When we remember that the tribunal which has so much
power is only manned hy two Superintendents of Police, you can very well
imagine that the Camp officer will not be an officer superior to a Superintendent
of Police. He may be an ordinary police officer. In his custody the woman:
wilt remain for. I should say, an indefinite length of time.

What is her position in the camp iteelf? If she is alleged to commit any-
offence. she¢ may be tried and punished. By whom? By the camp officer.
What will be the modc ot punishment? Under what provisions will she be
tried: under the provisions of the (riminal Procedure Code or in any other
summary manner? Nothing is said in the Bill itself as to what will be the
method of trial What will be the punishment? Wil it be the punishment
prescribed under the Indian Penal Code or will it be the punishment prescribed
under*the Jail Code? Nothing has been said sbout this. She may be sen-
tenced to imprisonment for breach of discipline; she may be sentenced for fine
and on default of payment of a fine. to imprisonment; she may be subjected to
other kinds of punishment o which we have no ides. Under the Jail Manual,
an offender can be put on the ordinary diet; an offender can be put on sack
cioth; an offender can be put on iron bars; she can be put on a single or double
iron bar<: she can be put in a soiitary cell. What is the punishment which-
you nre going to prescrihe, we have no inkling of that at all.

Then, after she ban been in the camp for some time, I do not know what
sort of arrangement shall be made in the camp. Whether she will be put
under jail diet or ordinary human diet. whether she wiil be put on a single
meal or four meals, we have no idea of that. In the preliminary speech nothing
was snid nbout that matter. After that again some enquiry probably is made
somewhere and the Officer again comes nnd tukes charge of thst particular
abducted woman and what he does? He does not immedintely restore her to
ber relations but he again keeps that woman in custody for nny length of time.
There is no limit prescribed for which that woman can be kept in custody by

an Officer who takes her out of the eamp. After remaining there for
4 M. gome time he will decide whether this woman can be handed over to
some relations or not. If you nre really anxious to relesse these abducted
women, if these abducted women are reaily anxious to go to their own places,
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only you must invite their applications and if they are willing, you can take
staps after knowing their number. 1 will emwen grant that applications an be
made by their relatives if even it is supposed that they will be under the influ-
wence of others and their influence will be s0 dominating that they will no# be
able to express their desire freely. Even in those cases I will grant that her
relations may be sllowed to make applications and as soon as you know these
.are the persons who are anxious to go, we can take hold of those women and
try to find out whether they are anxious to go or not. This eiaborate procedure
1s not at all needed, if we are in good faith, if we are bent upon restoring these
abducted women to their own homes.

As regards Tribunal, it will consist of two Superintendents of Police and
their decision will be practically final subject to revision by Central Govern-
ment. What will be the procedure adopted by this Tribunal? How will they
teke evidence? Suppose somebody claims to be, the husband of the abducted
woman Will that person be given the fullest opportunity to prove his case?

Pandit Thakur Das Bhargaya (Fast Punjab: General): What will happen :f
there be any difference of opinion among these two officers?

Sjt. Bohin} Kumar Ohaudhuri: Yes, what will happen in case of difference
of opinion? It is perhaps supposed by Government that birds of the same
feather flock together. and that it is humanly impossible that two Superinten-
dents of Police will ever disagree in their views but you can never say, and
when actualiy a difference of opinion arises between the two, what will be the
procedure adopted? Nothing has been 1aid down, not even in the latest amend-
ment put forward by the hon. Minister is there any suggestion of how this
tangle will be solved.

The Honoursble Shri N. Gopalaswami Ayyapgar (Minister of Transport
and Railways):: Would it help to meet she objection on this particular
seore if I tell him that my reoord says that during all the months that this
procedure has been followed, there has not been & single case of difference of
opinion between two members of the Tribunal.

Sjt. Rohini Kumar Chaudhuri: Thut may be so. That is my objection to
the Tribunal. One Police Officer will say Eou give her up and another will
say you give another up. If they connive, there is nothing on earth to prevent
them from doing it So, Sir, the principle is good but I submit that the proce-
-dure which has been adopted in this Bill for carrying out this principle is abso-
jutely wrong and therefore this Bill needs a thorough overhauling before it can
be put as a legal measure.

Shrimati Ammu Swawinadkan (Madras: General). Sir, while giving iy
wholehearted support to this Bill, there are just a few observations that I
would like to make. I entirely agree with some of the hon. Members who
have spoken. before me that so much power in this matter of recovery of abduc-
ted girls should not be given to Police Officers a'one. I do know that there are
gocial workers working with the Police in this matter but I feel that the ex-
tent of power that has been given to Po'ice in this Bil may be misused at
times. It is absolutely necessary for us to go on with this work of recovering
such abducted gir's who have been unfortunate victims at a time when there
was so much chaos in the country and this work must go on but at the same
time as it was brought to the notice of the hon. Mover yesterday. there have
been cases where certain young people having been brought to this country
under the same circumstances have now settled down happily aud have made
‘this country their home and they do not like to go back. I do feel that this
matter must be gone into very thoroughly before such girls are given back.
I know that it is also thought that such girls who refuse at first te go back
may do so because they are afraid that their people in Pakistan rmay not wel-
<ome them back. But T ‘eel that there must be some girls at least who have
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ssdsled down happily here and who feel that this is their home and they have
now got their roots here having one or two children by this time and that they
would like % stay on here. So I hope the hon. Mover will see how this ques
tion cam be thoroughly gone into with regard to those who do not want to go
back and also with regard to powers that are given to the Police. I am very
sorry that some of the members said that there shou'd be retaliation. I think
that is a most inhuman thing to do because after all if two Governments are
not agreeing with each other, that is not the fault of these innocent girls who
have been victims of cruel circumstances. We should think not in terms of
retaliaiion at all and we must do all that we can to see that the girls who had
been brought here and who want to go back should be sent back but
at the same time I do feel that we must see and do everything in our power
to see that our girls who have been taken away to Pakistan should also be re-
turned as quickly as possible and as far as possib'e. It is not very gratifying
to note that while we have sent back so many wbducted girls, that there have
been so few who have been returned to India. T feel that we must be more
vigilant about this matter and our Government must see that those girls also
are taken care of with equal zeal that we are taking of the girls who are in this
country because if the girls who have come here from Pakistan are unhappy
in this country, surely it is only reasonable for us to think that our girls who
have been abducted and taken to Pakistan may be equally unhappy and may
bs wanting to come back to our country. So I hope the Governtment will see
that equal zeal is used for bringing back our girls.

There should be no question of retaliation. It is not because of the fault
of these girls that the Governments do not agree. Government may not do
things that we wish them to do and if Pakistan Government i¢ not carrymg out
the moral oblgations that they are supposed to, it is not the fault of the girls
and we must not victimize them more than they have already been victimised
and with these few words I would like to support the amendment which has
come in the name of Shrimati Durga Bai and Shri R. K. Sidhva about the Act
remaining in force up to 3lst March 1951 as I feel a time limit is needed and
we cauno’ go on having such a, Bill for all time to come snd I hope the hon. the
Mover wilk accept that amendment also.

With thesa few words, 1 fully support this Bill.

Pandit Hirday Nath Eunzru (U. P.:General): Sir, T agree with the hon.
Mover of the Bill that it falls upon us to discharge a great morai duty. We
cannot refuse to fulfil our obligations because others decline to fulfil theirs.

I think our complaint against Pakistan for the virtual non-observance of
the agreement arrived at between tham and the Government of India for the
recovery and restoration of the abducted persons in Pakistan is  justified.
Neverthelese, we have to act in accordance with those principles which have
always guided our conduct, and which I hope, will always be followed by us,
whatever the circuwstances in which we may be placed. We have to act as
human beings and we must do all wa can to restore the helpless and innocent
victims of the evil passions of human beings, to their relatives, and to enable
them to follow an honourable life.

I do not, however, share Mr. Gopalaswami Ayyangar’s hope that the enact
ment of the measure before us will be of any value to us in the restoration tc us
of the men, women and children who are being detained by their abductors in
Pakistan. My hon, frieud said yesterday that this Bill was meant to keep
alive this agreement between Pakis¥au and India. But that agreement is life-
less, it is dead. I% has been killed by Pakistan. I do not, therefore, think
that that can be an argument in favour of the Bill, that it will keep alive the
ngreement. It is true that we siaii te sble #o ask Pakistan once again to do
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the duty tbat it has evaded so long, but I doubt whether anything that we do,

will bring about a change iu its present state of mind, and make # thiok that

it i8 not an uct of merit, but of degradation, to keep unwilling persons’ within

its own territory. and to compel them to give up their own religion and em-

bruce Islam.

Sir. the next wealiness of the Bill in my opinion is. that it is of unlimited
duration. Obviously a time will come when persons who are living here may
hecome used to their condition of life and they may contract such responsibil-
ities a8 wou'd make it impossible for them, even if facilities are offered to them,
to leave this country. 1 think, therefore, that it is necessary that a time limit
should be provided and the Bill should be in operstion for two or three yeara.
only. I do not think that it will be possible for the Government, I mean, I am-

(At this stage Mr. Deputy Speaker vacated the Chair, which was then
accupied by Shri 5. V. Krigshnamoorthy Rao (one of the Panel of Chairmen).]

sure it is not the intention of the Government of India to be continually in
search of persons abducted in 1947. to be always in search of persons abducted
in 1947 or 1948. The search must come to an end some time or other, and I
think if we limit the life of this Bill to two or three years and in the meantime,
snake 8 vigorous effort to recover the abducted persons, we shall have done ll
that we could morally be expected to do.

The second weakness of the Bill lies in the definition it has of an abducted.
|:erson. The definition of an abducted person includes children born to that
person while in India. When this question was raised yesterday, you, I think,
asked my hon. friend Pandit Thakur Das Bhargavs whether 8 msa who had
abducted a8 woman could claim to ve called the father of the offspring of the
union. It is true, Sir, that the conduct of the abductor cannot be commended.
He has been guilty of a highly reprehensible conduct. zonduet that has put hie
couutry to shame. But let us look at the question from the point of view of
the abducted woman. The chidren to her are’a sign of the humiliation to
which she has been subjecte:l. for s vear or two. From her point of view the
children are unwanted, and if she returns to Pakistan with these children, I
think we may feel almost sertain vhat they will not be irested as members of
their mother’s family. In all probability. they will'be sent to an orphanage.
Why should they not then be retained in thic country, where their father,
whatever his original conduct might have been, is prepared to clam them as
hiz own ard to bring them up in the best way he can? Sir, T think...............

Shrimat 6. Durgabal (Madras: General): May I know what happens {o
the children in & case whera thuiy father hng got other chililran by nther wives
or wife? ; '

Pagdit Hirday Nath Kunzru: What happens when & man with half a dozen
children marries again after the death of the wife. The children of the new
union are brought up in the same way as the chi'dren of the previous union.

Shrimatt 6. Durgabai: But unfortunately these are cases where there has
heen no marriage in terms of the law.

Pandit Hirday Natk Kunsru: I do not know whether there is a resular
marriage or not: hut I understend that in many cases *the Musl'm women
have been converted to Hinduism and have been reoularly married. In thoee
cares where there have been no regular marriages, action can be taken to remove
the stain of illegitimacy. the tlot of jlleeitimaev from them. And moreover,
the children are consilered illegitiniate children whether thev remain in Inlia or
in Pakisten. The nreument. thevefore, pnt forward bv the hon, M#s. Durgs-
lni ia of no specia] force, It will apply wherever ¢he children may be.
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Y think the argument which I have put forward bas a great deal of $orce.
The Governwent canoot justifiably declive to so modify the definition of am
gbducted person as to treat the children born fo a woman after her abduction
a8 the le@timate children of their father. They should not be regarded as
abducéed pezsons.

Another point wbich calls for attention is that the Bill 2s it ia has made the
duty of the izibuaal undesirably narrow. The tribunal's only duty is to decide
whether a person was abdusted or not. It is quite possible that an abducted
woman, whatever her feelings might have been when she wes abducted, baa
reconciled herself %o her lot and is not prepared to go back to her relations in
Pakistan. But I am glad to note that my hon. friend Shri Gopalaswami
Ayyangar bhas given notioe of an amendment that will rectify the omission to
which I and many previous’ speakers have drawn attention.

Lastly I should like to refer to the power given to an officer of the rapk of
an assistant sub-inspector of police to enter auy house in search of abducted
persons and to call upon any female person he likes to help him in the dia-
charge of his duty. I reslise that the search for sbducted persons cammot be
carried on in accordance with the ordinary legal procedure. If Government
were to wait till they had a warrant from a magistrate, it is quite possible that
the abductor getting scent of the action proposed to. be tiken by Government
might vemove the abducted person to another place. But I think it is not
desirable that a subordinate officer like an assistant subinspector of police
thould have the wide powers that he will enjoy uuder the Bill. I think that
reference a8t least to a sub-inspector of police is necessary. I have no doubb
that Sbri Gopalaswanii Ayyangar will be able to refer # inany provisions of
the law where sub-inspectors enjoy cousiderable powers. But since Govern-
meut are departing from the ordinary legal procedure in tbis matter by not
waiting for warrants issued by magistzates before searching a house, they might
as well depart from it in eertain other respects too. It is a serious position. It
B not impossible that a subordinate police officer may be tempted to use the
powers coxferred on him in an oppressive manner. The Bill requires so to be
amended that power may v> taken out of the hands of the lower officers. As I
have already said no officer less in status than an inspector of police shonld be
given the pewer to search a dwelling house or other premises to take avaucted
persons ifito custody.

These are all the suggestions I have made. There is nothing novel in them.
They have been referred to by other speskers. Hon. Members have express-
ed the same opinions on many features of the Bili io order to impress the Govw -
ernment: with the strength of their objections to some of the present provisions
of the Bill before the House. My hon. friend Shri Gopalaswami Ayyangar has
given notice of saveral amendments but they do not go far enough. ni he
accepts two or three more amendments, particularly those zelating to the
limitation of the Bill and the modification of the defnition of an abducted per-
60D, I think in such a form the Bill will be more scceptable to the House.

Shri Brajéshwar Prasad (Bihar: General): With wour permiseion, Sir, I
seek an elucidation from my hon. friend. Suppose in an interior village in
‘U. P. an assistant snb:inspector of police oorves o know......... .

An Bonowrstis Member: Say Bihar:

Sini Brajaslwar Pramd: Why not U. P.9

52 A Matiavir Tyagl (U. P.: Geveral): Thers i no essistant sub-inspactor
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8hri Jaspat Roy Eapoar (U. P.: General): The Bill does not apply to Biher,

8Shri Brajeshwar Praggd: This does not apply to Delbi town only. Suppose
an aagstant sub-inspector of police comes to know of an abducted ,(uerson, i8
that police officer to write to the superintendent of police to come over and res-
cue the abducted person? :

Pandit Hirday Nath Eunsm: I will put another question to my hon. friend.
Supposing a policeman goes to a village or a village chowkidar in the course of
his rounds comes to know that there is an abducted person in & house, will he
be Emdp%wered by this Bill to enter the house and take the abducted person into
eustody

Shri Brajeshwar Praaad: You csn suggest amenfiments.

Pandit Hirday Nath Kunsru: Will he then not communicate with hie euperior
officers so that such steps might be taken as will be justified by law to make 8
eearch of the premises and take the abducted person into custody?

Pandit Thakur Das Bhargdva: Assistant sub-inspectors are attached to the
same thanaa as sub-inspectors. There is no difficulty.

Shrimati Rennka Ray (West Bengal: General): Sir, I do not want to make
a long speech but I feel that I must make a few remarls, particularly after the
speech made by the hon. Member Shri Brajeshwar Prasad yestergay. I do not
think there is any right-minded man or woman in this country who does not
support the stand that has been taken by my houn. friend Shri Gopalaswami
Ayyangar and who wants any retaliation measurss. India is not going to suc-
eumb to the ideas of Palistan. India has her own objectives and esandards
and whether Pakistan comes up to them or not, it does not mean that India is
to go down to the level and the lack of moral standards dieplayed by Pakistan.

At the same time, while I do support this Bill I also feel that one has to be
very cautious in one’s approach les¢ in our zeal to do the right thing, to do jus-
tice, we might even overstep the mark Yesterday my hon. sister, Shrimati
Purnima Banerji brought up a point which, I think, was very valid. I do no%
understand why it was that my hon. friend Mr. Brajeshwar Prasad mis-
understeod it, She did not speak about concubines or mistresses. She was
referring to the fact that after a lapse of time hes taken place after these mar-
risges—which are martiages of honour and dignity......... .

Shri Brajeshwar Pragsd: These marriages are not recognised by law.
Mr. Chairman: Order, order.

Shrimat] Renuka Ray: After all in some cases legalised marriages do take
place and we bave to be very cautious to see that such women who do not wish
to cancel such a marriage after so much tuve has elapsed are not due to our
overzealousness also sent back. Amongst & hundred cases there may be just

. one case like that. Even so we must be very careful about it. I would parti-
cularly request the hon. Minister to take note of this suggestion that on ¢he
Tribunal that is appeinted there should be at least one woman of understanding
and imagination who could look mto theee cases with great care and at#ention.
It is not the intention of anyone, particularly of those courageous women—ihe
gocial workers who have been working m this field—to send back any woman
who does not wish to go. Therefore I would suggest that great care be taken in

.regard to this matter and the Tribunal ie constituted in such a manner as to en-
sure that there is not one casé in which a woman is sent back whe does not wish
$o ¢o back. We have heard that there have been such cases an? +hat is. very
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distressing indeed. T think that even at this stage it is poeaible for the Miniater
to give ar? agsurance that the Trivunal will be constituted in such a manner that
we inethis House can feel sesured that every case will be sympathetically con-
eidered in the manner I have suggested.

In regard to the power given to Sub-Inspectors of Police I too do not feel
wery happy about it. But I do reslise that very great difficulties ariee when
attempts are made to rescue abducted women. I have some experience of this
myself, after the Noakhal riote. 1 therefore understend how very difficult it is
to get back the women unless there are peopie more or less on the spat capable of
talong sction. But neither do we want tgat Sub-Inspectors of Police ge %0
empowered that they can take advantage of the situation. I do not quite under-
atand how we can overcome this difficulty. But I do think that if ¢hia Tribunal
ie properly constituted, if it consists of people with imagination and under
etanding, and if there is & woman on it who understands women's problems—
such 8 womsan will' be able to understand whether the rescued women want $o
g0 back or not, much hetter than men can do—1I think perhaps it will meet to &

'‘eat extent the objection to this Bill. At the aame time I suggest that a time-
imit must of course be fixed and, I hope the hon. Minister will accept the
amendment to this effect.

I do not want to take up any more time, but I want to reiterate again thad
what was said by my hon. friend Shrimati Purnima Banetji abould not have
been misunderstood ~that as cases-of the kind she bas mentioned have takem

la&z: iti3 ils‘esaential that we be careful and cautious while we give our auppor®
is Bill.

8kri C. Subramaniam (Madras: General): Sir, I move:
“‘That the questior be now put.”
Mr. Chalrman: Closure has been moved.

The question is:
-
=That the question be now put.”

The motion was adopted.

The Honourable Shri X. Gopalaswami Ayyangar: Sir, I do not wish to male
any long speech at this etage in reply to the debate that hea taken place. On
the whole T am glad shat the principle and the spirit underlying this Bili have
been welcomed generally and that criticiszos have been directed only towards
particular portions of the Bill. When the first reactions to this Bill became
known %o me I examined its provisions carefully with reference to ~those re-
actions. and I came to the conclusion that there were parts of the Bill which
required amendment in order to bring the provisions of the Bill into line
with reasonable views thetson. And I am glad to note that in the course of this
debate the main and most important provisions of the Bill have not been attack-
ed. A certain number of provisions have been criticised and the amendments of
which T have given notice in.order to meet those criticisms have also been wel-
comed. It has, however, been suggested that I have not gone f8r enough in the
way of agreeing to amendment of the provisions of the Bill. I shall oertainly.
desi with such amendmente when they are brought up for consideration in the
course of our discussion of the clauses of the Bill. At this stage I wish only to
refer %0 a few of the more oftrepeated oriticisms against certain aépecta of thla
Bill and the policy thet underlies it.
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A great deal has been said about the failure of Pakistan to implement ths
provisions of the agreement that was entered into between the two Dominions
in the way in whic%r it hay been done by India. "That there is some amouat of
aubstumce in that criticisiz nobody can deny. I myself drew attention to this
agpect of the metter yesterday. But hon. Members have gone further and said
that the attitude nm{ the action that the -Government of 1ndia have adopted
it connection with the implementation of this agreement have beeu characterised
by weakness, that we have nos done all that we should have done, and so on.
1 cannot remember, however, that any hon. Member suggested sny concrete
aotion which iu his opinion ought to have been tuken by the Government of
India but bus not been taken.

There was only one suggestion that was made by more than one speaker.
My hon. friend Pandit Thakur Dae Bhargava suggested that there was no harm
in’looking upon the Muslim giris recevered in Indiu as a kind of hostages whom
we should ho'd in custody till the other Government found themselves able to.
recever non-Muslim girls in their territory snd were in a pogition to make theus
over to us or to make them over in sufficient numbers to us in order to justif
our making over the Muslim girls recovered in India. That suggestion, thougg
as a matter of political action might find favour with some individuals, is not &
"policy which. in n case of this sort, « civiliged Government. as I said yesterda.y,
ahould adopt. That is why the Government of India  have set their face
throughout against anything which implies a policy of retaliation in dealing with
this question. I can understund hon. Members suggesting to the Government
of India that they should apply a certain amount of pressuré in order te make
Pakistan do more than she has done in the past. The Government of India
have always kept this before their mind's exe. In all the action that.they Lave
taken in this matter, involving ns it does purely humanitarian considerations,
involving a duty tha: the Government of India owe to unfortunate Muslim girls
who hud been the victims of what one hon. Member very correctly characterised
as the evil passions of malefactors in this countrv, so long as they recognise that
duty it is & wrong, a grievous wrong which we shall be doing to these recovered
girls if we hold them in our custody for any considersb’ time, beyond the time
in which we should have restored them to their original relations, merely because
oertain other girls who had been similar victims in the other Dominion had not
been recovered and passed on to us. It is inhumane action and ¥ think the
Government of India can never depart from the policy that they have followed
in this connection so far. Now, short of that and short perhaps of war. which
Rama waged against Ravam for the recovery of Sita. srhort of that, we ean-only
attempt in the case of another sovereign country to persuade that country so
to act in connection witb this matter as would be consistent with its claim to be
a civilised Government. And that is what we have always tried to do.

As regards weakness on the part of the Governoment of India, the charge is
very easily laid in such matters, but hon. Members vnfortunately forget that
+this is a matter which has to be negotiated between two sovereign Governments
and we can only attempt those processes of negotiation and persussion which
oan be adopted in such situations for the purpose of bringing the other country
into Lne with correct policy.

. 8hri Algu Bai Shastri (U. P.: General): May I know if persuasio Ly
negotiiations fsﬂ]shnﬂt}v;ve k;lep quieft l]?ll' shall there be any way pv:)t'-her ti?asn :]l:is:
open for us to claim the releases of those sisters and daughters of h .
lying helpless there in Pakistan? & ot ours who are

An Honourable Member: What is your suggestion?

8bri Algn Bai Shastri: Open war if need be.
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Some Hangarahle Membors: No, no.
Shri Algn Bai Bhastri: I say open war with all responsibility.

The*Honourable 8hri N. Gopalaswami Ayyangar: Sir, if I may say so, that
is a very brave suggestion tc make and I compliment my hon. friend upon
having the temerity to suggest that in this connection. But lot us remember
that in this particular cage we &re not monopoliste' of virtue and the people m
the other Dominion are not the monopolists of vice—we are as guilty ae they
bave been and if war can be declered by us on Pakistan, Pakistan can waell
claim to declare war against us. ¢

Sardar Bhopinder Singh Man (East Punjab: Sikh): It has already declared
war against us. .

Shrimat! Bemube Ray: But our Government is making a genuine attempt
to retum the girls whereus the saume genuine attempt is not made by the
Pakistan Governrent?

The Honourshle Shri ¥. Gopalaswami Ayyangar: Everybody agrees so far
as that statement is concerned. The difference ie only as regards the methods
that we should adopt. Let us go on doing our duty and when we have fully
discharged it let us by alll means perhaps cite Pakistan before-the world as a
country which does not respeet moral obligations, which will not do all that is
possible und practicable for her to do in order te implement the terms of the
agreernent literally. I said yesterday that so far as those who are responsible
for policy in Pakistan are concerned, I have always met with the fullest co-
operation. The implementation of that policy has unfertunately to be left in
the hands of subordinate offieials. The implementation can be successful only
if the Governnient can carry the people with them. TUnfortunately, I must say
that while I have a good word to say in favour of the Government of Pakistan,
the attitude of the people of Pakistan in this particular matter has been the
very reverse of being helpful till quite recently. '

Panoit Thakur Dag Bhargava: If it is true that 2.009 girls are in the posses-
sion of Government servants, how can you justify it?

The Hchourable Shri N. Gopalaswami Ayyangar: At the time of the Inter-
Dominion Conference in Karachi, I spoke rather severely to thoge in authority
in Pokistan about the poor results of reeovery action in Pakistan,

Sbri Ajit Pragad Jain (U. P.: General): Words break.no bones.

The Honourable Shri N. Gopalaswami Ayyangar: At present I am not one
of those who would advise India to break the bones of Pakistan—I do not think
we have reached that stage so far as this matter is eoncerned: I do thiuk tbat
we cax get tangible, substuntial results by continuing the policy that we have
been adopting litheito. I should like to read to you a few sentences from
correspondence which has puassed between me and the Afinister in charge of
RBecovers of Abducted Women iu Pakistan. I complained to him of the poor:
recover.v end the only thing I got from him was:

““f may &ssure you that we are trﬁing; to do our very best to effect receveries aud I shall’
be glad to discuse any euggestions which you may wish to make in this connection.”

and to that I replied:

‘Tt is a watter of immense surprise to me that the phenomenally poor recvvery of abducted
persons in W. Pun)ab aud other parts of Western Pakistas should be sought ts be explained-
sway in the manner indicated in vour letter. Reeovcries in Pakistan duiing the past aix
woantbs have been only about oneeighth to one-tenth of the recoveries made in India. To seize
epon this fact as an indication that (he number of abducted persons tn be recovered in India.
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is about eight to ten times the number to be recovered in Pakistan is to take & whoily
usu-zalistic view of ectual facts. It is rather indubitable preof that this work «is not
attended to in Pakisten with the seriousness and ¢nergy it demands. The recoveries on our
«8ide in recent months have been as good aa they have been because of tlhe efficient machinery
which we have set up for this purpoee regardiess of the heavy expenditure involved and of
the enthusiaem and energy that our workers have put into this work. The recoveriss in
Pakiatan have been o dizappointing because of lack of sufficient staff, of sbsence of enthusiasm
in the stafl that is in charge of the work and of a certain promounced apathy towards this
work on the part of the public. 1 am giad, however, to notice that the Muslim League in
‘West Punjab hsa, 1a the 'fm few days, evinced an active interest in this work sod I hope
the appeal issued by its leaders will produce better resnlts in the near futare.”

I wound up by saying:

“Lp the nsme of humanity, X would earnestly urge upom you the imperative need for
speeding up this work, The extremely peor results ingPtklstan are having the mosts prejudi
cial 1maciens on public opinion in India which is becoming vestive and might express itseif
in ways which will prejudios the goed work that is being doue here."

Shri Mahavir Tysgl: Very good.

The Hodourable 8bri N. Gopalaswami Ayyangar: They are herd words, but
some hon. Members may_think they would not break any bones. But I do
think that since that correspondence took place, there has been a slight improve-
ment in the work that is being done in Pakistan and I will continue to express
the hops. in spite of what my hon. friend Pandit Kunzru bas said, that
things will look a little better in the future so far as recoveries in Pakistan are
<concerned than they did in the past.

An Hooouradle Member: On what date was that letter issued?

The Homourable Shri N. Gopalaswami Ayyangar: I cannot find the date. It
was quite recently I think.

Shri Sureesh Obandra Majumdar (West Bengal: General): You stated tbhat
:about 2,000 of these unfortunate women are in the possession of Govemment
gervaute in Pakistan. It may be said by the Pakistan Government in respect
of the others that they are not being helped by the public and that that is one
+of the causes for the slow recovery, but what about these 2,000 women who are
in the possession of Pakistan Government servants?

The Honourshle Shri M. Qopalaswami Ayyangar: That figure of 2,000 wae
hased upon information which had been supplied............... "

Sbri Suresh Ohandra Majumdar: I do not mean the figure.

The Honourahle Shri N. Gopalaswami Ayyangaz: Please listen to me. That
figure was based on information supplied to us and we passed that on %o them
-and we expect that evervone of those 5,000 cases in respect of which we furaish-
<d clues of which we had been put in possession will be investigated. I am not
in a position yet to inform the House as to how much of this information has
been verified in Pakistan and what the results of that verification are. When I
get that information, I shall certainly take the House into full confidence
about it. ’

Now, all this thing about what bappeus in Pakistan, let me point out to the
House, is absolutely irrelevant to the Bill that I am asking the House te pass.
“I'bat Bill has reference to the legal authority that we should have and the pro-
cedure that we should follow in India for the purpose of recovering abducted
Muslim girls who are still to be found in India. I was only mentioning this
thing in reply to the suggestion of lLostages.

There was one other point which has emerged from this debate. An hon.
Member attempted to make it out that the staff engaged on this work has been
wpushing into Pakistan some women who are unwilling to go there. Tet me
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assure the House that I have not come ucross a single case of an adult abducted
woman who bad been recovered and who was pushed into Palistan against her
will. It is true that when_ she is taken first into custody, her wishes are not
taken into account. The idea is that in the environment that she ie in at that
moment, sbe is not a free agent, she has not got the liberty of mind to say
whethé she wants to leave that environment and go back to her original en-
vironment or whether she should stay here. For that reason, her wishes are nob
taken into account at that stage, but she is brought inte a camp. Then attempts.
are made to put ber relatives in touch with her and when the environment has-
changed in that way, she has the liberty to say what she likes. If she says, ‘L
bave been in the midst of my relatives, buv I want to go back to the person from
whose house you took me.'” If she says that nobody pushes ber into Pakistan.
Even if she has been #eken to the Lahore camp for the purpose of being pub
into contact with her relatives, if she says she does not want to go back to her-
relatizes, she is brought back to India and set free.

Ap Honourabie Member: What is the number of such cases? ~

The Honourable Shri N. Gopalaswami Ayyangar: Thée unfortunate part of it-
is there has been bardly any case where after these women were put in touch
with their original fathers, mothers, brotbers or husband, any one of them haa.
said she wanted to go back to her abductor—=a very natural state of feeling in
the mind of a person who was, by exercise of caercion, abducted in  the frit-
instance, and put into a wrong environment.

Pandit Baliziahng Sharma (U. P.: General): On a point of information,
may I know the number of women who have been brought back from the
Lahore camp because they refused to go back %o their relatives?

‘The Hanourable Shri N. Gopalasvami Ayyangmr: I have answered that
question. I am not aware of a single case where, after the woman was brought
into contact with her original! husband or father or mother, she has expressed
a wish to go back to her abductor. That I said is perfectly natural.

Shri Ajit Prasad Jain: Has there been any case of & non-Muslim woman who-
was taken to the JuBundur camp who wanted to go back to her abductor in
Piakistan?, I want o Eknow the position the other way.

The Honourahle Shri N. Gopalaswami Ayyangar: 1 am not aware of any
such case either. {8hri Mahavir Tyagi: Girls have no mind. They adjust
themselves to whosoever they are with.)

I want to assure Mrs. Renuka Ray and Mrs. Pumima Banerji that there is
no such case where 8 woman after she has been taken away from her abductor-
and put in new environment and has expressed her willingness to remain in
‘Indiz—which she is perfectly at liberty to do—has been pushed into Pakisten.
Nobody has pushed such a woman into Pakistan.

Then, there was something said about the Assistant Sub-Inspector. The
Assistant Sub-Inspector, I take it, is a person in charge of a Police Station.
Ordinarily, according to the procedure that is followed, he acts upon information
which is supplied to him by a social worker and our social workers are very
cnrefully chosen. They give him the information. It is possible that, under-
the law. he could act even in the absence of information from a social worker,
He might get information on his own. But you have to remember that if a
person who is incharge of a police station gets information, the = law allows
him to make a searcﬁ. You need not always suspect him of being anxious to
abuse his authority, and in this particular matter, ss some hon. Members hava-



722 CONSTITUENT ASBEMBLY OF INDiA (LBGISLATIVE) [16rH DEc. 1949

‘[Sbri N. Gopalaswumi Ayyungar]
already poiuted out, it is not desirable that there should be delay between the
receipt of the information about the concealment of an abducted woman and
ber recovery from the place where she is hidden, P

And I think it makes for the-success of this work that this power should be
5r.m with the oflicer who is ordinsrily in charge of a police station.

. What will happen if you give the power to the Inspector of Police?
“You will lose all the advantages that you have of tecovering these womea
~quickly with the help of an officer who has the power and who might be ex-
pected to be 1nore or less on the spot.

Now the other point that was mentioned was about the constitution of this
Tribunal. There was a suggestion that it should consist of Judges. Bome
"hon. Mewmbers did not quite appreciate that suggestion. There was another
suggestion that it should include a matronly woman as member, I quite sy
‘pathise with it. I think the presence of a maironly woman may make for a more
buman approach %o this problem. I quite realise that. But, so far as the law
‘is concerned, the constitution of ‘this Tribunal. is left to rules and it is important
in this matter, as in other matters in .connection with this Legislature, that
whén we change the constitution of this Tribunal it sbould be by agreement
hetween the two Dominions. And I can only give this assurance that this parti-
cular suggestion I -will ty to take up with the Pakistan Goveranment and, if i$
“is possible to come to an agreement upon it. we shall make the necessary changes
“in the oonstitution of the Tribunal.

M. Obairmaa: Does the bon. Minister intend to finish his speech today?
‘How long does he expect to take?

The Hanourable Shri N. Gopalaswami Ayyangar: If we are not going on with
‘the clauses today, then, perbaps, if you give me ten minutes tomorrow morning,
‘T will finish it.

8hrl R. K. Sidh¥a: (C.P. and Berar: General) Let us finish it $oday, Sir.

Some Honourable Membera: No, we hnve the party meeting. 'This Bill may
“be token up tomoirow.

The Homourahle Shri K. Gomlaswami Ayyangar: May b ask, Bir. whether
+it i8 your intention to finish the consideration of the clauses also?
Mr. mnumn No; the clauses will be taken up tomotrow.

. The Buwmnﬁe Shri ¥. Gopaleswami Ayyangaz' In that case I wou.ld very
-much like to take ten minu®es of the time of the House tomorrow morning.

" Mr. Obatrmae: The House stands adjourned till a quarter to eleven of the
.clock tomorrow.

The Assembly then edjourned il o Quarter to Eleven of the Clock on
:Saturdey, the 17th December. 1049,
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